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Misc. Petition No 	: - ------- /2009 in O.A. No. 

4.' Contempt Petition No 	: ----------/2009 in O.A. No ----------------- 

Review Application No 	: ---------/2009 in O.A. No.---------------- 

Execution Petition No 	: ---------/2009 in O.A. No. 

Applicant (S) 

LIvd)  
•Respondent (S) : --------------------------------------------------------------- 

-- ------------ ---

,--- 

Advocate for the : 
{Respondent (S)} 	 72 

Notes of the Registry 	Date 	 Order of the Tribunal 

2009 	Heard Mr. M. Chanda, 
learned counsel appearing for the 
Applicant and Mrs. M.Das, learned 

counsel representing the BSNL and 

Mr:M.U.Ahmed, learned Addl.Standing 

Counsel, representing the Government 
of india/ DOT and perused the 
materials placed on record. 

For the reasons recoided 

separately, this O.A. stands disposed of 

K.91turvedj) 	(M. R. Mohanty) 
Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A No. 164 of 2009 

DATE OF DECISION: 24.08.2009 

Sri Ginsh Chandra Das & 5 others 
...................................................................Applicant/s. 

Mr.M.Chanda 
..............................................................Advocate for the 

Applicant/s. 

- Versus- 
U.O.I. & Ors 

..................................................................Respondent/s 

Mr.M.U.Ahmed, AddI.C.G.S.C. for Union of India 
Mrs.M.Das for BSNL. 

...............................................................Advocate for the 
Respondents 

CORAM 

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN 
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A) 

Whether Reporters of local newspapers may be allowed to see 	Yas1No 
the Judgment? 

Whether to be referred to the Reporter or not? 	 es1No" 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 3es1No 

Judgment delivered by 	Vilairman/Administrative Member 
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M. 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 164 of 2009 

Date of Order: This, the 25th Day of August, 2009 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI MK.CHATURVEDIS ADMINISTRATIVE MEMBER 

Shri Girish Chandra Das 
Sub Divisional Engineer (Civil) 
'BSNL Unit, Sub-Division-Ill 
Panbazar 
Guwahati - 781001. 

Shri Diganta Kr. Dutta 
Sub Divisional Engineer (Civil) 
Office of the Superintendent Engineer 
BSNL, Civil Circle, Panbazar 
Guwahati - 781001. 

Shri Paresh ChandraDutta 
Sub Divisional Engineer (Civil) 
,BSNL (Civil), Sub Division-Il 
Jorhat, Assam 
PIN:-785 001. 

Shri Jitangshu Sekhar Bhattacharjee 
Sub Divisional Engineer (Civil) 
BSNL Civil Sub-Division-I 
Slichar - 788 003 
Assarn. 

Shri Pradip Kumar Goswami 
Sub Division Engineer (Civil) 
BSNL Civil Sub Division 
Karimganj, Assam-789 001. 

Shri Shyamal Kumar Das 
Sub Divisional Engineer (Civil) 
BSNL Civil Sub Division-Il 
Silchar-788003, Assam. 

Applicants. 

By Advocates: Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutta. 

- Versus- 
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The Union of India 
represented by the Secretary 
to the Government of India 
Ministry of Communications 
Department of Telecom 
Sanchar Bhovan, 20 Ashoka Road 
New Delhi- 110001. 

The Bharat Sanchar Nigam Ltd. 
(A Govt. of India Enterprise) 
Represented by the Chairman and 
Managing Director, BSNL 
Registered Office- Statesman House 
Barkhamba Road, New Delhi-i 10001. 

The Principal General Manager 
Building Works Unit 
BSNL Corporate Office 
Chandralok Building, 10th Floor 
36 Janapath 
New Delhi-i 10001. 

The Chief General Manager 
Assam Telecom Circle, (BSNL) 
Admn. Building, 4th Floor 
Panbazar, Guwahati-781 001. 

The Chief Engineer (Civil) 
BSNL Assam Zone 
Admn. Building 6th Floor 
Panbazar, Guwahati-781 001. 

Respondents. 

By 	Mr.M.U.Ahmed, AddI. C.G.S.C. for Govt. of India 
Mrs.M.Das for BSNL. 

ORAL ORDER 
24.08.2009 

Applicants (6 in number) were engaged as Junior Engineers 

(Civil) in the Department of Telecommunications (on the dates specified 

below) when "Diploma in Civil Engineering" was the qualification required 

for recruitment to the post in question. Applicant No. 6 got promotion as 

Assistant Engineer (Rs.6,500-10,500/-) on 13.12.1996. Rest of the  Applicants 7~7  CD 
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were granted the benefits of 1st  ACP (Rs. 6500-10,500/-) w.e.f. the date(s) 

specified below. Applicants, who were absorbed in BSNL w.e.f. 01.10.2000 

completed 24 years of their services on the dates specified below - 

Applicant Appointed 0 1St ACP/ Completed 24 
No. as Jr. Promotion 0 years of service 

Engineer 
14t 

- claim for 2nd  
ACP 

j 2 .-  16.08.1980 09.08.1999 16.08.2004 

.0  18.08.1980 09.08.1999 18.08.2004 
c 

- 

 20.06.1980 
_ 

09.08.1999 20.06.2004 

. Z  
_ 

20.08.1980 
- 

09.08.1999 20.08.2004 

5 .2 q c  11.08.1980 09.08.1999 11.08.2004 
- 1 6 19071980  13121996(P) 19.07.2004 

On 24.04.2003, on 02.08.2003 and on 01.09.2003 Govt. of India 

granted 2nd  ACP benefits (Rs.10,000-15,000/- to 138+20+103) to some 

Junior Engineers (on relaxation of conditions in the Recruitment Rules) on 

completion of thei 24 years of service. This relaxation was granted to such 

of the Junior Engineers, those who were recruited prior to coming into 

force of new Recruitment Rules of 1994. 

It appears, the relaxation, which were granted (at the time of 

grant of 2nd  ACP benefits) to some of the Junior Engineers as aforesaid, 

are not being extended (after issuance of presidential order dated 

20.02.2004; on the strength of which, the Applicants were absorbed in 

BSNL w.e.f. 01.10.2000) to the Applicants and, as a result of the same, the 

Applicants, although completed 24 years of services, are being denied 

the 2nd ACP benefits and, that is why, they have approached this Tribunal 

with the present Original Application filed (on 19.08.2009) under Section 19 

of the Administrative Tribunals Act, 1985; wherein they have prayed as 

under:- 
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"8.1 That the Hon'ble Tribunal be pleased to set aside 
and quash the impugned memorandum No.3-
2/2006-CWG dated 30.03.2007 (Annexure-1 4) as 
well as impugned order bearing No.ACP/AD(BW-
H)/2007(Pt) dated 11.02.2009 (Annexure-1 9) and 
impugned letter No.PF/Digamber Singh/AD(BW-l) 
dated 08.06.2009 (An nexure-20). 

8.2 That the Hon'ble Tribunal be pleased to direct 
the respondents to grant the benefit of 2nd ACP 
to the present applicants in the scale of pay of 
Rs.10000-325-1 5200 from the date of completion 
of 24 years of service in terms of O.M. dated 
09.8.1999 issued by the DOPT Govt. of India with 
arrear monetary benefit. 

8.3 Costs of the application. 

8.4 Any other relief(s) to which the applicants are 
entitled as the Hon'ble Tribunal may deem fit 
and proper." 

It appears, under Annexure- 13 dated 18.01.2007, Corporate 

Office of BSNL issued a Time-bound, post based executive promotional 

policy for Group B' Officers. It appears from Annexure-1 1 dated 

04.06.2008 that BSNL (Andhra Pradesh Circle) granted 2nd ACP benefit to 

SDE (C) from the date of completion 24 years of their services. Under 

Annexure -16 dated 15.12.2008 & Annexure- 17 dated 17.12.2008, the 

Applicant No. 4 & Applicant No.5, respectively, submitted representations 

seeking 2nd  ACP benefit. Under Annexure- 18. the Executive Association of 

the Applicants also submitted a representation. 

Heard Mr. M. Chanda, learned counsel appearing for the 

Applicants, Mr. M.U. Ahmed, learned AddI. Standing Counsel for Govt. of 

india and Mrs. M.Das, learned counsel for BSNL (to whom copies of this 

O.A. have already been supplied) and perused the materials placed on 

r :7 
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It is argued on behalf of the Applicants that there were no 

reason not to extend the relaxation (of the Rules) in favour of the 

Applicants (who completed 24 years of their services after 20.02.2004) and 

that the cut-off date (20.02.2004) is an unreasonable one and that when 

the Rule came into force long after the recruitment of the Applicants, in 

all fairness of things, relaxation ought to have been extended to all those 

who were recruited as J.E. prior to coming into force of the Rules of 1994 

i.e., 06.08.1994, and that, instead of granting relaxation only up to 

- 20.02.2004, the relaxation ought to have been extended to (the entire 

class) all those who were recruited as J.E. prior to 06.08.1994. it is argued, 

further, that in the facts & circumstances, a reasonable stand ought to 

have been taken by the Respondents (DOT) and they ought not to have 

tried to create an unreasonable classification within a class of persons 

and that the Respondents (DoT) ought to have granted relaxation to all 

those personnel recruited prior to coming into forc'e of the Rules of 1994 

i.e., 06.08.1994 and ought to have granted 2nd  ACP benefits (at the end of 

24 years of their service) to all those who were recruited prior to 

06.08.1994. 

Since the representations of someof the Applicants and their 

Service Association are pending, without entering into merits, we, hereby, 

dispose of this case by remitting this matter to the Respondents (especially 

to Respondent Nos. I & 2) to give reconsideration in the matter of 

granting 2nd  ACP benefits to the Applicants (and all those who were 

recruited as J.E. prior to 06.08.1994) with effect from the date on which 

they have completed .24 years of their services with grant of relaxation of 

the Rules of 1994.. The entire exercise ought to be undertaken (by t4he 
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Respondents) by end of December 2009. Result of the said consideration 

are be intimated (to the Applicants) by the Respondents within the said 

time. 

Send copies of this order to the Applicants and the 

: Respondents (along with copies of this O.A.) in the address given in this 

O.A. 

Free copies of this order be supplied to the Advocates 

• appeanng for both parties. 

(M/
ATIVEMEMBEIR 
	 NoR;MoHANTY) 

ADMINIST 	 VICE-CHAIRMAN 
/BB/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A.No. f, 4? /2009 
f) 	i 

ShriGirishChandnWas&Oi. 

Union of India and Others. 

SYNOPSIS OF THE APPLICATION 

Applicants are working as Sub-Divisional Engineer (Civil) in Bharat Sandiar 

Nigam Lid. They were tnitialiy appointed to the cadre of Jr. Engineer (Civil) in the 

department of Telecommunications in the year 1980 with recruitment qualification 

of diploma in Civil Engineering. They were granted lot ACP w.e.f. 09.08.1999 and 
have attained eligibility for grant of 21K1  ACP in the year 2004 after completion of 
24 years of service. Govt of India, Ministiy of Communication granted benefit of 
2nd ACP to the some of the employees vide order dated 16.09.2002, 24.04.2003, 

- w 
01.09.2003 and 20.02.2004 respectively in reiaxation to the condition of educational 

qualification as prescribed in the relevant recruitment rules. Present applicants are 

similarly situated employees who have completed 24 years of service in the month 

As such they are also entitled to the benefit of 2nd 
ACP in the scale of Rs. 10,000-15,200/- (re-revised) on completion of 24 years 

service in terms of O.M dated 09.08.1999 issued by the Govt of India. However, 

the authority vide impugned order dated 30.03.2007 (Annexure- 14) have decided 
not to withdraw the 2nd  financial upgradation already granted to the officers up to 

20.02.2004 i.e. prior to issue of Presidential order for permanent absorption of 

Group 'B' officers in BSNL/MTNL. BSNL Corporate office vide its impugned 
letter dated 11.02.2009 (Annexure- 19) informed all the Zonal offices that 
relaxation has been granted to other similarly situated employees while granting 
benefit of 2nd  ACP vide order dated 16.06.02, 24fJ4.03, 02.08.03, 01.09.0 and 

20.02.04 as an one time relaxation only and no further relaxation has been granted 

by the department of Telecommunication. Hence this Original Application. 

LIST OF DATES 

20.06.1980- Applicant No.3 was initially appointed as Junior Engineer (Civil). 
19.07.1980- Applicant No. 6 was initially appointed as Junior Engineer (Civil). 
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11.08.1980- Applicant No. 5 was initially appointed in service asJ.E (Civil). 
16.08.1980- Applicant No. 1 appointed as Junior Engineer (Civil). 

18.08.1980- Applicant No. 2 was initially appointed as Junior Engineer (Civil). 

20.08.1980- Applicant No.4 was initially appointed as Junior Engineer (Civil). 

06.08.1994- Govt. of India, Deptt. of Telecommunication notified the 'Posts & 
Telegraphs Building Works (Cr. A) Service Ru.lcs, 1994". 

(Annexure-i) 
13.12.1996- Applicant No. 6 promoted as A.E (Civil) on regular basis. 

(Axme.xure- 3) 
01.01.1997- Applicant No. 6 joined in the promotional post of A.E. (Civil). 

09.08.1999- Govt. of India, DOPT issued Assured Career Progression Scheme- 
providing 2 finandal upgradation on conipletiun of 24 years of 
service. 	 (Annexure- 2) 

20.09.1999- Applicant No. 3 was promoted as A.E (Civil) on ad hoc basis. 

30.12.1999- Ministry of Communication extended benefit of ACP schemes to Gr. 
'C and 'D' employees. 	 (Aimexure- 6) 

03.03.2000- Ministry of Communication intimated to all the telecom circles that 
• 	financial upgradaLion on completion of 5/15 years of service 

• 	introduced vide office order dated 09.05.91 have been ceased to be 
operative w.e.f.090&i999. 	 (Annexure- 7) 

01.10.2000- All the applicants were absorbed in BSNL on permanent basis 
although Presidential orders giving permanent absorption w.c.f. 
01.10.2000 were issued in the year 2004 

27. 12. 2000- Applicant No. 1 and 2 promoted as A.E. (Civil) on ad hoc basis. 

09.01.2001- Applicant No. 4 promoted as A.E (Civil) on ad hoc basis. 

17.01.2001- Applicant No. 5 promoted as A.E (Civil) on ad hoc basis. 

03.05.200:1- Applicant No. 1 to 5 were granted first financial up gradation from 
the scale of Rs. 5000-8000 to Rs. 6500-10,500/- w.e.f. 09.08.1999. 

(Annexure- 4) 
24.04.2003- Ministry of Communications granted the benefit of 2nd ACP in 

relaxation of the rule to as many as 138 similarly situated J.E in the 
scale of pay of Rs. 10,000-15,200/- from the date of completion of 24 
years of service. 	 (Annexure- 8) 

02.08.2003- Ministry of Communications granted the benefit of 2nd ACP in 
relaxation of the rule to as many as 20 similarly situated J.E in the 
scale of pay of Rs. 10,000-15,200/- from the date of completion of 24 
years of service. 	 (Annex ure- 9) 

I 
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01 09 2u03- Similarly situated 103 Junior Fngmeers were grantFhenefit of 2nd 
ACP in the scale of pay of Rs .10,00045,200/- from the date of S.. 
completion of 24 years of service. 	 . (Annexure- 10) 

24.09.2003- Office Of the Chief Engineer, BSNL Assani Circle commuiucated 
ordcr dated 01.09.2003. 	 (Anncxu.rc- 10A) 

16.01.2004- Applicant No. 2,3 and 4 were absorbed in BSNL w.e.f. 01.10.2000. 
(Annexure-5A--C) 

31.03.2004- Applicant No. 6 was absorbed in BSNL w.e.f. 01.10.2000. 
(Annexure-SD) 

08.04.2004- Applicant No. 5 was absorbed in BSNL w.ei: 01.10.2000. 
(Anncxurc-5E) 

05.05.2004-. Applicant No. I was absorbed in BSNL w.e.f. 01.10.2000. 
(Anriexurc- .5F) 

20.06.2004- Applicant No.3 completed 24 years of regular service; 

19.07.2004- Applicant No. 6 completed 24 years of regular service. 
11.08.2004- Applicant No.5 completed 24 years of regtiiärservice. 
16.08.2004- Applicant No. I completed 24 years of regular service. 
18.08.2004- Applicant No. 2 completed 24 years of regular service. 
20.08.2004- Applicant No. 4 completed 24 years of regular service. . 
01.10.2004- BSNL granted IDA scales to the applicants on regular báis. 
09.06.2006- Applicants No. .1 to 5 regularized in the post of SDE (Civil). 

(Annexure- 12) 
08.11.2006- Govt. of India, Ministry of Communication issued a notice for 

withdrawal of benefit of 2nd ACP granted vidc DOT order dated 
16.09.2002, 24.04.2003, 01.09.2003 and 20.02.2004 to Civil Wing 
officers not meeting the educational qualification as prescribed in the 
relevant recruitment rules. 

18.01.2007- Corporate Office of BSNL issued lime bound post based executive 
promotional policy for Group-B officers. 	(Annexure- 13 

30.03.2007- Govt. of India, Ministry of Conunumcation issued impugned Office 
meirwranduui, stating that the authority have decided not to. 
withdraw the 2nd financial upgradation already granted to the 
officers up to 20.02.2004 i.e. prior to issue of Presidential order for 

-S permanent absorption of roup B officers mBbNL/MTNL. 
(Anncxurc- 14) 

25.06.2007- Corporate Office, New Delhi informed to all Chief Engineers (Civil) 
that all the Lime bound promoLion cases shall be reviewed at [he 
circle level on a time bound basis. It is also requested that no case of 
ACPs may be forwardcd to the corporate office in future. 

(Annexure- 15) 
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04.06.2008- BSNT,, Andhra Pradesh Circle granted 2nd financial up gradation to 
the 'iniilr1y situated SDE (C) from scale of peiy of Rs. 11875-17275 to 
Rs. 1450048700 from the date of completion of 24 years of service. 

(Anne)ure- 11) 
15.12.2008,17.12.08- 	Applicant No. 4 and 5 submitted representations for 

grant of 2nd ACP. 	 (Aiincxu.rc- 16 and 17) 

10.02.2009- General Secretary, Sanchar Nigam Executive Association (India) 
submitted rcprcscnta Lion to General Manager (Sr), Chairmim ACP 
Committee, BSNL Corporate Office, New Delhi for implementation 
of Lhc ACP schcme as per the existing hierarchy. (Anncxu.rc- 18) 

11.02.2009- DGM (BW-I) vide its impugned letter informed all the Zonal offices 
Ihat. Lhc executives can opt for ACP scheme upto eligibility crilcria 
laid down in recruitment rule 1994. 	 (Annexure- 19) 

08.06.2009- DGM (Bw-r) vide its impugned letter dated 08.06.09 requested all 
the field units to implement the ACP scheme in true spirit. 

(Annexure- 20) 
PRAYERS 

That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

memoranduni No. 3-2/2006-CwG dated3Qj]a2Qu7 (Annexure- 14) as well 

as impugned order bearing No. ACP/AD(BW-J1)/2007 (Pt) dated 
11.02.2009 (Annexure- 19) and impugned letter No. PF/Digamber 

AD(BW-r) dated 08.06.2009 (Annexuie- 20). 

That the Hon'ble Tribunal be pleased to direct the respondents to grant the 
benefit of 2nd ACP to the present applicants in the scale of pay of Rsi0000- 

325-15200 from the date of completion of 24 years of service in terms of 0. M 
dated 09.8.1999 issued by the DOPT Govt. of India with arrear monetary 
benefit. 

Costs of the application. 
Any oUier relief (s) to which the applicants are entitled as the Hon'bk 
Tribunal may deem fit and proper. 
Interim order prayed foi 

During pendency of the application, the applicants pray for the following 
interim relief: - 

1. 	That the Hon'bie Tribunal be pleased to direct the respondents that the 
pendency of this application shall not be a bar for the respondents for 
consideration of the case of the applicants for providing relief as prayed for. 
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Guwahejli Bench 

IN THE CENTRAL ADMINISTRATIVE TRIBINAL 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribnnals Act, 1985) 

Title of the case 
	 O.A. No.iJ2009  

Shti Girish Chandra Das & Ors. 
	Applicants. 

-Versus- 
Union of India & Ors. 
	 Respondents. 
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the representation dated 10.02.2009 
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I the impugned letter dated 08.06. 09.  

Filed By: 

Date:- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHAI1 

(An application under Section 19 of the Adntlnistntive Tribunals Act, 1985) 

O.A.No. 	j2009 

OMI 

Q 

BETWEEN: 
Shri Girish Chandm Das, 
Sub Divisional Engineer (Civil) 
BSNL Unit, Sub-Divjslon-ffl, 
Pnbazar, Guwahati- 781001. 

Shri Dlganta Kr. Dutta, 
Sub Divisional Engineer (Civil) C) 	tiG 	2009 
Office of the Superintendent Eztgmeer, 
BSNL Civil Cirde, Gu;ahatt BOflCh 
Panbazar, Guwahati- 781001. 
Shri Paresh Chandra Dutta, 
Sub Divisionail Engineer (Civil) 
BSNL (Civil), Sub Diirision-IJ, 
Jorbal, Assarn, PIN- 785001. 

Shri Jitangshu Sekhar Bhattachaijee. 
Sub Divisional Engineer (Civil) 
BSNL Civil  Sub Division-I, 
Silcliar- 788003, Assani. 

Shri Piadlp Kumar Goswaml. 
Sub Divisional Engineer (Civil), 
BSNL Civil Sub Division, 
Kiuimganj, Asseim- 789001. 

ShrI Shyamal Kurnar Das. 
Sub Divisional Engineer (Civil) 
BSNL Civil Sub Division-il, 
Sild- 788003, Ass -ant  

—Applicants. 
-ANlD- 

Union of India, 
Rcprcscntcd by the Secretary to the Government of kidla 
Ministry of Communications, Department of Telecom. 
Seinchar Bhdvan, 20 Asholca Ruad, 
New DeIhi-110001. 

The Bharat Sanchar Nigam Ltd. 
(A Govt. of India Enterprise) 
Represented by the Chairman and 
Managing Director, BSNL, 
Registered office- Statesman House, 
Barkharnba Road, New Ddhi-110001. 
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pdivt 
- 

- 

3. 	The Principal General Manager, 
Building Works Unit, 
BSNL Corporate Office, 
Chandralok Building, 10th  Floor, 
36 Janapath, New Delhi- 110001: 

,1 

4 	The Chief General Manager, 
Assatn Telecom Circle, (BSNI) 
Admm Building, 4th  Floor,. 
Panbaz4r, Guwalieiti-781001.' , 

5. 	The Chief Engineer (Civil) 
BSNL Assim Zone, 
Admn. Building 66,  Floor, 
?mbtzur, Guweihati-  781001.  

; 	 9 	2009  
* tuwa'a Serch 

......Respondents. 

DEA1LS OF THE APPLICATION 

Paiticulais of the order (s) against which this application is nutde 

This application is made against the impugned order issued vide 

Department of Telecommunication order No. 32/2006CWG dated 

30.03.2007 (Annexure- 14), impugned order bearing No ACP/AD(8W-

11)/2007 (Pt) dated 11.02.2009 (Annexure- 19) and order dated 08.06.2009 

(Annexure- 20) issued by the BSNL Corporate office, New Delhi vide No. 

PF/Digambar Singh/AD (BW-I) and also praying for adirection upon the 

respondents to grant benefit of 20  ACP contained in the O:M dated ' 

09.08.1999 issued by the Govt of India, Ministry of Finance, New Delhi. 

with all consequential benefit with arrear monetaly benefit as 7already 

granted to other similarly situated employees of the respondent 

department. 

lurisdiction of the Tribunal: 
The applicants declare that the subject matter of this application is well 

within the jurisdiction of this Hen'bie Tribunal. 

Limitatiow 
The applicants further declare that this application is. ified within the 
limitation prescribed under Section- 21 of the Adnunistrative Tribunals Act' 

1985. 

~~ lckodgR &P2' 
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4. 	lacts of the case: 

4.1 Thattheapplicantsredtizeuofhidiaamlassuchtheyareentitledtoali 

the rights, protections and privileges as guaranteed under the Constitution 

of India. 

4.2 That the applicants pray permission to move this application jointly in a 
single application under Sec 4 (5) (a) of the Central Administrative Tribunal 

(Procedure) Rules 1987 as the reliefs sought for in this application by the 
applicants are common, therefore, they pray for granting leave to approah 

the Hon'ble Tribunal by a common application. 

4.3 That your applicant No. 1 Sri Girish Chandra Das working as SDE (Civil), 
Bharat Sanchar Nigam limited (far short BSNL) Civil Sub-Division III, 

Guwahatl, Panbazar. He was Initially entered in service as Junior Engineer 

(Civil) on 16.08.1980. He has got promotion as A.E. (Civil) on ad hoc basis 
w.e.f. 27.12.2000 and subsequently re designated as SDE (Civil) w.e.f. 
February 2002 and regularized in the post of SDE (Civil) w.eI. 
09.06.2006.The applicant 1slo. 1 entithd to benefit of 20d ACP w.e.f 16th 

August 2004 in terms of O.M dated 09.08. 1999 issued by the Govt of India. 

4.4 That your applicant No. 2 Sri Diganta Kr. Dutta working as SDE (Civil), 
office of the SE (Civil) BSNL Civil Cirde, Guwahati, Panbazar, he was 
initially appointed as Junior Engineer (Civil) on 18.08.1980. lie has got 
promotion as A.E (Civil) on ad hoc basis w.e.f. 23.12.2000 and subsequently ,  
re designated as SDE (Civil) w.eI. February 2002 and regularized in post of 
SDE (Civil) w.e.f. 09.06.2006. The applicant No. 2 completed 24 years of 
regular service on 18.08.2004 and entitled to the benefit of 2'' ACP w.e.f. 
18.08.2004. 

4.5 That your applicant No.3, Sri Paresh Chandra Dutta is working as SDE 
(Civil), Civil Sub-Division, Jorhat He was initially appdnted as Junior 
Engineer (Civil) on 20.06.1980. He has got promotion as A.E '(Civil) onad' 
hoc basis w.e.f. 20.09.1999 and subsequEitly re designatei as SDE (Civil) 
w.e.f. February 2002 and regularized in the post of SDE (Civil) on 

qjltg~.k 4&c1L Rb: 
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09.06.2006. The applicant. No. 3 completed 24 yeats of regular service on 
20.06.2004 and entitled to the benefit of 2nd ACP w.e.f. 20.06.2004. 

46 
 That your applicant No. 4 Sn Jitangshu Sekhar Rhattachaijee worlçing as 

SDE (Civil), BSNL Civil Sub Division, Slkhar. He was irtially appointed as 
Junior Engineer (Civil), on 20.08.1980 in the erstwhile P & T Deptt, Civil 

Wing. He has got promotion as Asstt. Engineer (Civil) on ad hoc basis w.e. 

09.01.2001 and subsequently re designated as SDE (Civil) w.e.f. &ebruary 

2002 and regularized in the post of SDE (Civil) w.e.f. 09.06.2006. The 
applicant No. 4 entitled to the benefit of 2nd ACP wef. 20.08.2004 after 

completion of 24 years of service in terms of O.M dated 09.08.1999. 

47 That your applicant No. 5 Sri Pradip Kr. Goswami working as SDE (Civil) 

Sub-Division, Karlmganj was initially appointed in s&vie as Junior 
Engineer (Civil) on 11.08.1980. He has got promotion as A.E. (Civil) on ad 
hoc basis w.e.f. 17.01.2001 and subsequently redesignated as Sub-Divisional 
Engineer (Civil) and regularized in the post of SDE (Civil) w.e.f. February, 
2002. The applicant No. 5 entitled to the benefit of 2nd ACPw.e.f. 11.08.2004 
in terms of O.M dated 09.08.1999. 

4.8 That your applicant No. 6 Sri Shymal Kr. Das working as SDE (Civil), BSNL 

Civil Sub-Division II, Silchar was initially entered in service as Junior 

Engineer (Civil) on 19.07.1980. He had already passed the departmental 

qualifying examination for promotion to the post of. A.E (Civil) during 1988 
as per the recruitment rules prevailing at that time. He has got promotiOn 
as A.E (Civil) on regular basis w.ei 01.01.1997 ,  and subsequently re 
designated as SDE (Civil) on regular basis w.e.f. February 2002. The 
applicant No. 6 is entitled to the benefit of 2nd ACP w.e.f 19.07.2004 since 

he has completed 24 years of service on 19.07.2004 in terms of O.M dated 
09.08.1999 issued by the Govt of India. 

4.9 That all the applicants having recruited to the cadre of Jr. Engineer (Civil) 
with recruitment qualification of diploma in. Civil Engineering and 
presently they are all working as Sub-Divisional Engineer (Civil) in the 
scale of pay of Rs. 11,875.300-17,275/- per montK As such they have 
attained eligibility to the benefit of 2nd ACP in the scale of Rs. 10,0O0- 

1i- C4r 
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15,200/- (pre-revlsed) in August, 2004 for giant of 2td  ACP in terms; of O.M 

dated 09.08.1999 issued by the Govt. of India, D.O.P.T. 

4.10 That it Is stated that the Govt of India, Deptt. of Teleconmtunication, under 
Ministry of Communication notified on 06.08.1994 in the Gazette of India 
the recruitment rules called as "Posts & Telegraphs Building Works (Gr. A) 
Service Rules, 1994". As per the aforesaid RR in schedule IV, the method of 
recruitment, field of selection and minimum qualifying srv1ce for 
promotion have been prescribed. It Is specifically stated one must acquire 
degree in Civil Engineering from a recognized university with other terms 
and conditions and the fixed residency period of 5 years regular service In 
the scale of pay of Rs. 22004000/- or equivalent or with 8 YearS regular ,  
service in the posts in the scale of pay of Rs. 2000-3500/- or equivalent and 
at least 5 years experience in design and constitution of building are eligible 
for consideration of promotion to the cadre of Executive' Engineer (Civil) 
and equivalent. Be it stated that the applicants in the instant app&ation 
have been initially recruited in the cadre of Jr Engineer (Civil) with 
recruitment qualification having diploma in' Civil 'Fxineering as such In 
view of the existing RR of 1994, the present applicants shall knot be 
considered for further promotion of Executive Engineer in ,view of the 
recruitment qualification prescribed for Group A services in the RR.' 
However in dause 16 of the RR 1994, power of relaxation has been granted 

"to the Govt. of India for relaxation of any of the provisions of 1994 RR to . 
any dass or category of persons provided if the Govt: is of the opinion that 
itisnecessaryorexpedientsotodo,thentheGovtisatlibertytoreiaxany 
of the provisions after recording the reasons in writing, in consultation with 
the UPSC. 

	

Therefore, it appears that the Govt. of India is vested with the power 	It 
of relaxation of any of the provisions of the aforesaid RR indudingthe 
recrtiitnient qualification prescribed in schedule IV for recruitment In Group 
A service te. in the cadre of Executive Engineer. 

But in department of Telecommunication, neither the recruitment 
rules were amended in respect of those recruited before 1994 nor the benefit : 
of passing the Departmental QualiMg Examination by JEs (till 1990) has 
been extended. The recruitment rules "P&T Bldg 'Works GroupA Service 
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Rules, 1994" were framed arbitrarily/unilaterally (wIthretropectiveeffect) 
by overlooking the career Progression of employees who were recruited 
under "P&T Civil Engineer (Gazetted Officers) Recruitment Rules, 1976", 
according to which a Junior Engineer (Civil) having diploma in Civil 
Engineering was eligible to be promoted up to the post of Superintending 
Engineer (Civil). 

In view of recruitment rule, 1994 the present applicants have been 
denied the promotion opportunity in the grade of Executive Engineer as 
because degree in Engineering have been prescribed as recruitment 
qualffication for promotion to the cadre of Executive Engineer. It is 
specifically stated that applicants does not possess the recruitment 
qualification of degree in Engineering. 

So far as Assured Career Progression Scheme is concerned, the basic 
feature of the policy is to allow financial up gradation to those, who could 
not get promotion on regular basis by the cutoff dates i.e. residency period 
of 12/24 years. 

Copy of the recruitment rules notIfied on 06.08.1994 is 
enclosed as Annexure- 1. 

4.11 That the applicants having recruited to the  cadre of Jr. EIin 	(Civil) 
under the terms and condition of Recruitment Rule 1976 whIch prescribes a 
Departmental Qualifying Examination for the posts of AE (Civil). The quota 
of promotion from JE to AEwas 50% ofthepostsofAEsand5o% bydlrect 
recruitment, the quota of promotion from AR to FE wa 1/3i of the posts 
of EFs, because 2/3rd posts of FF.s were filled by AEEs (Class-I direct 
recruitees). Thus the chances of career progression of JEs were nonhinal and 
a number of JEs who passed the qualifying examination during 1986 to 1990 
were waiting for promotion. Therefore as a result of dissatisfaction among 
the ifs,  the Recruitment Rules for the post of AE (Civil) and also scrapped 
the Departmental Qualifying Examination without giving any weightage of 
passing the then qualifying Examination for promotion to the post of AE 
(Civil) in force at that time. 

If promotion to the post of AE (Civil) be given at that time as per 
the then prevailing rule of RR 1976 after passing the qualifying 
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examination, then the criteria for promotion to the post of EE (Civil) would 
have been fulfilled long back. 

4.12 That it is stated that Govt of india, Ministry of Personnel, Public 

Grievances and Pensions (Department of Personnel and Training) issued an 

O.M Office Memorandum No. 35034/i/97-Estt. (D) dated 09.08.199 dated 

09.08.1999 in terms of said assured career progression scheme, wherein, it 

has been provided that the dvilian Central Govt. employees shall be 

entitled to at least 2 finandal upgradation on completion of 24 years of 

service provided if they have not availed any promotion during the 

aforesaid period of service. However it is further provided that in the event 
of availing one promotion during the span of 12 years'or thereafter, in that 
case the civilian employees would he entitled to benefit of 2nd  ACP on 
completion of 24 years of regular service in the grade. The said scheme of 
ACP was issued by the Govt. of India following the recommendation of the 
5th CPC. 

It is categorically submitted that in the instant case, the present 
applicants praying for grant of 211d ACP in the scale of Rs. 10,000-15,200/- in 

terms of O.M dated 09.08.1999 issued by the Govt of India. 

Copy of the O.M dated 09.08.1999 is enclosed herewith 
as Annexure-2. 

4.13 That the Jt. DDG (BW), BSNL, New Delhi vide his order dated 03.05.2001 
granted first financial upgradation in terms of O.M dated 09.08.1999 to as 

many as 209 Junior Engineers placing them from the scale of Rs. 5000-8000 
to Rs. 6500-10500/- w.e.f. 09.08.1999. In the said order applicant No. 3 was 
placed at Si. No.6, applicant No. 5 placed at SI. No. 45, applicaxft No. I at SL 
No. 47, applicant No. 2 at Si. No. 48, applicant No. 4 atSL No. 49 and they 
were granted Ist ACP in the scale of Rs. 6500-10,500/-. Be it stated'that 
applicant No. 6 was promoted from the post of J.E. to the post of AL (C) 
vide order dated 13.12.1996 in the scale of Rs. 6500-1000/-. 

Copy of order dated 13.12.% and extract of order dated 
03.05.2001 are enclosed herewith and marked as 
Annexun?- 3 and 4 respectively. 
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4.14 That the applicants were permanently absorbed In BGNLvidc Presidential--- 

order issued under orders dated 16.01.04, 16.01.04, :16.0104,31.03.04, 

08.04.04 and 05.0.05.04 and the affect of their absorptiow is .given w.ei 

01.10.2000. In this connection it is relevant to mention here thát the'j 

applicants have been granted IDA scales asa regular measure 'w.e.f. 
01.10.2004. 

Copies of the orders dated 16.01.04, 160104. 16.01.0& 
31.03.04, 08.04.04 and 05.0.05.04 are' endosed - herewith ? 
and -marked'as Annexiue- 5A, 58, SC, 51), 5€ and 5F 
respectively , 

4.15 That it is stated that other similarly situated employees who are having' 

similar recruitment qualification like the present applicants who fall in the 
same dass or category and completed 24 years of regular service 'have been 
granted benefit of 2ad ACP w.e.f 09M81999or from the thite on which they 
completed 24 years of regular service whicheverjs earlier The said order 

was issued vide letter No. 3-1/2000-CWG dated 724A)4.20(13, whereby as 
many as 138 officershave been granted the benefit of 	ACPIn relaxatioi 
of the rule quoting the reference. ôf"order bearing No. 24/99-CE dated 

03.03.2000 read with DOPT O.M No. 35034/97.Estt (t,)-dated:09.0&1999. 
Similarly by another order bearing No. 3-1/2000-CWG dated' 01.09.2003 as'. 

many as 103 similarly situated officers "hivin dnailar recruitment 
qualification were granted the benefit of 2ztd ACP 'by 'way of financial U 

upgradation in the scale of pay of Rs.•iO,000-32545,200/- w.d 0908.1999 ' 
or the date on which they completed 24years of iegular sthrice whichever 
is later. In the said order also Govt of India quoted thèefence of COPT, 
O.M dated 09.08.1999. It is pertinent to mention here that .1 ythe letter dated ' 
03.03.2000 the earlier scheme -of financial upgradation on cqmpletion of 
5/15 years of service which was introduced vide office order No. i-8/87- 
CSE dated 09.05.1991 have been -ceasedto-beoperative-.w.e:fi-09.0&1999. t 
However in para 3 of the letter dated 03032000 it is specifically stated that 
conditions stipulated in letter -dated 30.12.1999 read with :DOPT O'M dated 

0908 1999 should be strictly followed Therefore It appears that (govt. of 
10 

India, DOT have adopted the ACP -sdtente dated09.08.1999iissued bythe 
DOPT. 	' . 	- 
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it is relevant to mention here that the 2nd ACP was granted by 

various drcles viz; Kerala and Andlirapradesh vide. letter No. I 
(44)/2007/CEE/1684 dated 25.09.2007 and TA/STA/70/4 upgradation of • 

IDA pay scales/CE Civil dated 04.06.2008 respectively upto 2.O&.2 ,0)4 and : 
stated that the 2nd  ACP already granted vide letter dated 20.02.2004 was 
final and no further order will be issued in respect of grant of 20d ACP for 
Diploma Holder Engineers, but the same DOT has granted The 2nd  ACP in 
respect of Diploma Engineers up to 31.03.2004 vide order No. DOT New 
Dethi vide No. 3-6/2001-EW dated 02.08.2003. 

Copy of the letter dated 30.12.99, 03.03.2000 order 
dated 2404.03, 02.08.03, 01.09.03, 24.09.03 and 04.06.08 

are enclosed as Annexun- 6, 7, 8,9, 10, 10 A and 1.1 
respectively. 

4.16 That the Asstt. Director (BW-H), Corporate Office, New Delhi vide his order 
bearing No. 2-2/2006/AD (BW-I) Pt. dated 09.06.2006 granted promotion to 
the applicants No. 1 to 5 on regular basis to the grade of SDE (Civil) 

Copy of the order dated 09.06.2006 is encLosed 
herewith and marked as Annexun- 12. 

4.17 That it is stated that all the applicants have completed their 24 years of 

regular service in the year 2004, since they have got only :one promotion 

during their service carrier, as such they are eligible for grant of at least I 
more promotion immediately after completion of 24 years regular service as 
per law laid down by the Hon'ble Supreme Court in:  the case of State of 
Tripura -Vs- K K Roy reported in (2004) 9 5CC 65 or alternatively 
applicants are entitled to benefit of 2nd ACP in terms of the O.M dated 

09.08.1999, otherwise it will cause irreparable loss and injury to the 
applicants. 

4.18 That it is stated that the Coiporate Office of BSNL has issued office 
memorandum bearing letter No. A00-61/2004-Pers-1 dtd 18.01.2007, 
whereby time bound post based executive promotion policy forGroupsB 
level officers of B.SNT. have been issued, wherein provision for 2nd finannal 

- &2 
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upgradation have been provided on completion of fxideiiij,èri 
in the IDA scale of pay. Be it stated that thispromofionpolicyissuedbv the 

BSNL on 18.01.2007, whereas the O.M dated 09.08.1999 have been issued by 
the DOPT, Govt of India providing benefit of at least 2 ACP and the same 

has been adopted by the Deptt. of telecom services which is evident from 

the letter dated 03.03.2000 issued by Sri AK. Nagar, Director (DW), as such 
the present applicants are entitled to benefit of 2nd ACP in terms of O.M 
dated 09.08.1989, since the ACP scheme dated 09.08.1989 was in force and * 

there is no order till filing of this original application for withdrawal of the 

scheme dated 09.08.1999 by the Corporate Office, BSNL, New Dethi. As 

such respondents are duty bound to extend the benefit of 2" ACP to the 
present applicants since they have attained their eligibility way back in 
August. 2004. 

In the circumstances as stated above the financial upgradation 
scheme issued by the BSNL on 18.01.2007 has no relevancy in the instant 
case of the applicants. 

A copy of the promotion policy dated 18,01.2007 is 
endosed as Annexure- 13. 

4.19 That Govt. of India, Ministry of Communication vide impugned Office 

memorandum issued under No. 3-2/ 2006-CWG dated 30.03.2007 stated 
that vide O.M dated 08.11.2006 a noticewas issued for withdrawal of 
benefit of 2nd ACP granted vide DOT order dated 1.09.2002, 24.04.2003, 
01.09.2003 and 20.02.2004respectiveh, to Civil Wing officers not meeting 

the educational qualification as prescribed in the relevant recruitment rules. 
However the authority after examining the representations from the 
adversely effected employees have decided not to withdraw the 2nd 

financial upgradation already granted to the officers up to 20.02.2004 i.e. 
prior to issue of presidential order for permanent absorption of Group 'B' 

officers In BSNL/MTNL. However it is indicated that the decision is taken 
as a one time measure to mitigate the hardship to the officers on 
withdrawal of benefit of 2nd ACP at this stage and not% be cxrnstrued as 
general relaxation. 

• In para 3 of the O.M dated 30.03.2007 it has been stated that if the 
officers absorbed in ESNI., opt to avail 2nd financial upgradation under ACP 
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scheme granted by DOT, in that event they will have to forgo the first IDA 
pay scale upgradation as on 01.10.2004 or later in terms of para 7 of 
promotion policy for Group B level of officers of BSNL circulated vide O.M 
dated 18.01.2007. It is also decided that on acceptance of 2rwi ACP, those 
officers would be considered for subsequent IDA pay scale service in the 
current IDA scale as provided in para 1 (I) (b) (3.2) of the Executive 
promotional Policy of BSNL for subsequent IDA pay scale upgradation. The 
relevant portion of para 3 and 4 of the O.M dated 30.03.2007 Is quoted below 
for perusal of the Hon'ble Court 

"3. Accordingly, in respect of the officers covered under para 3 
above, the 2nd financial upgradation under ACP scheme granted by .  
DOT shall be regulated as under:- 

i) 	If the officer absorbed in BSNT opts to avail 2" 
financial upgradatlon under ACP scheme granted by 
DOT, he/she shall have to forego the Isi  IDA pay scale 
upgradation as on 1.102004 or later in terms of para 7 
of promotional policy for Group 'B' level officerS of 
BSNL circulated vide O.M No. 400-61/2004-Pers.j/308 
dated 18.1.2007. 
On acceptance of 2M  ACP these officers will be 
considered for subsequent IDA pay scale upgradation 
only after completion of 5 year service in the current 
IDA scale as provided in para A (I) (b) (3.2) of the 
Executive Promotional Policy of BSNL for subsequent 
IDA pay scale upgradaiion. 

4. 	In respect of officers absorbed in MTNL, the same shall be 
regulated as per the Executive Policy of MTNL". 

This decision of the BSNL authority is highly,  arhltrary, illegal, unfair 
and also discriminatory as because other similarly situated employees'who 
has acquired eligibility for grant of 2nd ACP till 20.02.2004 have been granted 

the benefit of ACP in relaxation of the RR whereas present applicants have 
acquired eligibility in the month of June! August 2004 have been denied the 
benefit of 2nd  ACP, whereas IDA scale have been provided by the BSNT. 

authority to all the executive officer induding the applicants as on 

q'W'gk cd& 
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01:10.2004,.or later in terms of para 7 of promotional policy dated 18.01.2007. 

As such fixing of cut of date as on 01.10.2004 has no reasonable nexus with 
the grant of benefit of 2nd ACP to the present applicants. It would be evident 

from the order dated 24.04.03 and 02.08.03 that the batch of slniilarlsr situated 
employees have been granted the benefit of 2'' ACP who have acquired 

eligibility till 31.032004 i.e. prior to 4/5 months approximately when the i' 
ll)A pay scale upgradation granted as on 01.10.2004, whereas the present 

applicants have attained their eligibility much ahead of granting the Ist IDA 

pay scale i.e. in the month of June/August, 2004. As such there cannot be 

any cogent reason to deny the legitimate benefit of 	ACP to the present 

applicant, when the DOPT scheme of 09.08.1999 for grant of ACP have 

implemented vide order No. 2-1/99-CSEdated 03.03.2000 inrespect of JTO's. 

Moreover, the condition No. (II) incorporated in para 3 of the impugned 

O.M dated 30.03.2007 is not sustainable in the eye of Jaw in view of the 

reasoning assigned herein above. Therefore the O.M No. 3-2/ 2006-CWG 

dated 30.03.2007 is liable to be declared as void-ab-initio. 

In view of the reason cited above, the present applicants are legally 
entitled to benefit of 2nd  ACP in terms of DOPT ON dated 09.08.1999 which 

is very much in force in the respondent Corporation more so at the relevant 
point of time when the present applicants attained the eligibility in August 

2004, there was no promotion policy or financial upgradation. As such 
applicants are entitled to benefit of 20  ACP in terms of O.M dated 

Copy of the Impugned letter dated 30.03.2007 is 

enclosed herewith and marked as Annexure- 14. 

4.20 That it is stated that the Corporate Office, New Delhi vide its letter No. 
ACP/AD (BW-ll)/2007/Pt. dated 25.06.2007, it was informed to all Chief 
Engineers (Civil), that consequent upon the promotion policy dated 
18.01.2007, a number of representations of SDE /JTO have been forwarded 
to the Corporate office and also invited attention towards para (1) (d) (4) of 
the time bound executive promotion policy. According to their promotion 
policy the up gradation cases shall be reviewed at the circle level on a time 
bound basis. It is also stated in the said letter that implementation of ACP 

scheme, under paras (1) (d) (7) & (1) (d) (8) also falls under the up gradation 

(f c 
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scheme and is thus to be reviewed by,  the respectiw circles. Las4y it is 

informed in the said letter dated25.06.2007 that'nocaseof AU's mabe 

forwarded to the corporate office in future; ' 

Copy 4 the letter dated 25.06.2007 is enclosed herewith 

as Aimexui -  15. 

4.21 That it is stated that the present applicants repeatedly approached the 

competent authorities for grant of benefit of 2nd  AU' through ,  their 

representations. HOwever, the respondent did not take any further action for ,  
'p 	-. 	• ','.•,.. 	 .t. 

grant of 2nd  ACP to the present applicants. 

Copy of represéntationdated 15.12.08 and 17.12-108 jare c 
endosed -herewith and marked as Annexun- 16 and 17 

respectively. :- 

4.22 That it is stated that the General Secretary, Sanchar Nigarn Executive 
Association (India) Central Head Quarters, New Delhi also submitted a 

representation addressed to General Manager (SP), Chairman ACP ' 

Committee, BSNL Corporate Office, New Delhi. In the said iepresentation 
dated 10022009 the Secretary General mter aim prayed for Implementation 

of the ACP scheme as per -the existing hierarchy, however it appears from-

the impugned letter dated 08.06.2009 that the request of the AssociMion has , 

not been cons1deredandit has been confirmed y  the impugned letter 
dated 11.02.2009 that the benefit of the 2nd  AC-P would he procssedasper - : 

eligibility criteria of DOPT, P&T building work services  Gro4pA, RR 1994t 
and itis also further confirmed that the executives whoareruestigfor 
granting of 2nd  ACP without:fuifiliment of .'the--educaticmal 1qialfficato11 

their cases would be governed cand shall be reviewed as per condition laid" 
down in the BSNL impugned letter dated 25.06.2007, in fact the prayer-of 

j- 	•)•_ 	 ., 

the present applicants for grant of 2nd  ACP have been -rejtcted, hence theY . 

present applicants has no other -alternative but to approach this-Hon'bie 

Tribunal for redressal of their grievances Be it stated that all the applicants 

are members of the executive assodation. 

1~ 
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Copy of the representation dated 1 
Annexure- 18. 

4.23 That the Corporate office vide its letter No. ACP/AD (BW-lI)/2007 (Pt.) 
dated 11.02.2009 informed all the Zonal offices that in view of 

representations received from the executive working in the field units 
requesting for 2nd  Financial upgradation under the ACP scheme by relaxing 

the educational qualification as required under the terms and coilitions of 

ACP schemes now it has been decided that the executive can opt for ACP 
scheme as per eligibility criteria laid down in DOT, P& T building works 
services for Group-A ER 1994 are required to be followed. it is specifically 
indicated in dause 6 that relaxation has been granted to other similarly 
situated employees while granting benefit of 2nd ACP 'vide order dated 

16.06.2002, 24.04.2003, 02.08.2003, 01.09.2003 and 20.02.2004 as an one time 
relaxation only and no further relaxation has been granted by the 
department of Telecommunication. 

It is further stated that such cases if available should be reviewed at 
your level as per office letter dated 25.06.2007. 

The above decision of the respondents communicated through 
impugned letter dated 11.02.2009 was again reiterated through impugned 
letter No. PF/Digantber Singh/AD (Bw-r) dated 0806.2009 quoting the 
reference of executive promotion policy dated 18.011007 and also DOPT 
darffication No.14 on the ACP scheme issued vide letter dated 10.02.2000. 

On a mere reading of the impugned letter dated 08.06.2009, it would 
be evident that the BSNL authority now insisting upon fiilfilhhent of 
recruitment qualification laid down in RE 1994, whereas the same authority 
in fact granted the benefit to other similarly situated employees till 
20.02.2004 without insisting for recruitment quali&ation. However when the 
sante came to the notice of the authority, the BSNL authority decided to 
continue the benefit of 2nd ACP granting one time relaxation to some of those 
who already availed the benefit of 2nd  ACP. 

it is pertinent to mention here that the ER 1994 framed by the DOT 
which is still in force even after, absorption of the applicants in the 
corporation, and the BSNL authority consciously' granted the riaxation to 
similarly situated employees till 20.02.2004 in respect of' recruitment 

qfl"~-k c&c()4 Qh.i 
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qualification. But the applicants who have attained eligtbihtv by Aigust 
2004 but mth ahead of their introduction of IDA sa1e with the BSNL 

authority i.e. prior to 01.10.2004 as suchthere isno justifiable reason to deny 
the benefit of 2nd ACP to the present applicants by relaxing the recruitment 

qualification laid down in RR 1994. The dedsion communicated by the BSNL 

authority through impugned letter dated 25.06.2007 and 11.02.2009 and 
08.06.2009 are highly arbitrary, illegal and discriminatory and the same are 
liable to be set aside and quashed. 

Copies of the impugned letter dated 11.02.09 and letter dated 
08.06.09 are endosed as Annexui- 19 and 20 respectively. 

4.24 That it is stated that on a mere reading of the impugned O.M dated 
30.03.2007, it is evident that the Department of Telecommunication has 
decided not to withdraw the benefit of 2nd ACP already granted to the 
similarly situated employees vide order dated 16.09.2002, 24.04.2003, 
02.08.03, 01.09.2003 and 20.02.2004 on the ground that the benefit has been 

extended prior to issue of order of Presidential order of Gr. 'B' officer of 

BSNL/MTNL as one time measure to mitigate the hardship to the officers on 

withdrawal at this stage which - should not be construed as general 
relaxation. In this context it is relevant to mention here that the Presidential 

order of absorption as indicated in the impugned order dated 30.03.2007 has 
no relevancy with the extension of benefit of' 20. ACP as because all the 

employee of DOT were absorbed in the BSNL w.e.f. 01.10.2000 although 
Presidential order have been issued on subsequent dates for absorption of 
the employees in BSNL. Therefore the Presidential order of absorption in 
E.SNL has no nexus with the extension of benefit of 2nd ACP to the applicants 
in terms of O.M dated 09.08.1999. 

It is to be noted here at this stage that the department of 
Telecommunication vide office order dated 24.04.2003 and 02.08.2003 have 
granted benefit of 2nd  ACP even to the employees who have attained their 
eligibility during the month of March, 2004. Therefore, there is no  
justification to deny the said benefit of 2nd ACP to the present applicants 
w.e.f. August;, 2004 that is prior to the date of introduction of i iDA pay' 
scale on 01.10.2004. As such the contention of the respondents as stated in 

9ii tZ3p 
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the impugned order dated 30.03.2007 and dated 11.02.2009 has no valid 
reason for denial of benefit of 2nd ACP to the present applicants in the facts 

and circumstances as stated above. Therefore extension of benefit of 2M ACP 

to a group of similarly situated employees who were absorbed in BSNL 
w.e.f. 01.10.2000 like the present applicants and denial of the same to the 
present applicants attracts violation of Artide 14 and 16 of the Coxtitu1ion 
of India. 

In the facts and circumstances as stated above the Hon'ble Tribunal 

be pleased to declare that the present applicants are entitled to the benefit of 
2nd ACP in terms of O.M dated 09.081999 in the scale of pay of Rs. 10,400-

15,200 with arrear monetary benefits. 

4.25 That it is stated that all the applicants except applicant No. 6 were 

promoted in the cadre of Assistant Engineer (Civil) on ad-hoc basis, during 
the year 2000/2001. Thereafter they were promoted on regular basis as SDE 
(Civil) in the year 2006. It is specifically stated that even during the year 

2000/2001 applicant No. 1 to 5 were fully qualified and eligible for regular 

promotion to the cadre of Asstt. Engineer (Civil) and interestingly at the 

time of their ad hoc promotion regular vacandes were available but the 
respondents in spite of availability of vacandes granted ad hoc promotion 
to the cadre of Asstt. Engineer (Civil) and after an abnormal delay granted 

regular promotion in the cadre of Assistant Engineer (Civil) during the year 
2006 i.e. after a lapse of about 5/6 years. Detail particulars of the applicants 

are furnished hereunder with date of completion of 24 (twenty four) years 
of regular service. 

} 	Name of Date 	of Date 	of Date 	of Date 	of 
No applicants entry 	in promotion to completion regular 

service the cadre of of 24 years promotion 
A. E (Civil) of 	regular to the post 
on ad hoc servicc of 	A.E 
basis (civil) 

 GIrish Ch. Das 16.08.1980 27.12.2000 16.08.2004 09.06.2006 
 D. K. Dutta 18.08.1980 23.12.2000 18.08.2004 09.061006 
 P.C. Dutta 	i 20.06.1980 t 20.09.1999 20.06.2004 09.06.2006 

[4. J.S. Bhattachatjee 20.08.1980 0901.2001 20.08.2004 09.06.2006 
I 	5. P.K. Goswarni 11.081980 	117.01.2001 11.08.2004 0906.2006 

6.L.t S.K. Das 19.07.1980  19.07.2004 01.01.1997 

Qt c.P C&c/7 
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4.26 That it is stated that the decision of the respondents not to extend the 
benefit of 2nd ACP to the present applicants in terms of OM dated 

09.08.1999 without assigning any valid reasons, such decision of the 

respondents is highly arbitrary and also in violation of the prindples laid 

down in Article 14 of the Constitution of India as because the other 

similarly situated persons have been granted the benefit of the 2nd  ACP till 

March. 2004 in relaxing the recruitment qualification prescPlbed in the..... 
relevant recruitment rules, as such there is no cogent reason to qenyi the 
benefit of the 2nd ACP to the present applicants. 

4.27 That it is stated that the applicant in spite of their best efforts could not 
collect the office order bearing letter .  No. 4­I2000-ONG dated 16.09.2002, 
01.09.2003, 20.02.2004 and order No. 2-1/99-CSE dated'03.03.2000 as wellas 

O.M dated 08.11.2006. Therefore the Hon',1e Tribimalbe pleased to direct 

the respondents to produce the aforesaid documents for proper 
adjudication of the case of the applicants. 

4.28 That it is stated that the applicants have no alternative remedy except 

approaching this learned Tribunal for redressal of their grievances, it is a fit 

case for this learned Tribunal to interfere with to protec the rigitand 
interest of the present applicants. . . 

4.29 That this application is made bona fide and in the interestof justice. 

S. Gmunds for i1ief s) with legal pmvlsions: 
5.1 	For that, the denial of benefit of 2nd ACP to the pres ntapplicanis infact . 

hits Article 14 of the Constitution of India ashecause smilarheiefit of ,  2nd 

ACP has already been extended to the other siniilaxly situated empioyeesof 
the respondents Corporation relaxing the rerutrtcnt'.quali&at'on 
prescribed in the relevant recruitment rule. 

5.2 For that, other similarly situated employees of the corporation have been: 
extended the benefit of 2nd ACP in terms of OM dated 09:O&l999reathig C: 

the recruitment qualification till March, 2004 following the DGT order 
dated 16.06.2002, 24.04.2003, 02.08.2003, 01.09.2003 and 20.02:2004 asanone 
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time relaxation as such there is no cogent reason to deiUr&.ä11iiéTffto 

the present applicants who have attained their eligibility byAugust 2004. 

5.3 For that, the applicants have attained eligibility by August 2004, i.e. prior to 
introduction of IDA pay scale which was introduced only on 01.10.2004 and 
as such applicants got eligibility for grant of 2' AC? prior to the cut off 
date of 01.10.2004, hence the denial of benefit of 2nd AC? to the applicants is 

arbitraiy and illegal. 

54 For that the Presidential order of absorption of Or. 'W officers in 
BSNL/MTNL was issued on different dates giving eff&t of absorption 
from 01.10.2000, as such Presidential order of absorption has no nexus in 
fixing a cut off date for grant of 2nd AC? in terms of Govt of India C).M 
dated 09.08.1999. 

5.5 For that, no valid reason has been assigned for denial of benefits of 2 

ACP to the applicants while passing the impugned order dated 30.03.2007 

as well as impugned order dated 08.06.2009 and 11.02.2009 and on that 
score alone the aforesaid impugned orders are liable to be set aside and 
quashed. 

5.6 For that, fixing of cut of date as on 01.10.2004 has no reasonable nexus to 
grant the benefit of 2n4  ACP to the present applicants when the other 
similarly situated employees of the respondent corporation have been 
extended the benefit relaxing the relevant recruitment qualification by the 

order dated 16.06.2002, 24.04.2003,02.08.03,01.09.2003 and 20.02.2004. 

5.7 For that all the applicants have completed 24 years of servce and thereby 
acquired eligibility for grant of benefit of 2nd  AC? in terms of OM dated 
09.08.1999 as such the denial of the said benefit to the present applicants 
will led to hostile discrimination. 

5.9 For that the respondents Corporation have adopted the OM dated 
09.08.1999 issued by the DOPT Government of India for extending the 
benefit of Assured Career Progression and the said OM dated 09.08.1999 

was in force in the respondent corporation till issuance of promotion policy 

Qt,r-;CA 
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dated 1801 2007 as such it is obligatory on thej5ã6f thiTej5öiidJtts 
corporation to extend the benefit the 2nd ACPto the.present.applicantsvith 
all consequential nionetarv benefit. 

5.9 For that when the cut off date was fixed on 01.10.2004 by the respondent 
Corporation for extending the benefit of ACP and accordingly other 
similarly situated employees have been granted the benefit till March 2004 . 
therefore there is no justifiable reason to deny the benefit of 2nd ACP to the 

present applicants who have attained eligibility by August 2004, i.e. prior to 
introduction of IDA scale on and w.e.f. 1.10.2004 to the employees of 
Corporation. 

510 For that as,a result of denial of benefit of 2nd ACP in terms of()M dated 
• 09.08.1999 to the iresent applicants, they are incurring huge financial loss 

each and every month while receiving their pay and allowances and as 
such there is a recurring cause of action tilisettlemeritof the daiinf the 
applicants. 

Details of remedies exhausted. 
That the applicants declare that they have exhausted all the remedies 
available to and there is no other alternative remedy than to ifie this . 
application. 

Matters not previously filed or pending with any other Couit. 
The applicants further declare that they had not previously filed any .  
application, Writ Petition or Suit before any Court or any other Authority 
or any other Bench of the Tribunal regarding the subject matter of this 
application nor any such application, Writ Petition or Suit is pending before 
anyofthem. 	 •: 

Relief (s) sought foc 
Under the facts and circumstances stated above, the applicants huntbiy : 
prays that your Lordslups be pleased to admit this apphcation, call for the 
records of the caie and issue notice to the respondents to show cause as to 
why the relief (S) sought for in this application shall not be granted and on 

4& ØOQ P) 
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f 
perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief (s): 

8.1 That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

memorandum No. 3-2/2006-CWG dated 30.03.2007 (Aimexuxe- 14) as well 

as impugned order bearing No. ACP/AD(BW-ll)/2007 (Pt) dated \ 

11.02.2009 (Annexure-. 19) and impugned letter No. PF/Digantber 

Singh/AD (Bw-r) dated 08.06.2009 (Annexure- 20). 

8.2 That the Honbie Tribunal be pleased to direct the respondents to grant the 
heiefit of 2nd ACP to the present applicants in the scale of pay of Rs.10000-

325-15200 from the date of completion of 24 years of service in terms of O.M 

dated 09.8.1999 issued by the DOPT Govt of India with arrear monetarY 
benefit 

8.3 	Costs of the application. 

8.4 Any other relief (s) to which the applicants are entitled as the Honbie 
Tribunal may deem fit and proper. 

9. 	Interim order prayed for. 

During pendency of the applicatioii, the applicants pray for the following 
interim relief: — 

9.1 That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 
consideration of the case of the applicants for providing relief as prayed for. 

. 	 ... ... ... . .................... S..... SO .......fl ss. 

11. 	Particulars of the I.P.O 
i) 	LP.ONo. 	 : •9 	'1tO9 
II) 	Date of issue 	 : 	9 Issued from 	t. •. 	P. 	, 

Payable at 	 P. , 	 * 

12. List of endosures 
Asgivenintheindex. .' 
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VERIFICATION 

• I, Shri Girish Chandia Das, Sb- Late Raseswar Das, aged about 53 years1 
working as SDE (Civil), BSNL Unit, Sub-Division-IlL Panbazar, Guwahati-
1, applicant No. I in the Instant application, duly authorized by the others 
to verify the statements in the instant original application, do hereby verify. 
that the statements made in Paragraphi to4and6to 12 are trueto my 
knowledge and those made in Paragraph 5 are true to my legal advice and I 
have not suppressed any material fact 

And I sign this verification on this the 2PA day of August 2009. 
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PART 	 3—Sub-sec(ka (i) 

1 	rUffuFp 	(1 
aT,qfT iif Tfrtft 	) 

Gencr1 Sth(u(ory Rules (including Orders, flyc•to, etc. of a general Cirti) issued by the hj ijti5Lric5 of the Goernrnent of )ndju (other (hiin he N iniIry of r)r.ic) ind hy the Cii til AuLhti(li (t,tIt 
than the Adinmiwulion of Union 'riori) 	 I 1 
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Dep 	, i rciconmt;niciion... 

NCLv Delhi, thc Mli July, 1994 

C.S.IL 395..-411 e.erci. o[ pow ~ rx con(errcd 	by the 
prnvin to nriict: 309 of the CttnstUucion and in iupercsion 
of the •l¼i itnd 'tekrr.h Civil nginetin (C(vit Gitied 
(flirsl I cfl.IiLrne,t Rukt 1976, h1 Poi nc1 TcIcriph 
C ivjli:ntzinevuint I1keI(jt1 G;izenct Ofthersl Recrukmeni 

I 97 and l".ts and Ttcra1h I)u,irnert Civil 
110cafig Wjng.,' - cu (047xticdj lltcruitmcn( Rule.i. 197) 
ii, - 	 1ir ,,, they tc):Jle to the pot mcoiIond In Sched,iJe  
i to 1 114 tluIii ;iIioit cxcei.'t as resptcli ihing 	ione or oitieU 
in be done bc(orc stich s upers es s ion, the President hereby 
miik 	1 .1ic (chloin 	rut:-, 	c;iII:itne the nwihn.l 	f ,cruot. 

meat to ccrti'in Cit-top '. 	 poR relaiing in Poct ntd TeIc• 
gtph. ntmely 

I • Shnrt title ;tittl 	imn1eti:ecniiL :—( I) 11ice 	rt,1a may 
• 	be t:,hlcd the Poii & Tclegrnph3 BmUdng Works 

(Crimp 'N) Scnic Rules, 194. 

21 They shull come into trcc on the d ata of ihci pub-
lic7ltiüa in the Oflicial Gucue. 

2. D 	itii;s :--.Iii thcc rtilm upkM the cOntext DIIICO' 
wkc i u(et 

(o) CirnniIsIon" melo% the Unioa Public Ser'ice Corn-
missluit 

• ii') 'ContruIlin,' Authoriiy' 	me*iu the Qcvcriarneni of 
r,ci.-t in the %flnittry nr Cnmmunictiinns 

\L. 
• - 
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to) "De'prrtmeutj 	Pttitg;lati Coniinttte'" me1c 	a 	6. InitIni Cnntiijtitf 	01 Service :_-(I) All eaie(jn ocei Goup •A' I icpurtnit. t%IIiI Pl'ornoiic>n Committee epe- 	ll*3lt4tog-f.roup 	'duiy--pv,ti unlegulur hash in the Posc a ciflcd in SrIIIIIIIC.VI 	
1Clcflh Ciai Wt ott the d(c of colnifle CCflOIII of tIles 
rt;le.t ititait lie nlcnji,crs of the Si.rvicc lii (li' rcsl,cciiv.t 	ridei (ii 	''Duly flaitt' I 	I. ns ,j ty 'c 	I ti1 u IICQ iii 	cltid tIe i 

(c) 'Govcriuncni" mc;lns itic GovcrI(nlcfll of Iridis 
ft ' C rn il 	iunO,e n CrItic 	I I lie Sc rv uc 

() ''Reutnir $rvce'' ill icliitiiit to 	lit>' cr:siIg 	fle:Ili 	ilic 
period o 'ic iii tutu rado rcndcred alter cioc-
liOn out r 'eruliir b:isjs Icc6rdiJI9 to the prescribed 
i'crdiu'e for lclng.Iel'rn j4ppoi llLni tt I l t Ili thit r;tde 
'nil iticlItdcl my periods 

ii itikeit 

 

into riccoutu Inc IirposL't of scnkniiy of 
those 	pp0ir(tcd at thit ini(iisl 	COfltitutQtt of the 
Scrvlcc 

during which tin oflccr would have held a duty rost 
in that grade but for being on leave or otherwise 
not being ova ilabla for holding such -post 

(h) "Schedule" n:rns i. clteduk "unexed to those Ruiet.  

(i)'lJiikd Ca.Nlcs and Schedukd Tribes"sltnllIiiiV 
the slime meititing at aarcgnod to them rctpcc(ivcly In 
Chauia (24) end (iS) OfArtick 366 of use Conetitu. 
lion 

(I) 'Servcc" 	oscaju thu Pcs'ts & TeicCiapli Utiluitt 
Yorks (Group 'Ic') Seryk. 

, Cot,s'iitution of 'hu Post! & Tctcraph Building WorLs 
(Group 'A') Service —ri) There shall be vOnstIttcd a Service 
known at "the Posta & Telegroph Building Works (Group 'A') Scvicd' conitti:tg of 	rsor.a Uppoliuted to the Strvic under rules 6 find 7. 

l,) N6tW1ItII 	ctit' 	 uiist:..iuicd in sntm'rtilc (1) die 
Citiszfid bi Gi'itil, '.' tos. 

(3) The Service titrili llits'e (hree sub-cnJre vii. Civil i'nai. ners, Eieetrjcal Enginecm un 'Archifects. 

4. Oradó, su'ength and its review :_—(1) The duty posta in-
cluded in the vrtriou grades, thcjr nwssbere And ocales of pa on the, date CII commcncentonl of these rules shtdt be as specl.  fied In chedu he-I, • • 

(2) Notwithsinding :mnythin itttiti, in sub-tule ti), tItc 
Goycrntcnc may 

from time to (line, make temporary additions or altc. - - 	 rRtlOnt Ia the duty posts in varions grojes 

in Cflneulstilion s'cilh the CommissIon, Include in the 
Service sticia posts as can be deemed to be equivalent 
to the posts included in the Scrvict In sintus, grade. 
'puy ecuic rind professional content or cclijde from 
the Scrvce a duty post tilrendy included in the Scr- 
51CC 	11015 

'C-) in eossuliuitiort with (he Comnthsion, appoint till ofli-
cet in ii duty post included hi the Servict under 
clause (b) to the appiuprlatg grade in a temporary 
ci4pacrt)' or in ti substtsntiv: c:ipticity and fix his 
senIority in the grtdc after taking into account con-
t(nunu.s regular service in the an:tlogotis grade. 

.S. Mcniberi of the Service :—(t) The 1ollowin • crsc'n 
slirtil be (he members of the Servico 

a) persona apixiinied to duly posts under rule 6 1 Cud 

(b) persons ippointcJ to duil>' pcis(5 Isilder ttt. i 

• (v.) A person appointed under clattse (a) of itub-rule ti) 
Shrill, on such Dppointmdut, be deemed 13 be the member nI 
the Service in the ;mppu lpriau' grade apphicnblc to bins in 

(3) A  rs pson spLzng4 suntior. ciaa (b) or vub-ruho sit 
ihait be 1I'I ni*snber 'at abe SarvIct In the r.itproprtatc z'ls 
eppiicahl ti Itirn in Sclieilul-j frumu ilmi- cltc of such appoint 

- , - 

() 	U riljr cout tuoii 	civie of 1)acs iclerieit to i .lilinil, I ) be;urr iIic coi:tcfic.(cru Iic.c I ilI' lIh Cliii! Ii.iII vmim fur pu:poc of  Iii' JlruinI)jJIJ(\ j't'nfrnaiuij liud pnuiou iii (tic NC(I.L 

I)) 1'o lite c. Ica tic Coiu rulinc Alit huri y j,% not ubki t• liii uiitt 	iicU ,egular xirei,ih of V1 lOut grlicJcs in OccUrcianc it ii the pviuflc of this tuft, the 	shrill he Flki n cOldiirice with the PfOyiNiulls iii ritics 7 tiil 8, 

Future m ItIenuic of the Service :- I) 	 dvtj  
posts in any of the grudes referred to in Schedule-), alter IN 
initiiit ccinaliIUlion uttdet rule 6. aitaLl be fihlad In the macfloe: brcuu(j-  Provided in this rule. 

Engineer 
(2) All the vaeaoeks in the grade Ol.Aasstant Exeeutjya 

In the Cj'vt) au,d Electrical ub.ctjros ehall be 1ilIe 
ti>,  dir't rccrultlneiit oit the btsjs of the reu1ts of (itt Combi 
ned Eninetrjttc Services FIxubliAlk6on conducted by the Cttm' 

on the brish of cducationt qualificadon atid age 1iii tpccilied in Schduje.Ij. 

'1 r vacancIeS it the grude of Deputy Architect shah 
be tilled by digcci zacruitrncot through Umsion h'uhlic Service  
Commission from amongst persons who posseu the minimum 
citucahjonal qlmaliIacataons and age limit fiPtcificd in 111. 

(4) Appciniment Its ihe Service to the POSIt in the Senior 
TLrne Scimlc (Execuiiv Enginccr/IaJcbjiecI) and above sbail 
be nindo' by promotion from agoast the oMcera in thc next 
tower grade' tsith mInijtturn qualifying $ervicc as specified -La 
Suitcdul.lV. The pcomomion from one 2redc to onother shall 
be i*'itttjn the repectvc sub-cadres upto and incluilhij Ibti 
SAG. ieye it,, Chief Engimseerfctiei s%rchitect, 

,() The .scicction of officers for promotion shall be made by 
selection on merit cz,ep( üs (he following 

Pi'ousotion Of Aisi,s(rant 1xecui1t'c Ungineer (Civilf 
Electrical) and Deputy Arc)site to the poet of 
Executive .Vnglnecr. (Civil IE.loctrical) and -Arebitcet 
resrectiyoty shall be in the order of sen'ioriIy wb-Ject to the rc)ection of (be unfit. 

Selection of Supeiintettding Engineer (Chvlj/Eie;tri. 
ciii) annlScnior Architcet for promotion to the post 
of Sltperintending Engineer (Sckct,ion Grade) and 

Grade) shall be made in 
tltc order 01 their seniority based on their tuiuthi-
lity taking into aCcOitn(, the overall performarteo,... 
ccperiemtCc and other related matter, as oer the 
uideliiei isttcJ by mIte Govet'tnicnt from time to 

tin it 

The elrtiôtt in each case under subrlc (5) shall 
be on the rccontmcridetjons of the Departmii,J 
Piomotlan 	Corririjittee 	COisthituted in aceordnce 
with Schcdl-Vj, 

IC any orncer appointed to any post in the Service is cOtsi-
tiered for the lulpoae of promotion to the higher post, all  
persona !.crsiar to him in the grade ahtsll also be considered 
notwithtsluindjng that they do not fuihil the prescribed eiii. 
bmli;y seryke, if the shanfali i5 not more thtia one year 'itsd 
provided they have euceoeIuliy completed their probation 
period. 

	

V. Filiimtg of Ditry Poata by deputation or 	rhon-term 
c'OfltrAct-....(n) lotwithaIsnding anyt;ing conln , ncd in rule 
7, where the Government is of the opinion that it is nicas-
ltilry or epedient so to do, it may kr rensons to be rrordud 
in writing and hi COnsultation with tWSf:. Phi -'a 'dtnst post 
In any grate by uensfer on deputatIon Including' shore-term 
eeedxact te is ,a -c4 not eieecjtng 3 yea.a wbtoha r.i*y In 
eeaiaI cleumstatioc, be oxnerjdc4 upto S years 95 the C-n - err, 
Itsetil may fit. The qulilct,tluni, exparicoce aed ttte OIItiilti 
1,CUViCC required In  C3tm cric,c :ind the sources from whLh 
'i1li:er will bc taken nrc 	pcctiiei1 in Schcdulc-\' 
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, 	efliority._..( 1) The relitI;%C 	eltioiity itt fltembcr4 or he Sc-ric 	tppOiuj 0 	rad in th
i 	

pcc 	lIb.jcr 	i the time of 	 <J 
aij coW;, 	or the Service (tndr rtjl,3 6. $hal( be As Obtaining on  the date of commencement of lhee 

Provided t'hui if 	 ny of any such ntcri,bcr hucl no t 
heen sPccficJ)y dclermjfled ,il\ tla stkj tlalo, the utnIe ahall 

$ dctcrniinctJ 	 c 	ruicS govering tPc fla. io ut scn:ority t 	
crc tjttk:lb1c to We membeit of the civice p'ci,r to tlic rorumricment i.f titCs 	rUIc. 

12) The seniority i)f pci 	recruited to 	C1ViC 	iftet th 	flit I Co5(1tLiljO,i sh:.11 	e dIcrijtjej in tccOrdonc c  with ii 	ctcraL ifl5tttk'.tirjtt.. tcUci1 fl'1 tli 	Govt, nitteni in the rnnticr tt'0u1 	ti'ttc 	to 	ticitc, 

(3) i 	car not 'COgJ 
I.Y suh.rtils (I) Ind () .niority shtl be dee 	nej 

th Ccimjiiis;0 	by the ('ovcrnnem in cOnStIllAtion with 

ifi. ProbatioA:_..(j) Every Officer on appoiittment to the Serv ice by dIevt rruitmcn1 In, the grede of ASPIstani F.xe. 
cuth Engineer (Civil/EIcij . icaj) and Deputy ArhJ1ct 6htitJ to on probatiot. for t period of 2 years. Etery As.sLttant En. 
Cince nd As[(atst Architt a.ornoted as Fz,ecutve Eni. 
Occi '(Civil/i'1eclJ1j). and Architect Te5pcctivejy shII a1s be o p'b0 'foa.pr til 2 -ycart. 

Provided thin 
the Controlling Authocy may estnj hit pexjo,j of prcbatio0 in a 

b 	
cóca 	with the ioatructlons issued 

y thc. Govern,enent (rom.'tj,yt0 to time in this behalf; 

Provided Lurthcr 'th.i any dccisjoa fur cxIcasion 01 prr14. 

Li00 pet,od ,h*li be takc,i immediately after tile if..u-y of initiej -period 
of probation and ordinarily %vjthir eight weeLs 

ad c0mm1injcgc 'in NI,TilinI., to the nvcrneu offmcir together 

	

•
Avitli the reason5 (Or so dm4 vtthLin M5 joi(I PCrIOd. 	- 

• 	 'L 
 

On •compctio4( th,
ri 

ewenision thereor, oLtic- sh;iIl, If conl(tcd itt for perma. iwnt aPpoincmCnt.he conIit'rt,.1j iii lr 	of the exteOt orders • ut the' Oovernthent 

'II, during Lite pericisi of probttti 	or &ny CitCflSiOI% a the. CdjC may lx. Coverni, ia ( the oFirtioir that an oticej-  itt 
not (it for permanent it(p..-in(mcn{ Coverti. 

nien may discharge the OffiCct or revert him to the pos* held by bin-s pio- to his 	 i!I (he ?V1LC- as (hc Ca.a may be.. 

• .ApPointmenjto the &rvkc.....Ah, Sppointmcnt 
10 ilte 

Scryte thall b rfld by the C.oistrohl';ng Atithunty for th tIle duty P0113 in vsriQu5 sub-c otdrvi Service ars - rad. of the  

12. PoscIng._...0ff5 nppoil.(ed to ti 
	Srvi:c 	'lt 

hiabtc Ic, serve anywhere in India or ttbro-jcj 

13. Libi1ty to 1117 ve. for DIc (cnec $CtY'Cç1 or t'ctt cott. necred with Defence:._....Any 0fficr appointed In the 
S:rvkc 

if so requircj, stiofl be Ii.bIc ho st'vc in any Defence Scr.ic,- 

	

bt poet Coflncej wi(I j  the tJc('nc of 1iJ, L1.r . iicrfoj 	( not lct5 th.n (Our yr, tnctudng  the beriOd spent on IriIli,tp if any. PTOVjdd that such offir_.. 

shall not he required Ii) (Ci V( 	. 	r,.5 id a Itr tiw cxpiy of I rn )tars from ttit diit 	rt' krirninirlictil to the Service or tro- i the dA , c of hiq jiiirting prur 
to the Initit constI!tttori of the Sre 

thalt not ctrdirsarjhy he rcqtIire 	Iii aerv, ' :,Rt, r.at 
if he bn.c attained the ace (I forty )ear, 

14. Ditu5ti 2tk,nq0 person:__ 

(a) w110  hmu CAtcrs-d into Or contracted a n1arrg, 'sith 
a 'erin having I PO%irc living, or 

(Ii) who, hnving it spollse hiv1;, has entered injr.. 	or 001242c4 a marrsg with any person, 
shvll be chbk for 3ppoinfment ii the Srv;-. 

Pt'OvIdtd that the Central Gbvernment hay, if 
that such marriage is permiz.sjblc under ilic Pcrtonal 	lw apphIcnb1 to 

*uc) per.on and the other jarty to the matria 
arid that there are other grountt for to doinç, 

ecrmpf sn-
persott from the operation of this rut.-, 

1.5. Other Codiiion5 of 
Seric......Tht Cofldiijo 01 ucrvke 

of membe of theSe 	 iii rnamrx for which n 
ht bees msd in 	rules, shah be Ih same as are 	•pIkahhe from linic to time, to o(tc- ts of C4lliVnIcnt rtn( of the Central Cu'wrflmerit 

16. Power to eIIZ...—Whre Ifie (ovcr,mtent it at opinio,s 

that it it OCs.ary or cxpcdirctl So to do, it may, by order, fui' 
(C&3005 to bc recorde4 in writing and in cortcithcatn with thc - Comnjj,ou relas any of the 	'ov,,o 	r thie.e ute with 
•rc;pecj to any ciait or category of pCrsOits 

4 	• 	I 	Cuwat)t iiCh 

L_ - 
Tfl] C.\ZL 	

OF ZNDI,\ : AUGUS'F 6, 
1 '94/SyJ\N,\ 15. 1916

S: 	i oflicrs tippointed tO Any gde by 	 or 	
Insuq01 i,aue by the O'eme 	in thic 'rrir frunt 

	

ODt(( Wilt UQI be iJicIijdd in tbc seniority list Of 	time to time. 	 - - 
the rcspcj 	'rtJc o 	flthcy be 	l&bk fo bcI 	 - 	 - IUere I 	 d 	I? 	- 	

- 

(4) During the periu(j of Probation or any  extension thereof, 
sn offlcct rny be requjt 	by Gol,crrunent to'1fljegij such 
'oetrces. Of 'crainin 	or to p:t 	such' exusigtt;Ons or testi 
IinvtudioE examinajion in I'Iir)dj) .sa thc Covv(nmca( m;uy 
dcem '6I, as CO0(tttj()fl rot nhItitIactory co,xtpieIjoa of probatia. 

( ) ,i 	rt-j 	utltcr molteN relating i, probati,m 	h.' (flht-c;( of thti Setvitr ivilt h 	Oes-nctt bt the OJdetq or 

21. Saving 	NothinC iii thce zuk5 shall idk( rcsc, ,-, , ivII4.  
re1it0tio in age limit and other rOncc&6ions ec4tiircd to be 
ptovitJej for the SChcdu)Cd Caztca, she ScttcUui(cd Tribes tind 
other special Cutcgorie, of persons to act -dance iv;tl l  h 
u'rdr iuttcJ by the Government fron linie to time in his 
rgrd. 

h. Jnt'ipr 	teDil 	Ii' any qul.-..t,..1i a,ri-. rhtsøg lii the iii. 
terpretatlop Of hteic ruJc,, it sh.hh be dreidcJ by 

th 'Oo-, rrnmertt in inflt ) lta(j,-tn with htt 	C(-at.'nisor,. 

Ii'-- 
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4 
(b) At 1cs.t 5 ycars experlencc in Archi-
tccural plunning and desing of insiiu-
lional nnd technical buildings, 

I. Theperiod oldeputation including thc period of deputttion in 8nothcr cxc die r' st held inln- edlntcly pre-
ceding thc.appoin(mcnL inthe same or some other orgunisation/Dptt. of the Ccnlrut Government Ahill ordinarily 
riot exceed. 

5 ycars if the post hold is Sr. Deputy Drector General (Building Works) or Chief Engineer (Civil/ 
icCtrical) or Chief Architect. 

4 years if the post held is Superintending EngineerJSuperintendirig Suivi.yor orworks (Ciil/Elceirjcl) 
or Senior Architect. 

3 years if the 'post hold is Executive Engineer/Surveyor of Works (Civil/Electrical) and Architect, 

SCHEDULE- I 
[See rulc( 7 (5)) 

ompcition nf Group 'A' Departmental Promotion Committee for consiilerir.g cases of picnloticn and ccn1r-
mtiitn o1Grou'i A po ts iictudcd in the P&T Duildng Works (Oroup 'A ) Service 	- 
SI. 	 Grade 	 Group 'A DPC (for considering promotion) 	 Group 'A' DPC (for N o 	

considering conñr- _________ 	
malion] 

I. Sr. DDG[BW) 	 (1) Chairman or Member of UPSC 	—Chairman 	Not Applicable 
(ii) Member (Production) 	 —Member 
(ill Member (Services) 	 —Member 2, S,A.G. 	 0) Chairman or Member of UPSC 	—Chairman 	Not Applicable 

Member (Production) 	 -.--Mcmbcr 
Sr. D.D.G IBW] 	 —Member 

J.A.G.[Seiction Grade] (I) Member (Production] 	 —Chairman 	Not Applicable 
(ii) Sr. D.D.Q. [BW) 	 —Member 

J.A.Q. 	 (I) Chairman or Member of UPSC 	—Chiilrmnn 	Not Applicable 
(ii) Member (Production) 	 .,..-Membe 
(ii!) Sr.,D.p.Q (BWI 	 —Mcmbcr 

For Promotion of Group 'A' Officer 
S.T.S. 	 (i) Member [Production] 	 —Chairman 	Not Applicable 

(ii) Sr. D.D.G [BW] 	 —Member 
(iii Chief Engineer (Civi)/elect] 	—Member 

Chief Architect 
'[One of them being nominated by Member (Production) on-ec.hoc.,sionJ 

For promotion of Group 'B Officers 
Chairman or MeinberofUPSC 	—Chairmen 
Sr. D.D. 0 (BW) 	 —Mcmcr 

(lii) Chief Engineer (CiviliElect)/ 	—Member 
Chief Architect' 

'(O(ie of :hem being nomioated by Member (Production) on ech occasion) 
. Junior -rinic Scale 	Not Applicable 	 (i) Sr. DDG (EW) 	 —Chairman 

I: 	 (ii) Chief Engineer 	 —Member 
[Civil/E)cctrical)/ 

. 	 ChlctArchitcct' 
Dlrccor [BW] 	—Member 

	

• 	 ('On of them being nominated by Member 
• 	 (Production) on each occasion) 	- 

N1e 
 

The proceedings o( the DP( relating to cnftrmaon ofadirect redruit shad be sent to the 
Commission for 3pproval. It however, lhcsc are not approved by the Ccmmission a fresh rnrcting 
of the DPC to be presided over by the Chairman or a Member of the UPSC shall be held. 

• 	 [No. 24-2j9l.CVG] 
K.S.CHANDPAHASAN I  Assiitent Dirtcc Ctr;iti f(\) 

3 
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N 	Ntinth.i md 	)'y lI Duly 	Imlu.Iedi n the P.T Buk 	Wc'yk1 (Grmip 	) S(rvics. 

Na c  

DJ,ti of Dept'. or 
Tkmonm. PO. 

4 	 c 

IA) Smrnr Ocimumy 	rcltoGernl(flL.ivi.. 
	 I 	R3.7)00-1010-76(m (UJ Cv Eg 

I.. ChLilrgin.1 (Ci'ilJAb1iut;ni 	
. 	 $ 	R. S9Ou2Oce.7i( I.  

2, StlpT.uIIcndhig EnInecr (CivtI)/SUpr4n(ed, 	 Ri. 4 0(m' lrve.yir o{ 	 j 50.$7  

In&n,r (HQ)!Diretor 	%ldin \•Vork) 
(SeiccLo GniJ). 

.  Sv(it of WurLi (CiviIVSuperint.fldlm Engineer 	
9 	36 	Ri 

(HQ)/1)jrec,r (fluiidinp \'Vtrk). 

I?xci, Cillijilcer (CIYiI)f 5uv 	rf Works  (Clvii) 	 94 	32 	126 	R. 3000-1 O0-3S0O5C 

S. :A"l.sni Eeciuivc Eflglflccr(Cjmlt) - 

rq 	Ekcirical'F,n.ije. 
-. 	 49 

1; Chief r.n8;necr(Electrl) 
 2 

	
SUpprintf. ntlint,  Eni:nci r(ileccrc 	I, 	((pci 	cnir 	

• Sur.vvor of Wi 	(CkclrcaI) (ScIcilnn G'd). 
'. I50OI 505700. 

3. 	SuPeinl e wd ijjg Crig inv e r(Llcirjcj ),Supiinixij,. 	I I 1 	Ot P,%. 	7 

4.. bXCCUIIV. 	flCiIccr(GLcic1),Sur.cyoro1 	 S.h \V6r1 	'c Ietric1). 6 	63 K •  

S . 	A 1 41 	:jv 	'r(EkcItical) . •' 	 12 lit 
(D). 	 c; 

Chlf , \rchikc( •-- 	

- Rs. 	9 0oc'0-670o. 
2, 	Stnir 	i (Sl ctjOfl Gritic). 

Ri. 4300.j 5()5700. 
Scir ArciiLt.m 

9t Ri. 
Arhicci 

.p 

S. 	•cpuy Atciic( 
$ 

4 6 	20 

L99, tuW...i Ui vmmraaio(1 tkpmndrit On workiod. 
t Of 	pCii h..Id in .ih.ane.: . 

1 11iUdc 	Si tdect iuii Ur;m ru 4I0 

r 	JmmIj: \mI.mI((tI. Cr 	(Sd:.on Grad.) i N.n.t 	iiQi Cr4 	nd the 	X%Un 1Uti1 01 PCi shall be rqi tu 1 5 	of IhC' 5flj'r Uut •pout (i.e. all duty pt 31 Ilic lei'cl utSeior Time SCMc nd 	in the 6ri'ad tlu 
nhim1i 	üi' ('CjW i'L Ih S 	t nQ'tJc'wtU' 	1i0)itCi tC'lh tUoitr Of pOt 1a1in.d io JUfliOi .I'lifh1Ir 	Ga1. 
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SC1-(EDULE H 
(Sce SUb-rute'(2) of Ruk 11 

hilivir UOLI age 	 0 pOatto( AFitio FtCtiii-c trgin,rr (Ck1,i hc'r1Ci1) 
nIudcd in ihe 1otui1d 1 	SaphsuiIdio 	Work(Qroup ,') Svic On the retultt o fthc corrj,,ciltive cxmiraoTl In tt cofldtjrl1d 
b,' Ihc Unh ui l'ubij S,ivkc Commi.Ion, 

.\ 	itdjdu-. 

shitl tr,s, t 0€ 	fl Li fletiig from 

Utv.;tj i ncotporated by iw Act of the Cntrtt Of Iae LcgIiire lit 111th4: Ot' 

in cdu ~iii)cihin•tuonv5h1ic4 by 	A:1 o( r4r 	trnt Or dClfiid to be tvtnd : 	thivcri')  
Unlvicity Grantt Cmrnt.ti0n Act, I956; or 

(iIJ', piit', 'u:i C' 1cr Lilill  vih'nt at li nvo bee n rC 	iti.4 by Gvcrti.uteni or md ; for ihtc, prto 	i' ,dinijfloit to te 
ccittfl4tt,)u; ,'r 

iv) a b t./DiplOin.i in 	 it riiifrom '3u0111orcia Utyrsi ce,Coticg:sor1nsti:'ttz uzdcreub cond jijOpt &I Mity b 
,ecurnlicd by Gos',rnrntforthc purposefrom time to tiifle. 

2, Shthl ltt 	'tica4 Lh agc of O yruri 11114 cut ltt)1 have attincd the a;e of 2$ yealp as on  rat day of Auu,fl Of the yrior in 
tv:tieh th.c.itrnintioI% jS'hcld. 

Not1. 

in 	pOo:d 	the C uni.i'joo t:i, t:atX ,tndi4ate not poicIling any of the above quahi6caiion, as .ducatioo.JhytaIjfiid 
providcU thal the Cumni5iCt1 is ltitIkd that lic has asd ea nhut1on)conduc1.-,$ by Otttcr Irt3ttLtttiogl, (Ito atodard of whlcb, In 
opi'1io of tJt Co 	IiOn, jtR h ttJmjt1OA (0 

 

the txarniniijon. 

Notc2: 	 - 

A 	nJLdt -,vlw is (i'vi quzhitLJ by virtu. Of his b.vifl: takit a Dcrec fcom i fotcg,a tJaivcrjty whkh is not r 1 cn;nd by 
Governrncnh' iy ato apply to llie Onniccion and rny W Mdmhted to Ihc 	rninaticn at the di5:c(lnn of th. Ctrnmition. 

CHC1)ULi.111 
(Set tuk "(3)) 

(4 AcaOd datc'fot .tbc post of Deputy Attbi1t 11ah1 - 

(I) pos 	B -ichc torts d carco IA Architecture or equivalent profcsionl quaflI.atlons Of rcceBmsed Unwriiy or Ijntitutkn ; a tici 

(2) be rcgstc red a ArIhilot With tilt Cotcil of ArGhitcctuTi;-undtr the 	 rhiteeta Act, 1 972. 

otel 
A tandidat who s rtS'6 a dere ftOm it foreign Uniyctlity hich ha not rcconid by Covcrnmcn rn.ay,  kO zippi> pi'ovLcd ht 

is rcai1torltt D.'S ,%,,ltiIC,( t'.ith CoUocil of ArChitcCtUr und e r the Arch'Itcctl Act, 1972. 

Thc quahil 	liOns arc r,laxabk st thc dtCtttjoa Oflh 	0nunision in 	of CttddCt( ot1tet'w'. 	u.-iftd. 

jBj Acn,ofuch ndidtahh1nocC,O 3$ ye t r (1eIaxabIcforO9vcnirncntsrvIialupto $)'caI': nes';ordt-rc. 1-ith ibc lnstrc. 
11003 o.rOrdcrs t,ud by th Govcrnnaeni). 
Note: ThecruciaLiaEc fordctermiriinihe agclintit&haiI bt tbccloigdtc for rittpi 	5pt1ntiGniI4' 3 (L k':jtti irdla (LId 

not the c1o,ing date prccrib;d for those in ,sLan1, Mchalaya. AruntwhAl Pcadcbb, Miorrn, lv{aDlpur, N;ialand, Txipurti, 
Sikkim. t.kh  Div is lOn oIl,kK S:te, L.haul it Spill dIdirici and linl iub-dlvitiort of Chambo dj,ttct of HIacbat'-... 
L'radcsh, An4aman and N)ccbar Is.ands and Lashadwcp). 	 • 

SCHCDU LE-1V 

(See RUle 7 (4)1 

Mtbod oLrccruitmeut, field of lrornotion grid mlniruuhn qualifying service in the ncxt lower grade for appoint. 
n3ent of 1iocrs on pr3mntionto duty posts included in the va rious gradcs of tho Posts a nd Telegraphs Building 
Works(Group'Al Service, 

SI. 	Grade 	 Mcthnd of Recruitment 	Field ofselcetion and minimum qIifyin 

No. 	(Duly posts) 	 service for promotion 

PAP.'N SENIOR DEPUT? DIRECTOR GENERAL (BW) 

1. Sr. Dcputy Drcior 	By promotion. 	• 	• 	 Officers in Senior Adminiatrative Grade 

General (BWJ 	 in all the 3 aubcathc.s viz; Civil, Electrical 

R, 7300-100.1601) 	 and Arehitecturul wiili 3 years rguI:Ir 

	

• 	 ' 	 . 

 
wrvlco in tLa grd. 
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Z. Chief Enginer (Ct: 	Degree in Civil Eneg. from a recog- 	Officers utider the Ccntrui Govt. failing 
Art rain). 	 ntscd UniverSity 	 whichofficers ofthe Sttc Governments :- 

(a)(i) Holding untlogous posts on reguhr 
basis; or 
(ii) with B ycars of rcgstnr sçrvicc in rcs 
in the pay scale of P.s. 3700.5000; and 
(b) At Iest iS years experience in design 
and construction of buildings. 

3. Supirinteidin.g Ea.inecr 
[qivill5uperintendiog  
Surveyor of Works 
(Civil)/D.irecor 
tBuildipg Works). 

IDcgreein Civil Ertgg. from a recogni-
sed University. 

Omcers under the Central Govt. failing 
which officers oftheState Govenmcnts 
(nX) Holding analogous posis On regular 
basis; or 
(ii) with 5 years of regular service in the 
pay sea) c of Rs. 3000-4500 or equival ent; 
and 
(b) Atlet 8 years experience in desifri tnd 
construction of buildings. 

4. Executive tngincc 
(Clvi'l)/Surveyor ol 
Worl<s(C lvi 1)/Depu ry 
Director tTtgiA(anccd 
:Ltvti  

-----Tnt ining.Contrc----- 

Iegrce in Civil Eng. l'rorn a rccoeni-
sed University. 

Officers undcr the Ccntrul Govt. failing 
whichofficersoftllcStatc Gcvrnrncnt5 :— 
(a)(i) Holding analc'gous pOStS on regular 
basis; or 

with S years of igulor seivice in posts 
in the pOy. scalc.oI. P.s. 22004000orcqw 
valent; or 

with 8 yearS regular seivice in pcstS 
in the pay scale of Rs. 2000-3 500 or equi-
yalent; and 
(b) At leust 5 years experientcc in design 
and constiUctionOf buildings. 

5. Chief Eniuecr 
(Elc.ctrieal). 

Degree in Elcctikal Enginectirg frcnr 
a recortsed University. 

Cfficcrs une1 U.c 	Cntri.l Cesi, Ibil;r 
which officers of the Slate Govitrnn;ent 

(a)(i) holding analogous posts on regular 
basis or 
(i1)Wi11t8-yeais of rcgularSetiCe l JAG; 
and 
(b) At least 15 yearS experience in design'"-
and installation of elccirexrtcchanical ser- 
vices such as AC plant, Lifts, stfb-trtions 
encrating sets, etc. 

. Superintcnding etginccr Degree in Electrical Eitinecring Itcm 	Cfflcet s undt the Crntitt Gist. fuihi g 

(Elect.jSuperittteidiflg 	a recognised Univcrsity. 	 which officers of the State 	Guscin- 

Surycyor of Wor(E). 	 mnts :— (a)(i) beldir 	rnk (_ 
• 	 on regular bisis: or 

• 	 (ii) with 5 years of rcpul;ir service in the 
pay scale of Rs. 3000-4500 or ec 1 uivnlcnt 
and 

• 	 (b) At lcast 8 years experience in design 
and installation of cictrcrncchanical act- 

• 	 . 	 vices such as AC plant, Lifts, sub-stations, 
generating sets etc. 
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- 	..• 

.':\c (StIctiOi) Grzide 
a. 4500450700. 

3.. JAG (SE(E),SSW(E)) 
Rs. 3700-125-4700- 
550. 

4. Sr. Time Scale.(EE(E) 
SV'(E)i Rs. 3000.10O 

SIQ-1 Z5-400. 

4 

P,RT-I11 ELEcTRICAL ENGINE.S 

By promotion. Officers in the JAG (SE(E)/SS\V(F.)) with S 
ycargrculorsci vice in 	the gtdc indudin 

scrvicc', if any, in the non-f\rnctteua) 	s..Iec- 

tioit grade 	Or 	17 	years 	regulur 	vice in 
Groep 'A' 	posts in the Scrvke out oIw}iich 

at least 4 ycars 	regular 	crvcc clisiid he 

in JAG. 

By appoint nent on the basis of Seiiio- (i) Ol1krs in Jt\G 	who have cn(crcj (ho 

risy bast.d on suItability ta1 - in& 	ipto 14th year of Group •• 	, S 	ViCL' 	(i' 	on 	151 

n000tipt, the 	overall 	.perfornnc. July 	of 'the 	ycor fc'Ucwing 	the 	year 	of 
e.spsrkncc and 	onyoIher 	related selcQtipn through which the member was 

rnatter. appi'itcd/rccrui(cd to Group 	'A' posts. 
(U) Officers 	in JAG 	who 	hvc 	cutered 
into STS Group 'A' by promoton from a 
Group 'B' post with 9 years 	of combined 
rcgi.ilar service in STS and JAG. 

By prornot ion. Omcers in the Sr. Time 	Scaic 	[EE(E/ 
S\V(E)] with 5 years 	regnior sericc in the 

grade. 

BY P101flOtIOfl. (1) 50', 	from ASSU. Execotive Enginccrs 
'Ekct.) who have completed probation and 

'have rendered notless than 4 years regular 
ervicc in the 	grade on the basis 	of scnio- 

rity-cum-fltness; 
(ii) 	front Asstt. 	Engiiiccs 	Eicct.)/ 

Asstt. Surveyor of Works (Elect.)fEngincer- 
log Assistant (ltct.) 	who bavc coFtc 

prôbtlort and hvc 	rcndcr .Cd pptlss than 
years rcgulr service ip the grade 	and 

possess 3 degree 	in 	engintering 	or cqui 

valent. 
Note 	However, the 	existing incumbents 

• holding the post of AssI.t. Engineer (Ekct.) 
on a regu a15is on the dale of riotifica- 

tioa of these recruitment rules 	shall conti- 
• nuc to be eligible For promotion 	to the 

post of flxeculive Eninccr 	(Elect.) if they 
possess a Dipionta in 	Elect. Engp. from a 
recogn I sd 	.Uiiversityfln3titl.it ion 	or 

equiva)nt and 	S 	.'ars repular 	SCTVICC in 

the 	tracle. 

I SPG (Cltid Enginr 
(Electrical)). 

- 	Rs. 9OC).2OO-6OO. 

S. ITS 1.sitL.flccuti%'e 	By dirccl i-ccriitment throuh Engin- 
eeiing SeL'iCS Earlinnt ion conducted 

•Rs. 2203451&0O-EH- 	by thc Cot ntisiurl- 
'10040t'O. 

PART-TV ARCIflTV.CTS 

• SAG tChet ,  Arhttect I 	1tyrumotiUtt 	 Oflcr:s in the JeiG 1St. ArchitectI with 
R. 5000-200-6700. H years retil:,r se.tvicc III the grude iiichidln 

serviCe, iii ny. in he non-luitcitonti I selec-
tion Static or Ii vc.trs rcul:lr cr\-ke In 

S 	
Group 'A poIs in I l'e sCrvIce out of witicli 
atleast 4 -eiS regular servict: sliould l'c in 

S 	 JAG. 
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PART-TI CIVIL ENGINEP 

2. AG (Scicci n Grade) 	8y aPpoint nic o tji basis uf 9enjO 	(i) Occy in JAG who 113vc eiiier 	be - 

I. SAG (c ((vit)1 

	

Rr. 5O3-I51.5700 	lieY bscd on 6uiiablJity taking into --------4th year oF Go 4A'serviceas o n 
 

 
Rs. 	 By promotion 

 
Otherrelatcd mattr a 	 1t July of the year c31cu10(ed from the 

experience and 
6xcd by the 	Yearfo1loing the ycarof s.lcctjo 

regu1r crvjcc shOuld bc in JAG 

years regular 1VCC in Group 'A' PeI in 

O[flcr. in JAG ISE(Civjj),ssw (Civil)1 

"crvtcc in the grade (includiag Service it 

ftc service out of. vbich at1 'eirs 

SF (HQ/Dir, (BW)) with 8 yaars reguia! 

nny 
in 1cct, grnde) or 17 

app inted ei?ed to Group A' pnst s.  

through which the rnembr wil l  

(Ii) Ocers in JAG who hay0 entered into STS Group 	by prpmOtjon 
from a Group B' post, wi th 9 yea of regular corubir,d 'ervlce in STS and JAG. 

3 JAG {SE(Qissw(cp Eu promotion. 	
Ofccts In the Sr. Time Snle (Q)t1ir(eW)J. 

	

Rs. 3700-12.47oo 
	

lgIueer (C)/Surveyor of Woks(C) with S 150-5000. 	 years regular scrce in the gradcj. 

• 4. STS[Exc 	:vc 
ricer (C)iSurveyo r  of  
Worl (c;;l)j. 

'25-4Sflo. 

S. 315 	vecUtj\'C 
Erginecr (' ivl) 
).s. 
.100-4000 

SO 	from Assti. Exccu(jvc Engneers (Cii)) who have completed probation and 
lsac rendered not less tha fl  4 years regular 
serviec in The f r;de on the his of5cniority_ 
cum.filnecs. 

O>' from  Asstt. Engineers 	Ci il) 
Asstt. Streyor of \Vorlcs [(Civi, 
ASstL(Cjyj))is.bo hv completed probatioa 
and have rendered not less thafl 8 years 
regular ServiCe in thc grade and poscss a 
degree in CngJneeri r  or eqniva 

However ,  ftc exist ig incunibeji t8 olding the post of ASS1tt Engineer 

rn'otification
Civil) O a regular bosis on the date of 

 

 of the. rectt. rules shall 
ontjnu to be eligible for promotion to the 

post Or Exe cu live Engineer,  ii the) possess 
a Diploma in Civil Engg. from a recognised 
UflJvCTSIty/Jnstjtutio n  or cquivkffl arid 8 
years rcgu)r Ecrvict in the £rdc. 

By direct recruit ie n through Engineer. ing Ser'ic.cs Ex3mjnpti0 coUducted 
by the Commsin 

By prooUon 
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2. JAC tSk 	ion Gradcj 	By appointment on the thisis of senio- Officers 	who 	have 	cntcrcd 	the 	14th 
R. 4500.j 	-5700. 	rilty based on suitobility taking into year of scrvicc as on tst )uly of 	the year 

account the overall performance, cicultcd from the year following the ycr 
experience and any othcr related of,sekction through 	which 	the member 
matters, was 	appontcd/rccruitcd 	to 	group 	'A' 

post 5. 

Officers In JAG who 	hLve cntcred into 
STS Group 'A' 	by promotion 	from a 
Group 'B' post, with 9 years of combined 
regular servc.e in Si'S and JAG. 

3. JAG [Sr. Arehitect] 	By prumotion. Ofliceri in the Sr. Time Scotc(Arch.tcts) 
Rs. 3700-25.4700- with 5 years regular service in the gide 

• 10-5000, 

4. STS {Architect] 	 By promotion 50 Q/ from Deputy Architects with 4 
Rs. 3000.100-3500- years service in the grade. 
120-4500. 50U/Q from Asstt, 	Architects 	Group 

'B' with 8 years regular service in the grade 
and who possess a degree in Architecture 
or equivalent. 	 . 

Note : However, the exittiag üicumbents 
holding the post of Asstt. Arcbitctn a 
regular 	basis O 	the date.of noticaTicn cf 
these Recruitment Rules shall 4C nhimje to 
be eligible for promotion to the;.post of 
Architect if they possess a Diploma 	in  
Architecture 	or 	equivalent 	from 	a 
recognised 	University/lnstituticn 	ar.d 	8 
years regular service in the grade. 

5. Deputy Architect. 	By direct recruitment through UPSC. 
Rs 2200.75-2803.EB. 
100-4000. 

.-.--------.--------- 
- 

____________ 

SCHEDULE-V 

(Sce Rule 81 

Sources of deputation and the recruitment of qualication and cxpericncc of the deputetionists. 

SI. 	Name of poi 	 Mininsum educational qualifIcation Eligibility recruitment 
No. 

1 Sr.. Dy. Oirecor 	Degree in Civil Engg.fElcctrlcol Engg.f Offlccrs under Central Gcvernmcnt 

.G.neral (Buil.irtg 	Arclitectucc From a recognised Uni- 	(a)(l) Holding analogous posts on regular 
Work1 	 vcrsity. 	 basis; or 

(ii) With 3 years rcgular seivce in 
posts In the scale of Ra. 5900-6700; and 
(b) Atieast20yenrs cxpericnceinbufldir.g 
contruction aclivilics such as archltcctural 
planning and designs, structural dcslgn, 
execution of works, elcctromecbanicbl 
services, etc. 

1733 01/94-5 
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7. Ext.eutivc E.ti,inccr 	Degrce In C1cctricil Eligi llecrin C  from 	OIrcct'c 	rnJcr ihc (t't nil (o'.I f 	Ii, 
(Eli( ri:l)/Surveyur of 	a rccgrtlsed Utversity. 	 wh ich ollicci ith. Stiv ( 
'Work(E). 	 (:)(i) hldg njiilvyow. posts on rtpilt r 

basis; or 

with S yctr of icgulr service in the 
pay scale of Rs. 2200-4000 or equlvoleot; or 

With S ycars ocraul;r 5cr-vice in the 
pay scale of R. 2000-3 500 or cquivalcnt; 
and 

(b) At )cst 5 ycars experience in dcsin 
and l,tstallation of electro mcchnnenl icr-
vices suclias AC plant, Lifts, sub.sttions, 
gcncrating scts etc. 

B. Chf.Architect 	 Dcgrcc in Architecture from a recog- Officers under, the Central Gc'vt. feihr 
niscd University or equivalent and re- which cificers of the Slate Gcverr.mcnt-
gistration as Architect with the Council (a)(i) LohfinE. 	3lCu 	pCEts Ca reulr 
of Arcbitccts. 	 basis; or 

with 8 ycrs ol reiular ztrvicc in' JAG; 
and 

At least IS ycnrs cxpericncc in Archi-
tccturnlplannintard dcin of ipstltutival 
and technkul buidins. 

9. Senior Architect 	Dcgrcc in Arcbitccturc from v recog- 	Officers under the CcnIr1Il Govt. Iniling 
nised tiriivcrsity or cquivalcnt and 	which oflicersol the State Govcrnnicntr :- 
registration as Architect with the 	(a)(i) hrildin' annlc'tts p(.tS or icfuzir 
Council of Architcc(s. 	 basis; or 

(ii) with 5 years of rctjltr cn ice in the  
yca1c of Rs. 3000-4500 or equivalent; 

H 	 and 	 . 

(b) At least 8 years cxpericncc in Atchi-
tectural planning 'ind dcsifn of insti(utiOn3l 
and technical buildings. 

10 Ar.chitcet 	 Degree in Architecture from a recog- 	Officers undcr the Central Govt. fliitig 
nised Univcrsity or equivalent and re- which officers of thc Stat,c Govcrnmcnts:-
gisiration as Architcct with the Council (a) (i) holding arinlogous po%ts on regular 
of Architects. basis; and 

(ii) with 5 yeats of regular service in I hc 
pay scale of Ra. 2200-'.000 or equivalent; 
or 

(1 ii) with 8 years regular a IviCC in the pny, 
scale of Rs. 210-3500 or cuiukn 
and 
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)ovcrflxnentof India .y . 	Ministry f PeraQnuel, Public Grievanc.s and•Pensions 

I 	 (Depaitritent of Personnel and 1 raIning) 
.1. 

Norti) l3l 0ck,yDe!i1l 1 1O()Oj 
August ), 1999 

Subjeth. THE ASS1JR(b. CAREER PROGRESSION SCHEME FOP 
THE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES 

•.• 
••.; , 	 1 

Ccrnm1ssjon• In its Report has made certain recominclidations relating to the Asurcd.e Proxe&sion (AC?) Scheme for the ntral Governincut civilian flhf)lOycesin all MIniStxies/Departjnen The ACP scheme needs to be viewed as a 5afefy Net-' O dcal.w.ith thu Prob1cmofgenuje stagnation and hardship faced by the employees due to lack JI adequate pornotibna1 avenues. Accordingiy, after careful cousideratjoj it hds been dccidccj .) Ilic Governnlent to 'lntrtJuçe the ACP Scheme recomjr]endcd by the Fifth Central Pay ' 1 1irnj5Sjoa with ertj nod/flcro, as indicated hereunder:.. 

a. 	.E 	 1LEkLYjcy 	 .-- 

2 1 	h respect of Group 'A' Central services (1 echricah/N0n Fechnical), no finapcjl up.radation Udet tbeScherue is being proposed for the reason'that promotion in their case must be earliod Hence, itjiaa been dec1dj that there shall be no benefits under the AC? Scheme forq j.

Oroup 'A' Central servc tethnLcalJNoTcch,1) Cadre Controlling Authoriucs in thtr case vciutd ,. h...Y.11143 o linpmvc the promotion prospects in organisations/cadr on 
'u act ional cadre revIew, etc. as per prescribed norms. 

1k' 
.............................. 

'2 	GROUP 	 . 

3.1 	
While in respectof these categoijes also promotion shall coUnue to be duly earned, it is 

lOpOscd to adopt the AC? Scheme in a modified form to mitigate hardship in cases of acute stagnation either in a cadre ok in an isolated post. Keeping in view all relevant factors, it has, hCrefore l- 
 been dcjdd to grant fi [as recoinrneiidcd by the Fifth 

Ceiñral Pay Comrnissjozi and also in ac rdance with the Agreed Sealenient dated September 11, 
997 (in. relation to. Group ç', and 'I)' employees) entered into with the Sta 

t4at 

	

	 ff Side of the ional Cotihcjl (JCM)J under the AC? Sclipmc to Group 'B', 'C' and 'D' employcs on 0171pICtin Of Rjfqrs and 	(subject to condition no.4 in AniiexureJ) of regular service spectivciy. 	Isolated posts' in Group 'A', 1 13', 'C' md 'D' categories which have no 
winotional avenues shall also qualify for Similar bciicfU; on the pattern indicate.:l abovc. 
crt ii caRgorics of employees such . as casual ewplciyc.cn (including thaSe with tc:nporary siau), ad-tuc au entract employees shutl not qualify for benefits under tie aforesaid 

.SCiiCfle G: ant of tinuncial upgradalicuis under the AC!' Schine. shall, howcver, be subjccl to tic cnLtLn rntioiied in flLLc;s11u-j - 
I 	t 1A 	S 	 Centrat Administratjv, 

flkt' 	I1PTFi 
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Regular Service for the puqose of the AC? Scheme shall be interpreted to mcurr th 
eligibiLity service counted for iegulaz promotion in tcnns of relevant RccruiUncntServicc Reles. 

4. introduction of the ACP Sciiewc should, however, in no casc ulfect tho noimul (regular) 
ploinotlonal avenues available on the basis of vacancies. Attempts needed to improve ptOInOttoil 
prospects in on functional grounds by way of organisatioal ludy, 1 cadrc 
reviews, etc a.s per prescribed uorizts should not be given up on the ground that the ACP Scheme 
has been introduced, 

/ 5. 	Vaerncy baSed regular proruoUon, as distinct from financial upgradation under the ACP 

I Scheme, shall coutinu to.be grauted after due screening by a regular Departmental Promotion 
Committee as per relevant nhle8lguidchincs, 

r.. 	ft[' 	• 

6.1 	A departme.ztal Stc.fljflg Qfl iUco&hnjlbe con.stituted for lhe'purposc of processing 
the ëase.s for grant of bencf1tund(iy the ACP Scheme. 

6.2 	The MlWUWSM,of the Screening Conunittee shall be the same as. that of the D1'C 
pmscribcd under the relevant Rtcrui Line nt/Service  Rules for icgulaz promotion to the higher 
grade to which financial upgradation is to be granted. However, in cases Where DPC as per 
thm prescribed rules is headed by the Chairman/Member of the iJPSC, the Screening Committee 
under the ACP Scheme shall, lnstead, be headed by the Seczctax-y or an officer of equivalent rank 
of the concerned Ministry/Department. In respect of isolated posts, the coc3po;ition of the 
Screening Committee (with modification as noted above, If required)  311111i be the sarmie as that of 
the DPC for promotion to analogous grade In thatMinistry/Depar Uncut. 

'6.3 . In order to prevent operation of the ACP Scheme from resulting .ln(o undue strain on the 
acinilmu;tru(Lye machinery, (he Screening Com.niiuec shall follow a tlrnt-schdulc and meet twict.  in a financial year - prefcrnbly in the filst çj; of January and July for çyç& processing 
the cases. Accordingly, cases roirturing during the first-half (April-September) of a particulf 
financial year for grant of benefits under the ACP Scheme shall be taken up for consideration by 
tIre Screening Committee meeting in the flr5t wcekol hnuary of the preyious financial year 
Similarly, the Screening Corwnjttec meeting in the first week. of July of any financial year Sila 
p:JCcss the cases that would be maturing during the second-half (October-March) of the sa;nv 
mnancial year. For cx.oiple, [lie Screening Committee meeting in the first week of January 
1999 woi1d process the caucs that would attain maturity during the period April 1, 1999 t 
Septinber 30, 1999 and the Screening Couunjcc mecliug in the mat week of July, 1999 would process the cases that would mature during the period October 1, 1999 to March 31, 2000. 

6.4 	To make the Scliame operational, the Cadre Control1in Authoi -itie 	 all constitute (he 
first Screening Conijnittce of the curient financial year within a inonth froni. the dtc of issue 
of these instructions to consider the canes that have already matured or would be maturing upt 
March 31, 200() for grant of benefits under the AC? Scheme. The next Screcn'ug Commnitti' 
shall he constituted as per the tune-schedule suggested above. 

Central Adrninbstratjvelrjbuna, 

) 	9(JJ9 

I 
; I 



' 111istries/Departin ents are advised to explore the possibility  of effectg Savings so as to 	th 
fl1se e: addjdon fmcial comj0 that introduct.ion. of ihe ACP Scheme may (_1ital 	 I  

• The AC? Scheme •shl become operation from the date of isue of
,  this Office Memorandum 

9. 	1 n so far as peomis serving th. 
the Indian Audit and Accoun 	Dearents arc COflCerfleri ths orders issue flftr ConS1ltaUon with th (nrnrt,,1I., 1 mU ia 

recommeilded 
10. 	The 

l'ifth Cena1 Pay Commnjssj in paragrP 52.15 of its Report has 
idso separately a "Dynamic Asutd Career Progression Mechism" for different streanis of doctt it has been deded that time said reconlmendudoil may be considered separately by the 

adminl(ratjve Min1sty concei2necl in coxsultatlon With the Departent of Personnel and 
Training and the Department of Expend iture. 

11 	Auy inte re [
atiocIrjficitjo o doubt as to the scope and meaning of (he provisic

5, of 
time AC}' Scheme shall be givemi by the. DCPartmCZI( of Persoimel and Training (EstlisImnmeJ)t1)) 12. 	

MinisieDepartpen0 may give wide circulairon to these 	for guidance of all concerned and also take hnmedja steps to plement the Scheme keeping in view the 
ground situation Oflaiathg in Serviccs/cdreW posts within their adminigtpjve jurisdiction; 
13.Tin;_ - 	•• - v 4 vmLwouIu tollovv. , 	

A 
(K.ktHA)  

birector(EstabIjshrfleflf) 

All MinistrieDepare 
President's 	

n of the Government of India Secre( 	 , 

	

arjat,'V ice President's Secretaj-japj 	Minis tet's Office! Supreme Court/Rajya Sabjja Secretariat,rk S,abha SecretanjatJ1bjLIet SècretarjaV 
UPS Adnth1istrtive;Tnjbuflal(pni.l i3cnch), New Del Iii 
All flttac!Ied/sut;QrdjllH(e offices of the Minist.ry of Personnel Public 
Grievances and Pensions 
Secretary; Natlonaj Conirnjjss ion for Minorities 
Secretary, National Counij00 for Scheduled Castes/Scheduled Tribes 

' retar, Staff Sjd National Council (JCM), 13-C, FcrozcShah Road, New Delhi 
il Staff Side Members of the National Council (1CM) 

Establishment (D) Sect ion - 

4/. 
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The ACP Scheme elivisages merely placement in the higher pay-scale/giant uf 
benefits (through financial upgradation) only to the Government servant ôonceimd on peSo i. 
basis and shall, therefore, neither amount to functional/regular promotion nor would tcii. 
creatiox of new posts for the puipose; 

The highest pay-scale upto which the financial upgradation under the Scheme shalt h, 
available will be Rs.14,300-18,300, Beyond this level, there shall be no financial upgra;1io! 
and higher posts shall be filled strictly on vacancy based promotions; 

The financial benefits under the AC? Scheme shall be granted from the dite it 

completIon of the eligibility period prescribed under the ACP Scheme or [mm the d;tt 
issue of these Instructions whichevr is later; 

The first fizancial upgradation under the AC? Scheme shall be allowed after 12 	ai 
of regular service and the socoiid upgradation after 12 years of regular service froni the e z tt, 
the first financial upgradation, subject to fulfilbuent of prescribed conditions. In other words, if 
the first upgradatjoc gets postponed on accouAt of the employee not found fit or due t, 
depaitrneiital proceding, etc this would have consequential effect on the sccor.d upgradatioi 
which would also get deferred uccordingly; 

5,1 	Two financial upgradntions under the AP Scheme itithe entire Govenimerit orice 
career of an employee shall be coimted against regular promotions (including in-situ proino(i' 
and fast-track prolnotioli availed through limited depaitmental competitive exanl'watioii) avift d 
from the grade in which all employee was appointed as a dire-ct recruit. This_shall mean that i financial u)gradations under the AC? Scheme. shall be available only if no re ular lOiliotin-
ditlieescricpej.jocis liand 2y 	vebeenavafledbyaneiuphoyee 	II ; cmployee has already got one r 	arpromotjn., eshall qualify1àTihc icoif fl!iiciti 
upgradntioi1 only on completion of 24 years of regular service under the AC? Scheme, Jui ca;e 
two prior promotions on regular basis have already been received by an employee, no bcnefit under the ACI' Schemr shalt uccruc to him; 

5.2 	Residency periods (regular service) for grant of benefits under the AC? Scheme uiait lv 
counted from the grade in which an employee was appointed as a diect recruit; 

6. 	FtmlfiUment of normal promotion norms (bench-mark, dcpattncnud cx;tfli;: 
seniority-Curnfjjness in the case of Group 'D' employees, etc.) for giant 	of limit' 
upgiadations, performance of such duties as are entrusted to the emplOyees together vi;. 

finaucial upgradations as personal to te incumbent for the S:I purposes and restriction of the AC? Scheme for financial and certain other benefits (Huu 
l3ui!ding Advance, ahlotrnrit ot' (3ovcrmnent accorumodatiozx, advances, etc) only vthou 
conferring any priviLege; n,tated to higlur status (e.g. invitation to ceremonial fu;ici .1!: 

deputation to higher posts, ete) shall be cn;ured for grant of benefits under the AC? Scheme: 

tl Arniniatrativ 	ihurui 
79f 
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p4:... 
Fuiaucialuprathition undeijhe Scheme shall be given to the ne;t higher grade in 

	

aceordancvith th 	thtinijbirarchyiin a cadre/category of posts without creating new poc's 
fo'r th purpose.T}lbwevcr, in case of isolated posts, in the bseuce of defined hierarchical 
grades, frnanUalupgiadation bhall be given by the Ministries/Departments concerned in the 
immediately next.liigher (jt jl )ccm1iji pay-scales as indicated in &ujxureU which is in 
keeping with Part-A of the First Schedule annexed to the Notification dated September 30, 1997 
of the Ministry of Finance (Department of Expenditure). For instance, Incumbents of isotined 
posts in the pay-scale S-4, as indicated In Annexure-IL will be eligible for the proposed t.vu 
financial upgradatlons only to the pay-scales S-5 and S-6. Firuincial upgradation on a dyiiai. 
asis (i.e. without having to create posts in. the relevant scales of pay) has bt:c;i 
ecorimended by the Fifth Central ray Commission only for the incumbents of isolated posh; 
hich have no avenues of promotion at all. Sincc financial upgradations under the Scheme 

hail be personal to the incumbent of the Isolated post, the same shall be'filled at its nrigina 
level (pay-scale) when vacated. Posts which are part of a well-defined cadre shall not qualify fru 

cli C. AC? Scheme on 'lnarnic' basis. The AC? benefits in their case sha 1 l be graittd 
orilormtng to the existing hici ai chical structure only, 

3 	The financial upgradation under the AC? Scheme shall be purely personal to the 
nuploye andy shall have uç relevance to his seniority position. As such, thero. shall be flu 

additional financial upgradutiou for the senior employee on the ground that the junior employee 
in the. grade has g6t higher pay-scale under the AC? Scheme; 

9. 	On upgmadation under the ACP Scheme, pay of an employee shalt be fixed under the 

provisions of FR 22(1) a(1) subject to a minimumfinancial benefit of Rs.1010/- as per th 
Depaitnient of Personnel and ainhig Qff9ce Meto ndii.  Nol/LPa1 : l ICSV 5, 19V". 
The.finunciat benefit allowed under the AC? Scheme shall be final and no pay-fixation benefit 
shall accrue at the time of regtlar promotion i.e posting against a functional post in the highet 
grade; 

10; 	Grant of higher pay-scale under the AC? Scheme shall be conditional to the fact that .i: 
employee while accepting the said benefit, shalt be 

pig for regular promotion on occurrence of vacancy subsequently. In case he refu;ct 
to accept the higher .post on regular pronotion subsequently, he shall be subject to non'l 
debarment for regular promotion as prescribad in the general instructions in this goi. 
However, as and when he accepts regular promotion thereafter, he shall become eligible cr the 
.sccoüd upgradation under the ACP Scheme only after he completes the required eh,ibility 
service/period under the ACI' Scheme in that higher grade subject to the condition that the 
peçiod. for which he was debarred for'regular promotion shall not count. for the purpose. FOL 

e.xample,.if a person has got one financial upgradation a.fter rendering 12 yea's of regular service 

and after 2 years therefrom if be refuses regular promotion and is consequently debarred for otte 
year and subsequently he is proinotedto the higher grade on regular basis after completion of , 
15 years (12+2+1) of regular service, lie shall be eligible for consideration for the second 
up.gradation under the AC? Scheme only after rendering ten more years in addition to tv: ye;r 
of service already rendered by him aSter the first financial upgradation (2+10) in that itilt: 

grade i.e. after 2 years (12.i2+l.+10) 0 regular service because the debanirent period of (ire 

year cannot be taken Into account towards the required 12 years of regular servize in that l,t'r 
grade; 	. 	. 

.6- 
Central AdmiflItflVTrbt! 
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in, the matter of clisciplitlftry/penalty proceedings, grant of benefits under the .-
Scheme shall be subject to rules governing normal promotion. Suclicases shalt, therefoic, ic  • regulated under the provisions of relevant: CCS(CCA) Rules,. 1965 and instructions thereund: 	N 
12, 	The proposed AC!' Scheme contemplates merely 	 ps.cj bi in tli' higher pay-scale/grant of financial benefits only and shall iiot amount to actual/functionl 
promotion of the employees conoerned. Since orders regarding reservation, in-prOniotion tr 
applicable onlyj.n Uie case of xegutar promotion, reservation orders/roster shall not apply to th 
AC? Scheme which sh.t1 extend its benefits uniformly to all eligible SC/ST employees 
However, at the time of regular/functional (actual) promotion, the Cadre Con(rolling Authorities 
shall ensure that all reservation orkrs are applied strictly; 

txisUng time-bound promotion schemes, including in-situ promotion scheme, in varue 
Minitries/Depatntents may, as per choice, continue to be operational for the concerned 
categories of employees. However, these schemes, shall not run concurrently wIth the ACI 
Scheme. The Administrative Miuislry/I)epartinent -- not the employees -- shalt have th 
option In the matter to choose between the two schemes, i.e. existing time-bound promo on 
scheme or the AC? Scheme, for various categories of employees. However, in case of sw ic-
over from thc.exlsting Ume-bound promotion scheme to the AC? Scheme, all stipulaUons t'iz. 
for, promotion, redistribution àf posts, upgradation involving hig,her funclional duties, etc) ivad: 
under the former (existing scheme. would cease lobe operative. The AC? Scheme shalt ha' c I.' 
be adopted in its totality; 

In case oI.an employee declared surplus in his/her organisation and in case of trai,c1et. 
ncluding unilateral transfer on request, the regular service rendered by him/her in the previous 
orgarüsation shall be counted along with ids/her regular service in his/her new orgnnisation for 
lire purpose of giving financial upgxa(lation under the Scheme; and 

Subject to Conlition No. 4 above )  hi cases where the employees have already coinc, 
24 years of regular service, with or without a promotion, the second fipaucial upgradation under 
the scieine shall be granted directly. Further, in order to rationalise unequal level of stagnation, 

W beue'of surplus regular service (not taken into account for the flrst upgradiition walei il 
scheme) shall be given at the subsequent stage (second) of financial upgradation under tin. 
AC? Scheme as a one time measure. In other words, in repect of employees who have alread\ 
rendered more than 12 years but less than 24 years of regular service, while the first finanuial 

• upgradation shall be granted immediately, the urplus regular service beyond the first 12 
1 .  shall also be countedtowarth the next 12 years of regular service re uired for grant of the second 
financial upgradaiion aiid, consequently, they shall be considered for the second financial 
u1ionilottsaiiRvhen they complete 24 years of regular service without waiting fo 
complelioAof 12 more ycan; of regular service after the first financial upgradatiou already 
granted under the Scheme. 	 . • 	 0 , 

2009 

• 	. 	 (K.K J'/A) 
Dircctor(Efab/ishtnen r) 
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MAIN FEATURES OF THE A55URE CAREER PROGRESSION SCHEM 

Mr  

LY 

The main features of the Assured Career Progression Scheme are:- 

(I) 	Itinand& ationnotpronion, 

It has no relation with 'cancie-s. 

Normal (Regular) promotion on the bu.sis of vacancies will contrnue. 
to .ba grunted as per reieint rules, when 'acancies in higher 
grade arise. 

Cadre Review will not cease. 

The benefit is on personal basis. 

Two financial upgradations under the ACP Scheme shell b. 
available on completion of 12 years and 24 years of regulur 
service respectively. 

If the first upgradation gets postponed on account of thc. 
employee not found fit due to Departmental proceedings etc. thi 
would have consequential effect on the second upgradatiorrs. 

• (viii) If an employee has already got one regular promotion, he shuU 
qualify for the first financial upgradation on completion of 2 2, 

years of regular service under the ACP Scheme. In case two prior 
promotions on regular basis have already been received by on 
employee, no financial benefit under the scheme shall accrue to 

/ 	him. 

1/• 
'(bc) bepurtmental Screening Committees (same as bPCs) to process 

• 	

S 	 cases. 

(x) 	Screening to be held,twice a year -. Jan and Jul in advance. Hr sr 
screening to be done within one month of the issue of the order 
'for cases maturing upto 31 March 2000. 

<i) Scheme to be operational w.e.f. 09 Aug 99.' 

Centrj 
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Upgrcidation to be given to the next higher grade in cxccordon 
with exiting hierarchy in the Cadre, In case of iolcied 
where there is no hierarchy, upgrcdation should be givei in th 
next higher scale as per standard pay scales recommended oy 
Fifth CPC, 

On financial upgradation, the concerned employee will continue to 
retain old de.signation and perform such duties as entrusted 10 

the employee. 

The ACP. Scheme will be retricte.d to financial and certain other 
• .benefitslike House auilding Advance, Allotrreni of G-ove.ry-ifTIC 

Accommodation, Adznce.s etc. only. This will not conlr any 
privilege related to higher status e.g. deputation to higher pot 

	

• 	etc. 

On upgradation under ACP Scheme, piy of can employee shall e 
• . fixed under the provisions of FP 22(I)(a)(1) subject to a rriiriur 

financial benefit of Ri.100. The financial benefit allowed unde:' 
the ACP Scheme shall be final arid no fixation benefit will accrue 
at the time of regular promotion. 

In the matter of 	biiciplinary Penalty procc.eding, giant ii 
benefits under the ACP Scheme will be ubjec-t to rule.govcrr 
norrn.l promotion. 

Order's regarding reservation in promotion are not applicable. to 
AC? Scheme. 

Existing In Situ Promotion Scheme will not run concurrenlly with 
the AC? Scheme. 

In cases where emyloys have. ulreudy completed 24 yur's of 

reulr service with or without o promotiQn, second firfl 
- 	• upgradation under the Scheme shall be 9rcinted directly. 

FdminiTn 

l\kj 2009 
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GOVT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE CHIEF ENGINEER(C):TELECOM N.E.ZONE 

No. 	1(13)94/CE-NEZ/GH/4. Dt. 13.12.96 

Consequent 	upon 	their 	jromotio ns from JE(c) to 	the 	grade 	of 
AE(c), 	vide order No. 	3-1/6-CWG dt. 	6.12.96 	from D.O.T, 	New 	Delhi, 

L --------------------------------------------------------- -------------- 

Si. 	Si. 	No. Name(S/Shri) Place of Posting Remarks. 

No. 	in 	pro- 
motion 

order. 

49. 	. B.K.Mahanta AE(c),TCSD, Against existing 

• North 	Lakhimpur. vaccancy. 

50. G.C.Mahanta ASW(c),TCC, - do- 

• Guwahati . I 

52. Arup Chowdhury ASW(c), 	0/0 	CE(c) - do - 

NE 	Zone, 	Gu.,ahati  

53. R.S.Choudhury AE(Bidg), 	O,'o 	CGMT, - do - 

Gu:ahati 

112. D.C.Deka AE(c), 	TCSD, - do - 

Tezpur(NER). 

115. D.K.Debnath AE(c), 	TCSD, - do - 

Dharmanagar. 

116. M. 	Haque AE(c), 	TCSD, - do - 

Uhubri 

117. S.ChakrabortY AE(c), 	PCSD, Vice 	Shri 	B.R. 

Silchar. Saikia transferred 

120. T. 	DasGupta AE(c), 	TCSD 	No.11 Against Existing 

Imphal. vaccancy. 

126. A.K.Dutta Gupta • 	AE(c), 	TCSD, Vice Shri 	D.Chakra - 

Ai zawi . borty transferred 
by Directorate. 

127. D. 	Ra.jbonshi AE(c), 	TCSD, Vice 	Shri 	B.K.Ma- 

Dibrugarh. hanta transferred. 

128. 	Phool Sinqh 

131. 	A.C.Das 

" 14. 	145 . 	Shyrnal I' . Das 

AS\1(c,O/0 CE(c), 
NE Zone, Guwahati. 

Vice Shri A.K.Sur, 
transferred b 
Di rectorate. 

ASW(c), TOO. 	AgainSL ex itii' 

Guwahati . 	vaccancy. 

ASW(c), TOO, 	'lice Shri R.K.Ghosh 

Siichar. 	transferrerd by 
Directorate. 

O YN CL Rto,4 4zb  



11, 	147." P.K.Saikia 	AE(c), TCSD, 	' ice Shri M.R.Paflg - .V 
Kohima. 	ing transferred., '. 

1 	H.K.Mondal 	ASW(c), 0/0 CE(c) 	Vice Shri A. K.GhOSh \ 

NE Zone, Guwahati. 	.ransferred by 
nirectorate. 

152 	S.N.Saha 	ASW(c), TCC, Silcar. 	Agaii 	existing 

	

vacc 	
'. 

159. 	N.Deka Baruah 	AE(c), TOSD, Tua. 	- do 

Y.  

194160. 	Utpal Sonowal 	ASW(c), TOO, 	Vice Shri R.K.BOI 

Silchar. 	
thakur transferred. 

2.0 The officials should be relieved immediately and should join their 
duty at their respective posting places within a aperiod of 

30 days 

failing which the promotion is liable to be cancelled without assign
- 

ing any reason. 

3.0 Before relieving the above mentioned offincials it may please be 

ensured that.there should not be pending any vigilence/diSCPlirY 

case against any of them. In case any 
vg il ence /diSciPlinary case is 

pending against any of them, the concerned official should not be 
relieved to join duty in the grade of A.E.(Civil) and the Directorate 
as well as this opffice may please be informed about it immediately. 

4.0 It may also please be ensured that officils at Sl.No. 1 to 5 and B 
alredy working in local officiating arrngement in the grade of 

	

A.E(OiVil) stand reverted o 13.12.96 as ordered 'iide No. 	
1(33)94/CE - 

NEZ/GH/1433dt. 12.12.96. 

(B . N 	Be ha r a) 

W. Executive 	Engineer(HQ) 

0/0 the Chief 	Engineer(c) 

.\ 	1 Telecom N.E.Zone, 

Oj 
- 	

Guwahati. 

1 1' 	Te ADG(C\), 	Deptt. 	of Telecom, 	Sanchar Bhawan, 	New Pelhi. 

1T)4Ul0 
_--TcMT71Assam/NE 

	

circle, 	uwahati/Shill0ng. 

CPMG, 	ssam/NE Circle, 	
uwahati/Shill0ng. 

Te 

6. T1èChTef 1Fngieer(C), 	Deptt. 	of Posts, 	Banglorc. 

I7t8. The Chief 	ngineer(C), 	Telecom, 	Calcutta/Mumbai 

TOO, 	Guwahati/Jorhat/Shillong/S 

 The SE(c), 	poc, 	Calcutta. 
 The 	SSW(c), 	040 CE(c), 	Telecom, 	

Guwahati. 

15721. The 	EE(c), 	TCD, 

sichar 	I 	& 	II. 

The AccountSOfficer, 	TCD, 	Guwahati/J0rhat,/50T9tar/ 22-28. 
Dimapur/Silchar 	I 	& 	II. 

 The 	EE(c), 	POD, 

 The Accounts Officer, 	POD, 	Guwahati. 

31-49. Concerned oficials through SE(HQ) 	of 	
respective zone. 

Centrat AdminsTdbUfl 

TThT 

19 AUG 2009 
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.. , .icItcus\tD( (IA) CR\AARNAMdc 

Presidential Order 
CJO V ERNM ENT OF INDIA 

1)Et'ARTM ENT OF TELECOMMUNICAF ION N0:2 4 .i/M(M/ 	(sL.0. o . .. 

	

ORDER 	 . . 

Sultjt : 	PernthiieIit ahsorp)fl of S/5iiit ... 	........................................  ..................................... .........: 

I )esignaiion.......... fl..( ..................Sat1No' 	 c (.. . ° . 
ill tharat San char N gum I . ml ted. 

I. Pursuwit to letter No.I3SNIj4/R/20()() dated 2. .2001 on the above subject nd in accordancewith the ro isions Of Rul-,\ oiC(S 
(Pension) Rules. as amended from timç to time sanction of the president is hereby conveyed 10 

he permanent absorption oiShri/Smt/Kuntri ,I'Y . , L"Y................................................................... 
a permanent Item porary employee oft he I )cpart men I ui telecommunications, in 13 SN I .. with e lice i (ni iii the date aid under the 

I crnt'i and conditions its indicitted below 

Date of effect : the pernianeni absorption shall take c 11ct (runt (I 1. 10.2000  lrcnooii 

Pension/Gratuity : Shri/Smt./Ktiinari 	

: ............................................... shall be eligible (or pensionary henehls including graluiluv as per the provisions ol Rule 37-Athe (C. S(l'enuin) l(iiles t intended 
tout lime to time. 

Family I'ension 	the Ilintily 

slitull be eligible for ilumily pension its per provision of Rule 37-A read with Rule 54 (13-I1) uI((S (Pension) Rules 1972 is utuiciuded (ruin time to time. 

Regulation of Pay on absorption 	to he regulated in terms of paru 4 of 1)01' & PW G.M. N(i, 4/t:I7-l'&Pw (1)) dated 5.7. I999. 

(u.Leavc 1 he Famed leave and I luull't'ay leave ill the credit olShri/Smt./Kumirj 

stand translerreii to l3SNl, on the dale of absorption as provided lur tinder stub-rule 24(h) ut Rule 37-A of 
the ((5 (Pension) Rules. 

7. Provident Fund: the amount oh' subscription together with interest there on standing to the credit of Shri / Sint / Kumuri .............. 

............ in the General Provident Fund account s ill he transtrred to his them ncs l'ros itleuli I: tjn d 
account under the I3SNI . as provided for under Sub - rule 24 (a) of Rule 37-A of the ('('S ( l'ension ) Rules. as amended From time 
to time, 

•1ii 	 t)ireçtor ( Esit.  ) Assam 1)01', 

Clinirunutt and Managing I )irectutr, 
I tharat Sunchar N igam 1.1 ml ted. 
20 . Ashoka Road . New I )e I hi 

(0\ to: 

SSA/otlicer in-charge ttr maintaining the sers lee hook ttr keeping this orderin the 
service hook along with suitable entries. 
Officer concerned,  

3. 	('GM ul'iIic cu,ucenied recruiting ('ircic. 	 . 	L 	. r 	nO 	- 

I \V t)PpJ.I 	 19 .LJG 2009 

Guwahj; Bench -.. -.---- 	 fl'' 	........ 
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1% r.M5cuF?JC. 5 
Hi t si fIvilt ( )t 

('ii) 
of: I F I No: 	

L 	b 	
HLJ 	 (j 

ORlR 

Subject 	Pernianetit absorpiiot of Shri/Stn  

4 c 
in tO tint) 	ii)r Njti,n I 

'ursuam to le(ter No.3SNIJ4/SII 7 pUO dated 2.1.20)) I on the :hotC s ithjeei iii) iii 	 ice 	hh ti 	trot iitiir I) Rote 37..\ ' 

(CS (Penston) Rules, as umended I rom tote to time SUncion oithe tresidetit is licrek 
COt) it 

I 	I (tie pern men) Ltbsorp(ioi 0) Shri/S)tm(JKwtuirj 	•çL)? 
. ..H: ciR'.  ) .'7' it pern1ane( /Ien1pora 	ntpIoycc oith Department nt I eiecoii i1Iliici)inirs in IISNI . wiitr etN'i urn Inc Wile mitt uunkr hc (cr015 mod 

conditions as unheated below 

L)atc of effect : The perinancin  ahso,pli oll chit) ti:e eHci I torn nil I 

I' ll 
	Shrl/Stfl/Kiuntirj  

:halt bee liguble (or pCl)sinnitr bt:nt:tits utltidiui' 
 

I'll! I IiI( 	(0 	tilL. 	 - 

() 	 I 'I. family l'cni 	the )bniily 	:S)Iri/stn(,/Kitmtri ..  

sb)) 
 

he cligibk (or annls pcnsmon is pLc pros sunmu of (ui( 	1 	wud \tuln ku' 5))) 	(fur) 	Ii 	 I 	rn tO 
troth tine to (bite. 

5. Regulmtjn of Hay on absorption 	to be regulated in ternn of p:r;u 1 Ili I)) 
	oe,I 5 .  7 (Th) 

(i.Lenvc 	He ltrned leave and I la)il'av .e.0 it) the crdii olShriSini nKwnntri 	 . 

.mod t,mns)errcd to OSNI, on he utaic o) ' ;ihsunrpitn is pits uI.f bn tinter surtr-r,jlc 2-0h( ut Ruul 	i..\ of  die 	 5 ( l'ension ) Rules, 

7. Provic1cit Fund: ''he amount olsubseription together with iirterct there iii si:tmndinn In the crettb ol Shri : Snot / Kuunori 
.

ft the General l'rovidemut I-nit) account 	ill be trrn]o)crteut to lu s  'her  ric, 'rut I tICnI Itmj account tinder the I3SN!, as provided for under Sub rule 24 (a) of li;e 37.A ol the UCS (l'ension) Riulcs. us aniciticul Irim Inc to time. 

ff 
	

icr- clOt -  ( i-.sU. 	As.riu, DO 

(;hainiiui and M i lliaging Iirector, 
	 -- 

((ott -a) Sanelttir Ni1,tii 	lobe(l, 
2)) . i\r;lttikti (nail . New I )elh i 	 rr 

service 	
5 0 '\•iuIIic'i nn.j,,,' ....,i 	

'TIJ1' 	 0 book a)oiig wilt suitable dunes 
())licer Concerned. 	

2U09 CGM ot'Ihc concerned recruiting Circle. 	 9AUG 

. 
~ w 
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'cw\c\My I )uei,i,'uen(s\l DC ('F A) ('R\AAI(NAMdI,C 

4 ,  
I'rcsidcn Ii11 0 rdcr 

GOVERNI\IEN'r or INDIA 
DEPARTI\1EN'[' OF TELECOMi\IIJNI('Af ION NI): 	.(  

At4N U'4 -  SC 

:,-( 6 ' 

OR I) ER 

Subject: l'ermaneiit ttbsrti,m of' S/Suit 	 %i 

Desigiltioti 	
•) .tnliNo.(?/(C!.(/f?f()//1 / 

S:uicluar Nigatit I muted. 

I. Pipr,jun( to letter No,ItSNI J4ISR/2000 dated 2. I .2001 on the above subject and iii accordance s ith the pios isii'iis 
( 1 f Rule 37-A of 

Ct'S (l'etision) Rules, its titnended From lime to time sttiiclioim oithe president is lterehv cniivc>ed to 

the permamielul absorption olShri/Smt/Kuiiiari 	 ...... 	
' 	.............................. a permanent /teinpormiry employee olthe I )epartment oil eIccomniunicuti 	in USNI., with elllct iron, the date and under (he terimis lind conditions its indicated below 

Date of effect : 'I he peritsunemit absorption shall take elllct Irom 01.I0.2000 tlreimiuii. 

I'euion/Gratuity: S11/Smt./Kuiuiari.( 	
' shall he eligible For pensiona 	

benefits including gratuttuy as per the provisions of Rule 37-A ofmhic C('Sll'ensi(m) Rules us :iimicnded From hole to liumue, 

Family Pension: The Ilumily olSn'/S t./Kumparic7/' 	
- ......................... 

shall be eligible (hr 
litniiiy peilsion as per Provision of Rule 37-A read wit), Rule 51(13-I3) oi((S (l'eimsjo,i) I(ii)es 1972 Its',uineuided 

loin lime to tithe, 

5.1teguilmitiuun of Pay uiti ahlsorlutiuun : to lie icgul:ited in tenums oipara 4 of 1)01' & l'W ().M No. 'f/F /7-l'&l'W (F)) dated 57 l'). 

(.Leave The Earned leave and I Falt't'ay leave at tIme credit o('ri'Smt./Kuinarj .? 	 t 	 ............... -: 

stiutid tumutmslmred to IISNI, on the date of nhsorption as provided li'r untlem' sub-title 2((l) oFRitle 37-A oF' 
(lie ('('S (I 'elision) Rules. 

7. PiuiviiJt•qu I"uioI: I lie utmituumot iii simliscrililiom, together will, iiitcmest tlteuc tam staimilitig to tile cicilij of 	liml / Sint / Kuneumi 

	

iii (lie (cnen,l l'rovide,,t lund account tsill be traimsfti - rett to his /iter i,e 	Pimiticill titmit 
account tinder (lie IISN), its provided Ilir under Sub - rule 24 (im) of Rule 37-A of bc Ct'S (t'ensioim) Rules. is tummended (101,1 titite to tone. 

('01 1 u 

In 
	

I)ircct,,r ( F.M. ) Assimuit 1)01' 

:li:tii'nuun tuid v1amitging l)irectir_ 
I tliai'ut Saiuclm;ir ("J igaumi I .iimmited. 
20 - Aslmoka Road t'.Jew I )eUn 

(,'uipy to: 
I. 	 SSA/mmlticer imi-clm:mrge li'r nmaim,tiiu,im, 	the ser"ice l,ok 11r kecping'mlis o;dr in 111C 

vice lmimimk along ttiilu similiible cmiii es. 
7 	(Utjct'r cmuuucei - i,e,l, 5",' 	J. .'. I')/, //t":/ 	

' tj '. 	/1/ (,) - , CC 1. 	('1 M oF lie couuceoietl mccm'miitiimg ( 'iu'cle. 

certra; AdministratveThbure'. 
H3I[ 

10 4111 2009 

Gw1 B'nth 
'•l:T 
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/ 	
0 	 Government of India 

/ 	 •-- Ministry of CommunicatiOnS &fl 
Department of Telecommunications 

10th floor, Chandralok Buikling, 36 Janpath, New Delhi-110001. 

I) )0/2003-WG 	 Dated the 	March,2004 

ORDER 

aul): 	Permanent absorption of Shri Shyamal Kumar Das.., Sub Divisional 

Engineer(CiVil), 	Staff No. :91223, in BHARAT SANCHAR NIGAM LTD. 

I .1) 	Pursuant to BSNL letter No. BSNL/11/SR120 03  dated 02-9-2003 on the above subject 

md in accordance with the provisions of Rule 37-A of CCS (Pension) Rules, as amended from 

- - - time to time, sanction of the President is hereby conveyed to the permanent absorption of Shti 

Shyamal Kumar Das , a permanent employee of Department of Telecommunications, in 

BHARAT SANCHAR NIGAM LTD with effect from the date and under the terms and 

conditions as indicated below. 

	

2.0 	Date of effect: The permanent absorption of Shri Shyamal Kumar Das shall take 

effect from 01.10.2000(forenoon). 

	

3.0 	Pension/GratuitY: Shri Shyamat Kumar Das shall be eligible for pensionary benefits 

Inc l udi ng  gratuity as per the provisions of Rule 37-A of the CCS (Pension) Rules, 1972, as 

amended from time to time. 

4,0 	Family Pension: The family of Shri Shyamal Kumar Das shall be eligible for family 

7-A read with Rule 54 (13-B) of CCS (Pension) Rules, 1972 
pension as per provisions of Rule 3  
as amended from time to time. 

5.0 	
Regulation of Pay on absorption: To be regulated in terms of para 4 of DOP&PW OM 

No. 4/18/87-P&PW (D) dated 05.07.1989. 

.0 Leave: The earned leave and half pay leave at the credit of Shri Shyamal Kumar Das 

stands transferred to BSNL on the date of absorption as provided for under 
Sub-rule 24(b) of 

Rule 37-A of CCS (Pension) Rules. 

7.0 	
Provident Fund: The amount of subscription together with interest thereon standing to 

the credit of Shri Shyamal Kumar Das in the General Provident Fund account will be 

transferred to bs/her new Provident Fund Account under the BSNL as provided for under sub-
rule 24(a) of Rule 37-A of the CCS (Pension) Rules, as amended from time to time. 

(Sunil Kiimar Chugh) 
Under Secretary to the Govt. of India 

To 
The Chairman & Managing Director 
BSNL, NEW DEWI. 

Copy to: 
i. 	Officer in-charge maintaining the service book for keeping this order in service 

book along with suitable entries. 
Officer concerned 
DDG(SR), BSNL ,CO, NEW DELHI. 
CGMT concerned. 	

10 

5, 	Concerned AO(Pay Bill) 	 '-- 

Sr. DDG(BW) BSNL Delhi 	 . 

Concerned PCE/CE(C)BSNL/CE(BW)MTN L/CE(C) DOP (Suriil Kumar Chugh) 
Under Secretary to the Govt. of India 

'~A 	ntral AdministrativeTrIbU081 

2009 
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,A - t-Ncf-~ 	1~ '1 
No: 27- tIN E-IICivU/ 047/200 

	 I,. , '  

Sub:- 	rei'ivatieut absotpt;oit uF Shri l'i :1.1 1 11 k- wi I (o.i' 

Pursuant to letter No, f3SN1J4,SR/200() Dth'd (12_01_0l oil I he aho_ 	IjeI. ii 	i;i .1, 	 . .. :i 	c ' 	 '1011 

of Rule 37-A of -CCS (Pension) Rules, as amended from time to dine smiction ol the I'! c A&ni I' WNS, wy ed  

to the permanent absorption of Shri Pradip Ku mar Goswa mi, a permanett'tempurar\ ciiplci ce ol the I )epartinent 

of Telecommunications in BSNL, with effect from the date and tInder the tenlic and c'' It Ii :''z !is( ated hclo 

2. 	Date of effect:- The permanent absorption shall take effect from 01-I 0-2000. Forenoon. 

3, 	Pension/Gratuity:- Shri l'radip Kuma r Goswami shall be eligible for Pcnsioiiar bcne lit InclIdiIi 	gratIi( 	a 

per provisions of Rule 37-A of the (CS (I'cusion) Rilev as aiierided loon dim: Io time 

Family Pension:- The f.mmily ol'Shri l'ra(lilt Kuni:ir (ossvami shall be eljiitilc hi! I;niIi(\ 	II'.Ii!I .1 	CI 1111% II(IlIs 

of Rule 37-A read with Rule 54 03 - 13) ofCCS (Pension) Rules. 1972, as ainentled 'nun I?InC II  (11CR' 

5.. 	Reg;iia(iomm of' Pay on absorption: -  To be regulated in tenils uf Par! 4 oF l)Ol'/:P\V I \l. No. -t I < s7 - I'&l>\V iD) 

dated 54 -  989. 

IT 	Lcavc:1hc Earned Leave and I fall l'ay leave at the cre(lit of Shil I'r:mdip Kuntar (ossami staIlds tIaII,tCIi.t U) 

BSNL on the date ofahsorptioiì as provided for under Sub - rule 24(b) of Rule 37 - A 01 tIle (,(S(Pcitsioil) i'.UIC'.. 

7. 	Provident Fund:- The amount of subscription tooctlter with interest thereon staiidini to die credit o f Shri I'r:idip 

Kurnar Goswami in the General Provident Fund account %N ill be translerreil to his her ies Pros ident Fund account 

under the BSNL as provided for under Sub-rule 24 (a) of Rule 37-A of the CC'S tI.'eIIiC:n ( Rule'., as alnelIded (r011i 

time to time. 

I 'l'° 	1 I' 	• 	I '- 	 .' 	• ii 
1(1, 

(.2hairmna n and fYI a Ilagiug Director, 
-- 	 I3harat Sanchar N iga in Lint ited, 

20, Ashoka Road, New Dcliii- 110 001. 
Copy to:- 

I. 	The Chief Engineer (Civil), I3SNI... Shillong IOU II!iIiI!lI!IliI!g (lie SC! 51CC l,o'l 	III keepii 	Ih 	d':r III (I!.. '.eI\U 

with suitable. entries. 
VA  The Officer concerned. 

3. The CGMT, N.E-I Telecom Circle, Shillong- l. 

\0  Ai-ow  

l)epaIC!I1L;l ''I 	I CICC ,5 !IIlliIIICiCIlhumfl 

19 AUG 2009 
............... 

-.
-. 
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iltSt l)1I'l, 	_Olu l:t 
(;o\'t:ttN i\l EN'F oF I N lilA 

DEPAI'I'[i ENI OI' 'lEl F((1i 1I I I N 1< 'A'tlON 

No. 27-l/Nl./(jijl/053j20 	
l).iit 	i 	lIIItt', lily 	'ii' 	W4. 0

J  

ut: 
l'erfltaiteitt alsorpljoit of Slit'i Ciiish ¼.t:itd 	:;, .I.L( ) in flhtarat Sanchat- Nintii Liniik-tl, 

. 	Pursuant to letter .Noj3SNL/Sj/20O dated 2- -2(111 I on the above subject a id in accordance mkh the provision ot' Rule 37-A of-CCS (PCfliO) Rulcq as amended lout time to time stitetion ol the Piesjdeiu is L1CIL'k con\ q ed to the peunnuent absorption ol' SIit'i (ii kh ('kth .1 	:i l)erIn:tlientf[ciiipoj:u -y Ciii li)ec of the I )ep:nlilieIlt oh' ftkrottuntuiitions In UNI 	iitIi llLCt hiiii tlthn 	nd IIIRLI tli (Lull 	nl1tiIRllIuW 	iiidiç tkdIIu 

flak ot'el'kct- i'hc pernl;n,epil :lh).uu itiiiii 	lull al .: el liyI liii Ol-IO.-2(}ilit I 

l'eiisim/Cijg.y'_ Ski-i Ch'ilp 
Cltau.h'a has shalt be eiigil.>le tdr lIIsioiiarv t)iteIits itiehtdiitg gratuity as per 

provisions of Rul07A of the CCS (Pcitsioiil Rules, as all lendeci tiotti I me (0 ti Inc. 

/ Eamily I'ension:- The family of Sli ri Cirish Chiand ia Das sliat I be eligible for faitti ly pctisioii as x' r provisions ol Rule 7 A read i tilt Rule 54 (Ii 13) ol (( 	(I UISIOI Rules (972 i iIIiLlIdLd tioiii Illii to t I me 11 	

/ 5, 	'giiitimi of Pay on absorption:- To be tegittated in terms of para 4 oF DO1'&P\V 0 M. No 4/I !$ 7-P&P\V (D) dated 5-7-1989, 

(. 	Leave:- 
The Earned Leave and Half Pay I cave at the credit of Sh ri Ci rish Cliaiidra Has stands transferred to 

E3SNL.. on the daic ofabsorptioii as Provi(led For tinder  Snh-ruie 24(b) of Rule 7-A of the ('('S( PCl)siii) Rules 

T. 

	

	1 1 i'ositlent nitti:- l'he 
amount of subscript iou together m iii interest tliereoii standing to (tie ciedit of Shri Cirish Chand ra Das 

in the Gcnci'a I Provident Eu tid accoti ut will be t ia Its i ned to lii licr new Piov i den I Fund accot liii 
tinder the !3SNL as provided a)r under Sub-tule 24 (a) of Rule 31A of the CCS (Pelisioti) Rules, as amended from 
time to time. 

il 
0 	

0 

Din'ctur (Esti, NE-I) 
I)eilti'Iiiieut i)t'l'ctcci)uhiiittiticitiu 11s  To, 

Chtiii'in4ii And I'l'Ianaging Director, 
Blial'ilt Sancliar Nigaiii Luiiit&'d, 
20, Asholcul Roatl, Nesv I)cllii, 

0 	

0 Copy to:- 	 , 

0. 	 The Cltict' Eiigiicer (Civil). IJSNL. SIlIllolig br Illallltaiiiiitg the service hook tbr heepiiii this oider in the 
service hook along with suitable entries. 

42 	Oflicer concerned, 	 - -. 
0. 

3. 	CGM NE-I relceotu Cii'ele,Shillotig-1, 

l)iree'tui' (Esti. NE-I) 
I)e1i;ti't,iii'rtg uFI 'hi'iipiilrt)IJiijt';uti(tlIs 

Centrail 	 ...',,...,.- /) 	I iRi T(tF 1ZTg( 

10 C,UG 209 

.';:' 



Central ArimifliS(MT 

1 () An1 2009 

Guw&ti r3rth 	 ANNEXLJRE- o 
.Jyped copy) 
Government of India 

Ministry of Communications 
Department of Telecom Services 

Sanchar Bhawan, 20, Ashoka Road, New Delhi-i. 

No. 2-1/99-CSE 	 Dated: 30th December, 1999 

To, 
All Heads of Telecom Circles/CGM (NTR), New Delhi 
Principal Chief Engineer (C), Deptt. of Telecom Services, Lucknow 
All CEs (C,'E),'Chicf Archs. of DcptL of Telecom Services 
All SEs (C/E) of Depth of Telecom Services. 

Subject: 	The Assured Career Progression Scheme for Central Government 
Civijiiin Employees. 
Introduction of the scheme in the Civil Wing of Department of 
Telecom Services. 

Sir, 
I am directed to refer to DOP&Ts O.M No. 35034/1/97-EsU (D) dated 

09.08.99 on the above subject and to say that it has been decided to extend the 
scheme to all eligible officials hi Group C&D cadres/posts hi the Civil Wing 
(Civil/Eiectrical/Architecturaj) of Department of Telecom Services which are not 
covered wider the existing Lime-bound promotion scheme (OTBP/BCR) except 
Junior Engineer (C/E) and Architectural Assistants. Assistant Engineer (C/E), 
Assistant. Architect who are directly recruited will not be covered wider this order. 

Group "D" officials who have opted for conversion into Regular Mazdoors 
and are covered wider the OTBP/BCR Scheme shall not be covered wider this 
Scheme. The existing OTBP/BCR Scheme shall continue to be applicable to them. 

A copy of DOP&T O.M No. 35034/i/97-Estt (D) dated 09.08.99 is enclosed 
herewith for guidance. You are requested to immediately implement the ACP 
Scheme in respect of the eligible officials strictly following the guidelines of 
DOP&T referred to above. If any clarification/guidance in implementation of the 
Scheme is required the matter may be referred to this office and there should not 
be any case of wrong implementation of the Scheme. 

The Screening Committee for the purpose of processing the cases for grant 
of the benefits under the scheme to the Group C&D cadres as referrcd to hi para 6 
of the DOP&T O.M dated 9.8.1999 instru ted the authority immediately to 
consider the cases of C&D officials which have already matured or would be 
maturing up to March 31, 2000. 

It may be noted that financial upgradation as per the scheme shall be given 
to thc next higher grade in accordance with the existing hierarchy in a 
cadre! category of post without creating any new pOsts for the purpose and in a 
case of isolated posts in the absence of defined hierarchical grades, financial 

,V  EN 



upgradation shall be given in the immediately next higher (standard/common) 
pay scales as indicated in Annexare- II of DOP&T O.M dated 9.8.1999. 

You are requested to ensure that the contents of para 5.1 in Annexure to 
DOP&Vs O.M dated 9.8. 1999 should be siric Ely followed while giving the 
financial upgradation under the scheme. 

Orders for implementation of ACP Scheme in respect of Junior Engineers 
(C/E) and Architcctu.ral Assistants and direct]Ly recruited Group 'B' Assistant 
Engineers (C/E), Assistant Architects will be issued separately. 

This issues with the concurrence of Telecom Finance Vide Dy. No. 
3987/FA-I/99 dated 30/12/1999. 

- 	 Sd/- 
(A.KNagar) 
Director (BW) 

Cupy tv:- 
APS to Chairman (TC) 
All members/Advisors Telecom Commission, New Delhi. 
Sr. DDG (BW)/(Elect.)/(ch.), DOTS. New Delhi. 
DDC (E)/DDC (Pcrs)/DDC(SR), DOTS, New Delhi. 
1)6 (CW)/Djr (MPP)/Djr (Elect)/Djr (Arch)/J)jr (SR)/Djr (FA-r), DoTs, 
New Delhi. 
All Staff Unions/Federations/Association 
ADC (TE)/ADG (STh])/ADG (FA-I), DOT, New Delhi 
CWG/A&E/Budget/FA...J/TE..11/5/c Sections of DOT, New Delhi. 

Sd!- 
Sec Lion Officer (CSE) 

ib 
Central Jdmfl 

9 AUG 2009 

Guwalt BeflC1 

r11 ... i_..__- 

4 
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CA I fi: •in  

MltC11fl. :):G 

-' (_ 

• 	I 
A( -lath oTeconi (1t4ei/OC.M(1 [fl) NtvJ )'Ihi 

	

Prcii):Chie EftrcC., 	: 'VCcrn 	Luc/Dk% 

All CEsC!E(ChIec ,r;rte:tS, Doott 01 ix:om  

- An 	çcIE)/ So rhitcr, Oct1 oTL1 E' 

GU6 c.-L 	 ' 	—cfl— rr 

- lrt &du on of 	i 
Tetrou1 SvCe. 

ni thct3 o sritr ht oflloo ;' cf 	nun 	cad 	i2.1E 	id; 

1plirtfl fstrd Cae€( Pio 	sion Sueme (PCP). It has now been drldCJ to 

'nd 	ACPS to. 	LnIo r Encn 	Oj ac 	r ct 	a 	r.it2 

4.ttnt:j (Gdi I . ) wro arv.,  jirt, 	tr, 	 sart nler 

vEectflc) 	,-...szt4rt Accnte 	 e' 	c'j 	rtrt 	i-i' r'ot c o cc 't 
( 	

ci 
i  

unclhlordef. 

• 	
. 2. 	The XSIiflQSCheT? p p!ccme c 	Ege- 	vEtici) n th 	ce of 	1. 

L5oOOQOI8sO.1O5OO 	brnpItQfl c1.fi3 yr o' 	'/ 2 s:t:v 	r rodLod vde tts 

CTh Ordar No. 	IE7-OOE da 	O.O5.i931 tchaU.ce 	to be ooera 	W. C.Ca.1c9. 

A;dir/, 	 Jurior Erciricr (Cvii/EctTiI) ho r.a'e 

ci, 	ao-oco cn dQrnpltn 	5 tzr s 	b now 	ttz n tc sc 	o R tCC- 

0 
thdc 	entryrace te ot cjut a!n;Z zue nrr7 

. 	Whe rnpiernern9 in 	srmb : 	 :;ai i th 

nurrb?c daed 	io 	CPR1G.M r4c, 35 4/1!-t.  

uId be  

4. 	This I 	withth 	ncu reno cT&corn nanc€ -da 	. 	. 725r2cDfA-1 C2td 

DLO3,2OçO 	 . 	 . 
K. Nq r) 

Copy 	

Olncvr (IiYv') ' 

t: 	
S 	 :: 

1, 	PPS to 
•
ecrctafy , OTQ F  New DIhi. 

2. 	AU Me1)CWSOI1 ' 	'1 C 	rruior1, 
• 	 • 	'3r OD(3 (W)f(Elct.'(AcCh:). DTS. New Dhi. 

DOG (E)100C3 (F(-)/ODG (SR), DOT1, Ilew Detri. 
OS (CW)/(r (MPP)IDr (EIeCt.)IDr (Arct'.)JDr (SR)(Dir (P..l), DOTS, N' DeIhL 

• 	.0 	• 	•,.., 	All SUnbnderSJSOClt10fl. 
• 	 7, 	ADO E)JAOG (14 JA ev clm 	• 	• 	 • • 	• 

• 	 . \NG/A&E)6UdgftfFP I/YE-Ill N!NCC Socori of DOTS, Nw DethL 
• 	S 	• 	• • 	 tf.-.\A_J----__ 

pculrnpuUiI). 
cticn Offirr (CSE1 . 

• 	 . 	. • 	•: 	19AUG2009 	 • 
• 	 . 	 . 0 51 	 • 	. 	

• 	•t: 

• 	 . 	 rnch 	
•• 
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F Ol INDIA 	 I 	( 1INXSTRy oF COMMIJtjiCATor 
DpAFUrMF.iT OFTEI..ECoruHICfTr0rU.  10111 FLQQRCHANF)ERLOI< BUILDING, 36 JANPATH MEWDELHI 	---- 

/ A 
No. 3-1/2000-cwc 	

Dakd: :4-o4-:zo 	/ 
ORDii  

In accordance with order No. 2-l/99-C'.SE da1c] 3 - 3 -2000 rd vit DQPT• OM. No. 3503/i/97-Es[t.())) (lntcd 9
- 8 - 199 rciiding induioi1 a' Assurd Ca'oor Progn,sjo11 Schmo (ACP) the Cornptent Athcrity is pti t( i,i.nt Bcconcl Financial ul)gr

~ (I aViOn in the ne:t higher pny scale, of Rs. 10000-::2. 15200/- to 1110 following othccrs w,c.t 9-08-1999 or tho dtc on which thc cornp[cr: 24 yzir of & -ogu1r Rat-vice whichevcr is later:- y 

AA' 
6 	

'-' 

• 1  

CIL  
-: 

£ 
' 

A 
.l 

PRESENT PLACE:F 
POSTING (ZCNE 

L)ELHI 

: 

OiISSA 
DELHI 

-------------------- 
KOLKATAZCNE 

OLKATA7O,'IF 

KOLKATAZ0JE 

VOLKATAZONF 

UBMKOLKATAZOI4E 

CHENNIZQ, 

tAI20i 
.JAIPUR ZOE 

GDNHATI ZONE 
I(OLK4TA ZOJE 
KOLKtTA ZO4E 

ZONI 
DELHI ZON 

CHAN1YGAH ZN. 
DELHI ZON 
DELHIZ 
DLHI LON: 

CHANDIGARH i3N 

I 

  

ft 
'1 



O1(Y37 

33 91059 
1050 

315 	9106 
313 01064  
-- 9106 

-\ 91067 

L42 r 9 1 °s r 2  1 91070 
9107 

	

I 44 	91072 

	

45 	91074 
91075 

47 9107E 
488107 

9l07 

:41 P14 	FRQ1-Y( I.fl I 	 - -- 

' 	2 [ 915 DUTT  !HWER 	_r09.57 14.04 7P 	04ANDiGARH ZONE 

30 O1cA At/I 	 14.04 	Ii 	IEi 2 	ii 

I 

-3 

r0l) 
I' Z(IE 

BHO 

SRIVASTAVA 
MUtlEES T2O01.0378 	KOLKATAZON 	I 

CH5UDl4PRY SD 	 i 

THAPA B K 	 iThTh1067F 	,O'JHATI ZONE 	I 
MUKHEFJEE S 	 04.03.1 00.01578 	I<OLKATA ZONE 

TRIVANDRUM ZONE 

KRISHNADAS K 	08.10.54 fl6.0578 	TRIVANDRUM ZONE 

VENKATASU8RAMANTN M 04,O71i2.00.78 	C.HNNAI ZONE 

• CHANDRIKA S (Snit,) 	3 .78 	TRIVANDRUMZCNE 

SAN1HAftN' K 	 610?0 	CHENNA? ZONE 

	

ÜkUVAftAJA T36fl_12.05.78 	CIIENN Al:.C)r'E 

	

ANNAJRAI 	 1'71 1 18.E 4 lZO 

	

<ANDASAMY P 	 5T6320..78 
iRAJ

rHENNAIZONL 
J M 	 ZONE  

laINIc4I AK 	- 	1002 	C67P I 	PATJA7O1E 
or T 

V
i ING-1

ASAO RP 	 02.01.54 213.05.78 	pATNAZD1'iE 

	

Do 	 01.01.54 27.05.78 	PATNAZONE 

FLA 
	 15.01.57 30,05,78 ! 	PATNA ZONE 

tHY KK 	04.0B.4 31.03.78 	TRIVAtIDRUMZCNE
SAH 	 DUL 	16.01.53 PAINAZONE 

AJOYSHANKA,R 	0101155 01 0678 	PATft ZONE 

91086 	DAS KP 	 07.01, 	u'.w.ni 
91087 TMAD RAJENDRA 08.07. 01.05.78 8AGALOE1Or4E 

1088 SINGH RAJN,ANDAN ' 	01.10.5 01.06.78 PAINA ZONE 

Q1089 IMAIHEW GEORGE D1.12.7 1 01.0618 BANGALOE ZONE 

91090 'SIr'ciH MP 1 02.02.3 02.05.78 PATNAZONE 
BIAY 05.(Y.4 03.06.78 PATN!T II 

KIAN SB 15.03.5 	1 03.06.781 BANGM.ORIa ZONE 
KRJSHNAPPATN 2211.54 I 05.06:7 BANGALOREZONE 

VAYATHSIVADASAN 00.10.54 08,06.78 TRIVANDRUM ZONE 
E 	5Ut?i V N 6T7 ,.78 IRI VAIl DRUM 

R1HNAMOCRTHY R 3ö07 05,0618 1Rl}JDfUM ZONE 
fl1AGARMKH 28.11.57 06.06.713 13ANGALOR ZONE - 
3 	SUBRAMANYA T N 02.02,57 07.06.78 	1 BA43ALDRE ZONE 
-Uffs K 06.06.55 07 	I BA.NGAL.OR 	ZT 

I 
71 i 91100 	MEH1A P U 	 1U.L.4 	iVV. 

17. 1 91101  SUNDARAMN 	 10.03,54 12.06.78 1cHENNA1ZONE 
73 	91102 JBATTWALARK 	29.00.5412.06.78 I 	.A.J-4MEDABD ZONE 
74 	9110 	MP'HV"D 	29.01,601_326f8BANO;ALOREZCNE 

I 75 	91104 ARIJNACHALAMS 	01.084 I14.06.76 CI-IENN)\I ZONE 

'i6 	91105 NAFESHAN KK 	12.CQ.61fl5.06.71i 	CHNNAICNE •_i 
77 _91106. _RAM$WAIY A 	I 20.07.5'15.06.75 	CHENNA! ZONE 
78 1 91107 	1'HNA K" 	01,07.1 

1 

9 AUG2 9  

150 
60 
6 

133 
911 

I3 f 911 
681 91 
67 	91 
613 1 	91 

\€19 I 	91 



i-2003 01 42pN 	F RCU-B'( UNIT BSHL 
	

01Ifl225Z 	 1-1u 	P.co/c0 	F •\ 

.1 
(8 91108 	__JANARUHANAV K 
'I109 lDi- R 	IL  125.54 

91110 	RtHMAAbuL 	,.., 05.05.5S 21.06.J 	BANGALdZ: 
82 	1 91111 VENKATES-IACHAR P 15,07.58 21.86.78 	BANGALORE  
83 91112 CHINNATHMBI N 15.05.55 25.06,78 	CH6NNi\IZOI'IE 
j , 9113 1 

85 
86 

91114 
91115 

JADAV SD 
GOUNDAN KL 	- 

14.03.53 
07.C.53 

01.07.78 	MTNL,MU/8At 
01.0776 	CNENNAIZOiE 

87 91116 PATEL S N. 
AUL 	KD 

PUSHPARAJUD 

01.86.54 0107.78 	MT1. MU\'15\f 
88 
Jiii 

9 1117 0,1i.53 
1-5.13 .65 

01.C5,7 	 MUM$A1i5', 
01.U7:73 	CHENNAI' 

TL 91119 YADAV I PS 20.05.56 19.07.78 	LUcc)NZOJE 
91f 91 120 OUSEY P K___________ 25.12.57 15.07.7 LKNci 
92 91121 KUMAR ASHOK-I 19.03.54 27.07.78 	LUCKNbNZQ'IE 

91122 0EV N C ______________ 30.06.55 17.07.78 	DENRADUN ZONE 
94 91123 PANDEYTC 15.09.56 17.07.78 	LUCKNOWZCN E -  
95 91124 I~Aizmm'rq S 	- 65.07.55 b7 	DEHR7CiE' ° 1 

---. O1125' i' j' iAWrR'; 	' iY '5T 
93 91127 ENAC  
99 91130 VERMA Sc 

oUuc 
06.08.53 29.07.70 LUCKNOWZOE 	J 

_____ ' i'T 8,07 
101 91132 SINCH GURMIT 11.01.46 08.08.78 MTNL, DELH 	- 

'102 9113 SIVASTAVA J P 01.05.56 20.07.78 LUCVJOvV2OlE 
103 31134 ARYAVK 5.05,57 28.08.78 LUC1'NOv ZONE 
I N 	111 SRIVASTAVAVK ____ TUcNow zö 
105 	91135 SOUDAOARISHAQM. 04.86,54 24.07.78 MN3OCNE 

1071 
1osj911'7 

91140 
AAGICA .  
KUM,A,RVIRRNDRA 

08.07.5528.07.78 
07.08.59 29.07.78 

BANO - 	OREZC 	_] 
DELHI ZONE 

lOB TiT MHANTABK 13.00.56 - 03.08,7 ASSAM/PAtI 
109 91142 MAHANTA_GC 

DAUS(SC) 
01.08.57 07.08.78 

10a7B 
GOWAHATlOIE 
GOWAn t' 

1110 '.91143  20.10.56 
111 91144 JAYMAANN 15.04.54 NAIZON

Th 
11.03,78 

1OWDHURY ARUP 0o2.57 14.03.78j T 
~7H 

ATA  
I 	113 [ThI 143 	'HAUDHUHIRS 20.01.07 1.C)!3.78 OLYi\1AZO1L 114 191147 	A(3APWAL_0K 01 . 07,U 2 

115 02.08.52 1  91148 	SHAIUAAR0 L.09.78 
.1181 91149 	BAJAJ _AS 15.10.54 

03,03.54 
16.08.78 
16.08Th 

MTNL,DELHI - 	- 

AHMEDADZONE' 117 
__ 

1150 	AYEEJ' 	' 

91152 	_SHThS 25.07.S 22.03.78  DELkZONE 

~

11 ia
9 9113 	SARKR AK  KULKATAZON  05.09.78 

1 

 SUGH HUPIN0EZ 
9 1 ,155 	PATEL G P 	-

#,I91108 

I 57PA 1209_78 DEHDO1T 
121 

KUMARHARISH 0.01.54 15.09.78 Da.HiZorE 
91157 	11WMARVIJAY _16.10.531 16.05.73 

LT' 911 ITIHALCFk 
fl25 91159flPAELHK l30.07.56 227__ AED___5zL" I [126 9116" 1PANEERSELvAMA ] 11 . 05, 57 _25.89.78 	CHENiJZCNE 

17 _ 
91161 	VERMA 3USI -IILKUMAR 	31.12.52 _ 26.09.78 	DEHRADUNZON 

128 J 9T 	UTHUKAIJPPANKR''02.03.57 _30.0918 _CHEbrtoN' - - 

I 
/ 
/ 

Cntra 	 ';hir' 

19 	:'9 



TRXT  
• 	lao 	90719i.HANo JRAc (SC) 

90i 	ANDROOP(SC) 

• / 	'133 	 G. J/ADESW 
L134 I 00914 MOHAt'4 DASS ft 

SEKARAN R.M. 
I 136 r 	TCHFNNIYAPPAN ft 
o 

133 hL157 MOIZUDDIN K 

12.O3.' 21101.77 MA-.AfJe1F:I, 
28.03.67 11.Ci5.7 8 SIM1J2ONE 
01.12.56 OftOO.Th DELH Z ONE 

55 78 SA ZONE  
15.07. 4A  1 	0301.61 HYDERAE'kD ZCNE 

- 	ThTÔ 	 - 
01.05.51 1, 	19.11.77 	1  NNAI 

cj 
OtJ22.Q2.77 DELHI_MiNt. 

The financial 1JpgracaIlori under the Assured Career ?rDoIession Scheme Si1.IU 
be purely personal to the above omc,rs and shall have no relevanc to their 	crit 
posltloiis. 

The upgcaclaiion is further subjei to the crindions .Iipulaed in this offee 
order No. 2-1199-CSE dated 3.3.2000. It is also clarified that tius financial. upgradati in 
under AC? Sche.ne is nppbcablc to th()c otlici;ils who were dIrectly recruited as 
Junior Engineei' (Civil) in the Department. Any such official included in the abovo list 
who wans not: &rucily recruited as Junior Engineer (Civil) in the Depnrtnient, should 
riot he given financial upgrar.lation and such cases be reporI,ej  to this ofilec. The 
Piinpa1 Chief Engin r/ChiefEncJineer may issue MC055 ,iry order accordingly. 'This 
Is further st.ibjeci to the condiiiou laid down in the 1)021 OM No. 22011i45 I-
Estt(A) dated 14-9-92. The benefit of AC? Schmc will not be cxcnded to Lie 
officefs unclrgoing currency of penalty. Likewise the benefit of the scheme will not 
he given for U10 period the pnalt' Nvils in vogue. In other words the benefit of AC? 
sehme will be available only after completion of the penalty. The cases where d'ub 
arise,this order may not be implemented and such cases Im'iy be referred o tl:is 
of±jc.c. 

On upgradauon, the pay of the concerned officers 611all be fi>ed under I'ie 
provisions of FR 22(1) (a) (1) subject to minimum financial benefit of Rs. 100/- ns pen 
DOP & T O.M, No. 1-6/97-Pay-I dated 5-7-99. The fixation under AC? Scheme wilt 
be final, and no pay tixalion benefit shall acciuc at Ilic lime of reiilar proritotion lo 
the higher grade Le, posting against a functional posE. 

() 

I 
(Stmi Kurnar Chuh) 

Under Sccretu-v (C\VG) 

Central AdnnlstratveTrthU 
wrrfk 	rTW 

19 AUG 2009 

Guv' ienc;h 
Tr 
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.. 	cs.) 
Covernt1fl1d of flUi3 

1nit of ComrnUfllC3 	1nformt 	echno0gY 	A N 
• 	0prtmflt or T e ccommUntcat 0 s 

10 th F'oOr, Ci ndral0 flu1dn. 36-JnPD. 	Oettli.1100001 

0 3-6/2004W 

 

- In accordfl with order 
1o. 

21I9-CSE dated 3.3.2000 the competent 

	

authoritY s 
pleased to grant the' 1inncal upgrada10fl in next 91) 

	c&e of 

pay 	

under he ACP Scheme circulated under DOP&T 

OMP5O34H7t 	
ted 9.8.99 to the foil owifl9 otfiCe 	

who entered 

the 	
menLin the feeder cadre of J (E). pn 

their completion of 24 years of 

reguiarSeTiCe with effect from the dkes indicated agaflst their 
rnO5 

	

No, 	N 	
StU 	 of. 

 
ame ( SIS 	 j  °2  ncia h uagradat10n 

- 	 _J 
2. 	P.R. hTma 	 95347 	 16.10.2003 

95270 
4. 95271 

Pareek r 	- 	
I 

Li-2003  RameSh Cflanda (SC) 95272 	-  

D.N.Vemla 	 95.350 	 10.12.2003 
-- ....

2003 

	

... . 9.... 	M.. 5hainla 	 9351 	- 	12.i2.2O-- 

10.
95308  

.MJ\soka._--.. 9538_.. 

	

12. 	Mangia Rani (j 	95309 	 3.12.2003 

Wmar - 

	

. 	
1O004 

i  
StyPr a (Se) 	53 12 	11 012004 

	

16. 	Bhoo39! _. 	 - 

17_ D_AIch 	Y4 - 	t19 03 2004 

- RKBrdW _13B5 - 
	 20 03 2004 

	

19 	- 	
2503 2004 
31.03.2004 

2. 	1hefiIlamCi& upgrzdt:cr' .j 	h nJr 9 Assured Carr Prooresslo Scheme 

shall be pueiy persOfla to the abovc oflicrs and shaH have no eIevance to their 

!flh01tY p.OsiOfl. 

j O, y:upgrdti0r. the pay ci c!T1rct 1IciS shell bc? fixed under tue 
_.'pthionof FR.22 (1) (a) (I) sub jct to IIlflIITUI) ,  fl 1Cll beiut of Rs 100/- a 

± E\ 
• 	

•••; •; 

	 .- 	

- '--"' 

19 AUC2U9 
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! 	 - 	

/ 

• 	 0•• 	 • 

-2- 

per DO.P&T OM No. 1-6/97-Pay-I dated 5.7.99. The fixation under ACP Schem'e 
w be (inal and no fixation benefit shall accrue at the time of regular promotion to 

• 	the higher grade ie. posting against a functional post. 

4. 	Actual placement of the officers in the higher scale of Rs. 10000-325- 
• 	15200/- shall be made provided no vigilancefdisciplinary case is pending against 

the concerned officer as on the date of effect of the financial upgradation 
mentioned above against hisTher name and it will be the responsibility 0t the 
respective controlling officer to ensuie thG same. 

• 	 J• 	 • • 

(P.K. Panigrahi) 
Dy. Director General (Dectrical) 

Copyto: 

1. 	~ r. ODG(Elect), BSNL Corporate Olfice, New Delhi. 
2 	ODG(Estt.). BSNL Corporate Office. New Delhi. 

All PCE (E)FCE (C), (]SNL. 
CE(C), DOP, New Delhi! Bangalore, 
All SEs (E). RSNIJDOP. 

ft 	CAOs Concerned. 
respective CEsE), BSNLJDOP. 

S. 	Ocder bundle. 	 . 

iirTU 

• 	

• \ 	19 	]G ?O9 

- 	 -, 

T O 39d 	 1311,6 	 T6E89 	OUtI 6ec3?/LB/60 
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Central Adrnnst,'thj.: 
irf 

- 

• •• 	MINISTRY OF COMMUNICATIONS 	I 
•OEPARTMENT OP TELECOMMUNICATIONS 

1O FLOOR CHANDERLOK BUILDINO, 36 JANPATH NEVDELI1I 

! No 	I20O0-CWO' 
	 Dutod: uI.0D.2C'J3 

ORDER 

In OcCO(dLn80 With ordo No. 2-1/99-CSE d od3-200O road \'Al 

DOP&Tçç, Q,M. No, 35031/if97-Ett.(DY dated .9--1909 roguc dIn 

In1iocon,. oSIAsrod Corce(. p 10 13ion'Schorno' (ACP). the Cornpt0r'( 

AuY IsJp4sGd to grant Gocond rinonciat upQrodtOfl n 1h next hIgher 

pay.Ie 0000 325 152001 to tho Iouowing offlcor w o 1 9 00-10) 

or the;datC orwhich they complete 24 years of fQguI3r CrvCO ihlchcver  is 

ALLOT 

/5_AJPT010 	ic. . 

URLIYAS.C.L 
vONDQ!. (SC) 	TThö1,78 	KOLKATA 

0178 	cHDIGAPH.1 

Sl-1IVKUMARG.I. 	110.11.78 	BANGLORE 

BALASUNDAM 	17.11 	TR1VANDUM 

I RE DDY P.V. 	 2t11.73! HYDERABAD 
ERPBAD 

IBALASIDC)IAH B. 	
27.11.76 1HYDEFV\BAD 

1ROYIK.P. 	 f 	7.1173i 	KOLTA 

RIALS. 	 . 	 27.11.7B I 	KOLKATA 

REDDY P K. 	 I 28.11 .7 	I HYDERAt3A 

HUSSAIN.HMED 	_ 	28.11.73., 	HYDERABA.D. 

"

r—G-H

RU8 	 29.11.78 1H'?DER!\BAD 

REDD 

SHA. 	 30.11.78 	IKOLKATA 
178 ThDB A 

MURTI- 
1.12.78 AL — 

JBASU S.IK. 	
11278KOUATA. 

CIIENN\I 

BANDHOPAD 	'0i7_ 	'(a' A - 

L1.Q9.l:-- ............ 

: 

• 	

. 

''' n, 	
•: 

? 	' -. ) 
J'L ' 	 •' 

U. 



- 	- - 	 .- 

-: --- 

	 JA1P. 

ToLKAJf 

iTAM I  ojjJ -j . 

T8-7  
5NGH aLV1R (SO 

- . -- . 

MAH.TO D,().--. •.. 	I ,  
JA 

KUM 	DLU O) 
O2.O3. 7  

(_ _' 	 - - 	 - - 

- - 	- -.. ---'---1 \ 	4.1 0.75 

1 	o.i.78 Y\O 

.1 

PU H AN l5.1278 	BIESHWAR 

DC DEKA 	
. 	

GUWfS'T 

- ------- ----.--...,- -- 

	

5 (Sm. 	22.12.78 	TR'JI\N11U 
-- - -- - - -- 

1 M GHOSH f5H 	 27.2-7 
21- .12.76  

s cKF 
O RARA 	

. 	 : i0i79 •.' 	:DELHi(_...' 

IT DAS GUPTA 	
I 	02.0.70 

- 

IJ PAL SINGH 	
05.01.70 t LUC.NO 

- - --- 

I-  - - - 

7 IsHMA 	. 	 \ 0501,79 

8 tP K AG 	
I Ob.01 .19 	' 

-- --- ------- 

9 U V SINGH 	
.70 I UH,H (V 

-- --- - ---.- - 0 AKDUTT\GL)PTA 
 

II 	T 	'I 

~45A6 .. IA 	
C3.O7

.IUNDEKF 	 1 	 I 

48 S S STHE 	
I 24 .02 .79 	MLJMBA 

Oc  

FIA 17 

-- 

-iveTribU'3  
Central AdmflI$t 

1 ) p\UC 2009 
\i\cD\' 	• 	

:' 	 ' 
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A 
tth- 

i 7 -1 
P 9135G vJA  
7 	91357 P AN SHNAN 	

.o2J'3 

	

. 	-- - -.-.. 91355 A MANOHA 	
I 25.02 

'-. 	75 - 91359 	P 	DIAN 	
25.02, 7) 	

CH 
' 

• 	76 	91360 MANIK 	
28.02.7 	' 	N 

77 	91361 AKAFUN1\UD 	
\ 28.02.79 

78 	91362 P JT  

• 	79 
819135 N SUpptkMPMAN  

82 	01 3 	cVfl 	
Cl lOP Ll 

33 SUNDc A)OkII -- -------------------------. 	'- 

04 	91363 sKYAM SUDHA<AR 	
i2.0.7 	I.IJT 	i/f 

--------------- 85 	91369 M AMARU 	
i2.03.' 

T91370 
• 	7 	91371 	ALANiPIH 	

' 	15.03.7S 

	

-- ,• - - 	 • -- 	 ---.-- 

5 91372 S CVERM' --1- 75.03.79 
15.03. 	8HOIAL 

89 	91373 

 

90 	91374 AJ KUMAR 	 19.03. 

92 	90715 A K.GUPTA 	
23.07 .76 

.--.-.- 	 r •LuT 1  

H94 	
4KAURkA 	

-r-° 

96 	90597 SRIVASTVA M M.. 	
27.00.73 

 

• 	o7 AS 
- 	•9 	90839 pDHAN S A (SC). 	15.09.76 	MUMB( 

-. . 

2.12.7 8  

102 k 90729 KOTES! 	RO N (SO 	30.11.76 
 

- 	 - . - - -. ----- 

The fl3flCk 	
u;'dc- ho Asurod C3iC( 

Schefl° shalt be pUiIY p093I to 
	1bov0 ol1cO15 	J  It It' 

• 	 fl1CiiltV 00t10flS 
. reIevc t e o nc' .ui i.. ,  ,• 

. 	ho upqrad0fl s lurther sUbC  to 	
- 0,ndi0 	

tpuI tod n thiS 

OCG rdoi No. 2-1/99 

dtCd 33.2000 It is also cIafiI1C that tho 

- • çnctol upcjr0dot0 
uctdol AC.P 6hOI)O Is 

a ppIIcbU 
to those oiICl3tS vhO 

• :.- wore 
dtroCUy rocruited IuiO1 E InoO( (Civil) in tho Dop31t1(10ht. 

5UCh 

- Q11ICI IUC(UdC(i ifl tho nija!' 	
v/OS flOt dit 	1001 	IS 

Engifloor (Civtl) in U 	U 	I till' i 	,'il' 	I 	)I 	I I III) Ii 	I 	J It 1  III 

- 

	

1 	
- 



• 0 •• 	 - . 	 fl.,. 	 . -_____________ 

• 
and 	 rpord to th ci cc ftc' 

3I 	 I 	
r 	I 

i n 	cay 	e)JoCcca(Y ORI r 	 UI (t 	ij J 	II 

condionsd 0\lIflthO DOP I (Mi 	?Ot lIIF  2.6-.benflfACP Schorno AU it bo 1andojo thc oihcr 'u 
t,  ,ln 

Likowiso tho bcr1cflt of the Schot 'tlnot ho cjiv ii ft 

the perdtho ponalty 

 
was in VO9UL In othor \1oId fthc bnotit of 1'Ci 

availablo only after , 	, coniutiOfl o( .tho .pnatty.L ftu 
. whrc doUbt nse hiocdr mv not be implemented and uch c u5 cs ny 

• be referred to this o1fic, 	 . 	 . 	. 

1 	4 On upgradalion lho 1pay olth conrwd offieic chall b flL unJor 
prc'VisiOfl of FR 22(1) (a) (1) uhjct to rnlnlnUrfl nntnil bcndIt of I. 100/- 
a pr DOP & T O,t-A, No. 1-6107-P -\ dacc 5-7-99. Th 1catt01) under A01 

Shelfl 	fi C will ho nal, and na pay fl>:iion borio(lt 	Z:II OCC(UO 3t thu 1t1IU )t 

ra.gula promotion to the hirjlI 	rd'- i 	1)r,titvJ 	jtiIIi 	a tu (:l(.tl. 

(Suuil Y.uma1  

Under Sooretary to the Govt. of India 

. 	
. 	, 	 . 

; 	. 
• 	 .. 	. 	,, 

Ae 

1Copyto 

1. AUPCE(CiCE(C).-. 

MTNI Delhi/MUi13i. 
• 	4. AU SEC)BsNYMTlUP0s.1 	

... 

5 AU CGM(TOlC0flh) bNUCG ALT] ( 1GhazlJbEd 

sf:DDG(6W)NL.t0\'1' Dthi. 

7, Direc(or(C) TCHQ 
• 	. 8 Jt, DDG(13W).6SNL 

9, CSE SoctionBSNL ,  
10,GUard FiIoISpacC Copy. 	 . / 

• 	 0 	 _/( () 

. 	
• 	 (SunU 1.uI0nf  

Under 5ccICWIY 	 of .JIa 

rtrnT i;:\ 
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5(5)/20 03  

ro 
lid superiniciidig EngiuCc1(c)  

)I3SNL Civil Cirde, 
Guwahati. L 

• 	

Tl:icEXCCUU Eogiuecf(c) 

I3SNL Civil Division 
Guwallati I Silchal. 

The ExeCUtVC Eut;iCCr(c) 

Postal Civil Divisi011, 

Near Mcglidoot Bhawill 

PanhaZa, 
(T,,vlia1i. 

Sub- Grt of Scord 	nc up gdauo  

rc.,ir(lifl1. 

Kindly lind enClO5 	herewith 
the copy of lotic; of under SecrOY 

to Govt. of India, Depart1T0flt 
of TCICCOfl1 	catton, NcvJ Delhi letter No.3- 

l/20000W0 dt. i-092003 
g ranting second iinanCi 	upgrad° to 

following Asstt. Engineor(c) 

............................ Sri D.C.D. eka, oio the SE(c), BSNL Civil Circle,  

Md. .HaqUe, 0/0 the EE(c) BSNL Civil Division Guwahat% 
Sri S.Chkrab0rtY, 0/a the EE(C) postal Civil DivisiOt, Guwahat. 

A 	
Sri J0d?eP Deb, 0/0 the EE(c), BSNL Civil DivisiOfl, 

;ilcha1. 

riiOfl at your end. 
for favour of taking further no cesz—  

	

(p.KCHOURh)J[ 	5 
ExeCUtt\h' 

	

0/0 11O CliiüI l' 	(c), 

BSI'Th 
( . 	 Ii at 

19 AUG 0 
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4 
ir 	 Bharath Sahthar Mgam limited 

A Govt. of India Enterprises) 
•Uw w Vim V#ZIR v 	%eiGerrIMnnager Telecom 

	

3if Y . t1&4i Andbra hc1esti Circle, 	U)dcrabad 1 
No. 	 of W4 P -,cicsL 	 04-06-20 08.  

The Ch cfGcner1 ManagerTeiccom, A..P. Circle, Ryderabad has been pleased to 

approve 1iiitucil up d1iondct the her cit c12nc1 AC? to the followiu cxcctUivc 

i.e SDE(C)s of BSNL Civil Zoiie, Hyderibad from the Pay Scale of Rs. I 1875-300-

17275 to R . I 4500-350-i 8100 with eflct from the dates ii ntione4 1gainst their narnc. 

1 IS ((J4o 	qreOflcr

LCSSNL

- 

\NDflRNo. 	r1 
 

nan  

ACP 

	

197 	2r! 	 NC Zo H 	03o2003 

 Ci'i Zocie RYD 	04105/2003

5NLCr41Zone,HY 	07/0412004 

Before effecting the upgadatic'n the date of effect of upgdaiion should he verified with 

• iference to the Service Book of the concerned Executive. It should also be ensured that 

thcrc is no dinciplinai y/vi.ilacC c.se pending or contcnpiatcd gint the officer nd thc 

ofilcet is not undergoing tiny  currency of pciiaity on the d1c of effect of upgrrdaUon. 

Subdivisi iatEngiuCCrStMI -1 
lyda ebad  

To 
The Cidel Engineer (Civil), BSNL Civil Zone, 4 4.1 - 971 - 974, 214  floor, ftveni 

Complex, Abds, 1yderbud-50001 w.r.t their Ir. No.( I/2007 - Adrfl1tf26 dated 15-4-2008 

PS to CG1, AP Circle, Hyderabad 

flGM(Vig). Oro CGMT, Hyderabd 

CAO, DOTCLLL, 1vcni cimplex. Abid,s, 1-1ydcrb'd 

((1t1fld)t 	tJJ 4 

	

IdL1:t 9Ø 	JQ
D4 y.j 

r~ P-Wfi~ 

- 
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JUN 	tO 	UP1 	UuM II LJI IWN 	
174 	p 0I/004 

- 
I 	

• 	 • 	
' i1 LJ?T I 	

O1iI 
! OUt 

	

I 	 I del. Crt 	 ow Dh 11 r 	 I 

	

No 	
Dtd 0 (J3 2009 

	

I ' 	II 	
1 

	

I 	

Tha foii6w ui od o the I • 	id'O SDE(Civu) Ji 1 	-00172TF3. 

• 	
. 

-. 

_c 

HAIT 
L'L WU•A 

TMI 

iJLI.c 

s: 

Contra 
- 	vif ;iW 

19 p1C2it9 
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, 	' 	OLItN 	flV) Uftil 	NL 01I 1-74 	P QO/OO4 	F-T1 

• 	. 

a 1 	al 

I 	 •• 

. 	0 

I  

1IiHKAN i P LITY 

42 BURAJfl 	A1 
Do 

I  I 	L4_PALC11 h1J 	- 
a 

a  47 	•. 
43 

_______ 
TARUN 
FAI'&A8(/ 

J 
a 	'30 — 	-* 

'I 
I i a 

DTLIiUA 	-- 1 51 
62 A15II 	ii I(UM'R a 

_ iii 	L(UtV ,\R DUll 
54. • 	wirr. 

• \. 
67 ____ 

fl 	\. RIEH t(PERPEL • 

• 	60. J_ 	!_LA 	Ii\RJ 
7" tr '-' 

- ya.ifrf 	1V1 
1 ANUP ROY -- 

•. 1' 	• . 	62. 	• •: IZAL • 
•_ K PIT • 	i 	jr 	919 

e flVADViLU 
: DV :  

'!1K Bg!f__8ljIJLAR (SC a) 
!_ ANA FAM(C) 

• 	O. 
OE 

ARHND U(j)  

70 	 .• 
• 	71 PA U (LJAj). 	• 	• 

12. S 

76 j) Z MONDAL 	 • 
:f7  

• 76 
AruN.DUTCL .  

I1L VN MAV, WA11L_ 
00. I  JAIL -— _ c\FL 

MLT LJJA!!! ift.- 
• 	• th MEE.IA(fl 	•• 	• S 	• 

KAM - 
It.. 

2. Iii fle 	Ecuth 	wo 	Irdy working. a SDE(CJvII) on 
dho brnJr th 	ltt rlain4 into effectimmedistoly.  

'S  "' 	
• Ci 

• 	• 	• • • 
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1 
$r DDGw)/J DLw- ! )Jt 1EJG(C)$NL CO/ SE(PC))-I r 	1w 
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D:i'rj 1 	2('07 
OFFICE MEMORANDUM 

Subject: Time bound/post bd exer
-u E ivn promotion& policy or Gi'ip W level offkrs ofNL 

1.0 	Ptit to 
 

kvl 	 bq 	I'' 	 - 	crn;tlC 	;c 	oi: (::j t;tcThq i,jj 	•:ji. ( 	:;:' 	 , r;:c. 	t! 

)re(. 

 

The 
 by 	.L irc ' 	cc' 	1r.oç; with 'rskcom. A:crrungj 	Aprp, 	cf 	 I;; ciyd &o tirri 	bUni/pt t€j 	ctiv pr.rv rpect 	t 	

'' 	 :Cuv: 	fNI, s 	(:•:- 	•:. : 	 i'.:r. 

t 	Trn 3u1 U3A Sc,k lJi - iti(iöti Pok.y 

j , 

Tin 	IDA 	uq(.j.n; lI b 	1 1 'J 	c, ç Ex ~c:ut. from 	
hOf) l)r.) t) l.Q IDA uoy ;dr O J'\, 	Tjuic. 	 'I 	5ii(J - c (j. 

.! 

	

b. 

1. Due f)1I: I l 	; 	 U:• 	-:Li;: )' Idi 

3 

/ 

Central Adrni1itrVeTribtfl 

)• 

19 AUG2009 

Guwamu 3ench 
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H 

2, 1cvjc'v1 ,)'zite . /. 	 •.r 
fiii, tyçy 	 ::cric'.; 	r:'f:-. 	)crrr 

). QuaU(yig 	rvce Coudit ioris: 

3,1 	FiRST 	 :  I , i ' *.P l .,f  DA 
 

oil mr eo Co p 	r 4 
R th 	c.urc 	i) 	'.czk suhict i 	l:' 

Ift): 	idi: thE: 	p .j 	u•' tie 

j.):\ 	:L: icr 	 ; her 
; 	b 	r.:orspd;.d 	 • 	J 

i 	:rri- 	U.A 

3.2 SUB5EQUrT UpgradaLi(m.  
Lpcdr), <r IDA:cr I to *v' 	1i/  

• U .)t;r 	L! 	')I 	 G1 ) 	F:'' 	ç uui the :rrn 1A 

4The cEkfvriq 	1'JiCi- 	 (tj 	sUb Pi' 3 wil ,  ry 	 f( Iu F :YQC'A'- ve fr 
for J 9ij(p ti) i( 	çhe.j 1f)i,  

inn 	;h;!tI nr 	rrl 	iy j: 	 U:) 
nutk tpr.dt;oo b th riecc thhou LA 

5 	fl 	ri:- 	I;i 	i' Eit 	 1A pay ;cah ii B5tL WJIJ t)ijV 	COth11rJ Ct 
b 	Nu.~ r I)A 

c. 	Upgration crlte,ia 

I. Rtv;w: ru 	 t:EcJr,e 	:etiq ihr (li1iPçj 	 e 	.Ii3 P;i Li - 3 
t 	onr 	vr'j yr ;t 	to 	vI; j( C: 0 -i 'ixr. On t:inq 1oun1 fi, the 1L  

'I be 	(fur Er•i 	rr . :r l::i 	tj( 

2. Th Iiinss lOc ID( 	 t .t qtadatb O  
IJ 

°:j; 	1)A 	•)F ti' 	 c;j'f.'\ LJ bZr UdCd 
y f)rcrh 	r;ij 	c;o rttu€ 	•• •... 

f(orrfla51c ~ rUr 	o 	:)r dtj;N CiIVI lf .ub 
.1EJ 3 b;i(.:,?J, 'iUbJC(. tu I;e;escdrv 

vq I1tiC 	lccani:e 	ra i:. 	ii ; ;i3nt ; cuic 

f 

k ;T 

) 	 ..- 



3. PrForraitc 	Riritjs in 	AC: 
prayous 	5 	"1  ONNb 

.?Zli, • 3 	c;I';. 

C 	3<i 	J ci 	¼ 
st o: r th 

N; 	':re 	ii;. 	rtc Ei; 

tr 
3. 	s. Ff 

t'Jt) 

• 	('1c 	i'i;, 	'ic :h 

4, 	STS to .'.!'C, ')c. N' 

Avrq€. 
IAG 	To cc I(jv,2 i:_ 	not ii1l 

:- 	•r3q> 

fOt 	I; 

4 	 L(II\,r Wceelnqt €"&'j 
i31;JiFj 	irl '_)ti 	:i3tj ;'•': 	i':':;. 

d 	GewI Priniip1é 

2. 	 !ft 	 C'nut Mcd Kill VLJ1tRy r;1 	 II( 	1 	V iol 	rkiLinq 
c' pct bri rrr' ire net 3çpiit 

	

i 	scir 	 •t'r 	-F iç.,- 	in 	it pic 	C - 	t) 	triir I:;3 )5 	ibcfd 

ntrai g mnis!.atWe frKU' 

19 AUG 2009  
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o f 	 r viLe :11 
C):• 	:rïe Mrs t MgMcMko ,  

iod in die Adoc : 	IcIutrt 	er.i'J 	OcT ; DT. I 
1)1 '3 / E.f4i Cr;ii 	c1 

 
bu tctJ as conowu n s  o ir  

the 	 ti pbqwe ot r s'ii.n u tucrcri -  1LA 
period oiIy ';iI 'at. iry othtr luit z1:,rt.in 	r ot.se 
Iirthc'r. IDA scale qrE1 tc my Exu' y vrbie. : 2tilv 
locM ofc:UngzlowgUMM wiI ;ict count cr thc 	 f 
LA 	yccd i;p;•d;()p. 

4 Thvv to he 	 We LaW iw' wP I Ndphayb on a t:ne 
bQund ba !~is &e oi binq fotnd ii 	r cor:cd 	i:t:tov 

rfflIUon, thi! DA. SCA tf t.!i 	r.1jy ,! viI b upIr3J 1c• 
LI 	r 	r.El:1t?d i)A 	from 	J <. On cic. 1urd it 
UR3 I2:)i.t C,ViW v,'Il 	(U) Qr 	K'X1 	i)L' <Lit 	'ri tI' 
Sz:itrip 	 jUdqn4 	 cf I:ht. 

ecut', wI alviv dce akut We ditcT ol ef1€i i '  
upuridUu' u 

S .  Con 	((JE!V to tI 1 tiOli 	IDA  
CN:;F IN s;BsTANT ivi: si A ' i ij-,  
tIIbiI:ift UI 11 	xcut:v, 	r' cIi:rq 	c. n.thr'( 

ariv SI)fC.ifiC CCit?XL 

A. Since tItnE hound I)cJi.iO;t tf LD!\ zy:* tf any 
execmHve iiic1r the ioi:' is 	 :: th 	E:utvE! 

IO 	 'ht 	kIOV'T Cfl VO r;ir4 
cwmparkmr an pamnin, or  
(:idi, 	i:resrn 	 .zS 

	

dc'qn v,I fie azn occoijo!. of 	y  
pmviskno o f rsp.. in tne canNxt of p (c3cf 5, )' 

7. Sn'C€ t?it fi rrt 	wck Ex:.ui3vt 	yr.tJiIiu 
h n.u.it 	iEI r&tt'encti to 01. 10.2001,. any upqr 	6c-n d.it 

the xcuiv on ü bdn'c CL.1O.2004 id ci cir 
tI!VtO bound 	such upjr;tiu w11 	yran&cd l:s Ikie 
txccutw on Me bisc of cp(kr 	ONE TJF 	AXc,TiOr; i t  

wiiltJ fr 	ch rrtat: and 	dji.dgnd 	;r. 
.DCCfJtd.1t(e with (AtC?t r..rI icj;(atry 	)tt.Q;. O11IO.i 

	

OI4CE iXERC1S.L SAU. F3t. 	1NAL, f 	qt 
('• 	for j.A çiyScme Uppi'volur p C r 	;-' tt. 1 tiv" 

':i bi 	by 	l .nC 1c;: I.1 	)r(I1t3n 	tr- 
ft 	(b) (3.2) 

4 

•':, 



- 
• ........_____ 

r) 

(it .itr: 	ffct 	1 .10. 20rJ4 • 	
ft))i 	to  

((T 	butI;I(j 	 ; 	 •t; 
,,. MO MR 1r1 wthdrawn, tbuess peFm4q0 i n  T, 

C. 	Screenifig Cornmitc T  fr '. 	r1Ilc)fl ti WE 1 19hur IU.A.  
Smi c:c, mlttE. Uw. 	ik ofSer 	Co:nr 
,icu; 13i\ sale U 	 br ,; I:ç.• 

Piy 	 Cc V 	 f 
PGRADAT1045 

p?3 	9 (51 	 I JJC1Crr; t'z'icc.t 
........................................................ 

300 •.  
. 	 300 

11275 5 ;.. 1..,O0O• : 

or 3. 	R. i3O0O50.1,2o 
to 	R. 14.00•350. 

•".•.••""•..••...• 	1. Sr. 	OD(/(.1c..1 	'r;j 
•O 	I 	 tin r'r 

• 	 2. DU G/C 	Ic;ir 
R., 	1,.CQ0•1CO•2O,8OO 3. DDC!t'.itr't Mncicr 

1. 	1'.5004CfJ 
?3OQ 

	

0(le. if  the t4er- bers cf the 	errrq WinnUee t:J5t beinng to 
( IN  ?T CaN901Y, 	 sc;;r tirbr ot 

STS/Je1 G ve iriw be 

Tralntn: Every Erz:u1ivt wI  
1EA. payscaW wII !Wve In 	 ic c rwo 	eks c 
tt&nrq (O'ie 	i:  
(..rc .n(; One weck if. lfs?  
4r:) fol ixily JI 	 r sc:.or :r.cr 	:r tr:- 
tiyrauej 104. 	i.,t. t.ht (xvillilly . tJ3 {)r.' CQ1 )1 t(d 'r,ah ; i, 

a 	from tie C1'3t? 	tj 	gjio.- to 
1n. 	 who 	Ii tI) Jc(:.;.ftliy ur:lergo th 

1 T'NO weeks trtnç 	W: 	rffl.  
C1 tffX. IDA Sk ti)diOj. 	:- if 



' 

iI 

ot  e4td to trainumq 9h.H 	y ' ttE t;r'i 

IL 	 Promoliot 

tn 	r.)cdr 	lo 	 Or't• 
i:a):1:v for ornmoum and CI 	c ' stIe:tic n. 	r' Wn 0:idc.0 vAtil rq)-cI tn  

(I) 

 

For all Qsnollses, I,! P(;. 	f'O;i'U(jt i 
as per 1:JI< 	urii(crn 

CAO I AXi / EE / AuJi  SA -' DDG / L I C'r / 	' 	DG / CN I PC1 / P(.A 
(iI 	OI Wood r€JiIEJ-  P,ti(ns, ink cm- he.r;rcty 	Ev?c;_ te rctli('! 	i; r:e 	•cv 	rrc 11Cr.: i'r'i flr?d, flU1k 	/ I) I; 	iifti3 R'( 	t 

EEeri •qi:uIa )I 251 erikJ 10 	of 
JUc o thu grade rjt Sflj throuq! I. UCt iP 

c,r SOES DF various .! rIin 	S I 	i is 33. The reevti. 5CE h'jI 	 tinz rumdncu to Ups extent. 

(iv) 

 

AR rxtiq 	L RR 	[; 	t th 
If b!ncfl arK, 	RR )tOIIO'l 	cIec_j tjr 

c>r ffI.krr rLaI:iør' of' FxecifflveProrjoiiz, .lit;y ir,y he r!c1nc1oc, P..s to bi tioUIEe'J n IJt.Ire riu. (OlI(t•( 
) My0we rtJiy i!'.. pc'Icv Cl io n<.fuiiq 

caqe 	 i 1t.ur 	'iI .1u'OI 	LCflft mt 
of =Mwo in)rnotion alky from Ume to hrr-. 

() 	Lol;sfqurfL to qrAill. e.t zany uiL 3SLj iA i,n, i:hi •1c 	pa,' WII be txd Uflthr 	i) 	(1 or ' n 
cases whoro SUCh post crri± hig 	cai frm th 
Ctrrint 	Of th 	ecttv bQr 	o're)(d. 

1IEfT! t"xecudyeS PaV SCC is w same ag tia ;t 
rt'Tflo(c.j cost, ber13I; tic UI 	l LI IIL . 131 	m 	i 	it scrlie af the (7yvmIwe sh o u f)t 	icI  f1ovvcr, ei 	whcre thr rxc.ut:v;  

L?I1 	that c"T 	 ç))L.. 	such 	oq tis ptOti)Qtii-)nc vI<i 	eciI:ed  
V ¶ 

Central Adrniitr?.eTrhn& 

1 	I\HG 29 

Guwh 
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1.1 

)t 	thI: 

hI fle 	 ..' 	C1iöti 
:u 	'st 	iithe 	c 610  P a n Y 	curLrt 	o 

COMPLUOn uf €rou) "A' aDvapoon and  
of I 	otno 	)n.3I •vir3ut.; in 	of c11 	'A' 	cicr: 
is 	wIJ.. 	fl!i. 	(iiy 	rJii' 	 )r 	Ii(;'; 

f3tW 	3S'JL• 	Rfl 	(tiiIj 	oi 	to 	b 	ici(ied, 
Ioôkinitj 	after 	 = 	F. 	49 	.iiI  
I).itJ 

(vU) 1t',i.'i 	k 	C / 	T  EtiI 	wiI 	IE 	prov1 
por r:I:I tI.11(3:fl 	()1i I 	IbCL:. 

(vUi) IqRs;Uty, perion crt.ri & 1.)PC wiI te 	; ;iuIUd 
1i tcrJITnc'rlr  
conid -zition for p 	ru.wn; 	I .j 	th, e jj j e 
njrithr or posts Eci be r leci ig or nur;ter 0 	g;Lc 

whiche 	s 	ss. 

( 	) The 	Ftnes' 	of 	the 	ExacuUve 	for 	the 	IY;I 	tif;I 
pIo1.tIon 	WII 	UC 	;iGd 	(i 	( ht 	t?i':i 	Iisc, 
crIteria .a 	iid 	tJ fri 	tt!e 	nnt.' 

1'R.-, 	•. 	- 

jeU: 	ti. 	C$tii 	Ci:1 PI::fl7 	/ 	vt.: ;ç.' 
.tjl':C no punishmem IS Ctt;it. 

C... 	c 	 r1. ...im 	' 

.JT) tC SCIF 	10C 

I'Iu 	iI 

fS  

rt'.. 
t 	 '' 	.....' 

.............. 
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Stool :.tj 	•S I'; •  
•:$i; 	>: 	:ttj;; 

of Hini9ernL Tv' 	- 

tI 	BSr•JL  
ofSTS ç b 

S WH s 	lt ~ rri Tiee.s 

	

3c 	L- >:tcrnr1i 	I: :ft' 	 Ct 
f 	,rk?1 rr iI'(LIP cl  

	

ip by 	erri1 cim -fit Ip 
lttdcr 	 I iv. 	r 	rt 	h 	r; ii :tIg :1 r'riI. l:rr( 

 

	

WMI NOY,, F! 	rcsr tirn 	 ;rr 
Erria 	iIdt ~ ). 

R; (tc) bc rctl1':i) 	I:he iI 	:ri 	( 

trainees YnI tt corez; 	Iiir k0 	 cc)s1; ii r(Il', of  
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From: 	
Date: 15,12.2008 

Pratlip Kumar Goswami 
Sub l)ivisional Engineer (Civil), 
I3SNL Civil Sub l)ivisjori 
Karimganj 

To, 
I. CGMT, BSNL, 

Adminstrative Building, 
Panbazar Guwahatj. 

/11'1IR()UGI I L'ROl'ER Cl IAINN Eli! 
Respected Sir, 

Sub: I)cnial of Second ACP benefit to the S1)Es (Civil) in Assi ni Circle - Reg. 
Ref:- I Promotion policy notified Vide O.M No:400-6 I /2004-Pers-l/308. dated I 8.() I .2007 

With due respect, I, P K (loswaini, working as I)1 ((-,ivil) in USNI. ('lvii Siih Division 
Kariinganj, submit the following lv lines for your kind consideration and favorable orders I 
have joined the P & T Department (Civil Wing) as Jr. Engineer (Civil) on 11 .0g. I )S0 and I got 
my first promotion as SDE (Civil) on 17.01.2001 i.e., alter putting in a service of more than 20 
years and I have already passed the Departmental Qualifying Examination for promotion to the 
grade ofAE (Civil) during August'1988 as per the Recruitment Rules prevailing at that time. 

As per Paa No: I (I) (D) (7) of BSNL Executives promotion poli cN . notified \'ide O.M 
No:400-61/2004_pers_1/308 dated 18.01.2007 (Time Bound Promotion). I am eligible for 2"' 
ACP Scale of Rs.14500-350-18700 from 11.08.2004 (i.e., after completion of 24 )ears of regular 
service)., though the benefit of 2'' ACP scale of Rs. I 4500-350-l870() was granted to my 
colleagues who have become eligible for 2"ACP uj)to1 . Besides these in other circles 
i.e., Kolkatta, Chennai and Kerala the 2' d  ACP scale of RS.14500-350-1870o has been granted to 
the SDEs (Civil), up to 30.08.2004. It sho's that (here is knoii' (lilt' r(ltw,ulli(t' ill put' scale 
wnong the SDE('Cit'i/).Our 4 rears Seitior colleges are draRiiu, till.' pat' scale of Rs 16000- 
20000 & 4years Junior are in (lie scale 13000-18000. but I an: in the scale of Rv 11875 -17000 
H'llicl: is lovering my dignity. 

Vide order No 25-4/2006- Personal.Il dated 20.08.08 by BSNL one time relaxation has 
been granted to Executive who opt for grant of 2 nd  ACP up to 01.10.2004. 1 am eligible for 
ACP scale by 11.08.2004 i.e prior to 01.10.2004. 

in view of the above. I am constrained to bring to your kind notice the gross injustice met 
to me by way of denial of 21(1 ACP benefit in an arbitrary manner. 

therefore I request your good self to grit the 2 1  A( 1' wet I I .W.2OO1 .0 thai I can 
continue in the dcpirtmcnt with the same dignity of my Junior & Senior colleges. 

19 AUG2C) 



From: 

Jitangehu Sekhar Bhattaciiarjoo 
Sub Divisional Engineer (Civil), 
BSNL Civil Sub Divjslon..p 
Silchnr 

To, 

fliCGMT BSNL Assam Circle 
3rd Floor, Adminstrative Building, 
Paribazar Guwahati 

Respected Sir, THROUGH PROPER CHANNEL 

V 
/ 

/ 
/ 

/ 

Date: 17,12,2008 

cPntral &Irnhistratveir,i 
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Sub: Grant of Second 
ACP beneflt to the SDE5 (Civil) in Assam Circle — Reg. Ref:- 	

Promotion policy notied Vide O.M No:
4 0061/2004 Pers 1/306 dted 18 01 2007 

With due respect, I, J S Bhattacharjee working as SDE (Civil) in BSNL Civil Sub Division-I 
Silchar, submit the following few lines for your kind consideration and favorable 

order please 

That sir,I have joined the P & T Depament (Civil Wing) as Jr. Enginenr (Civfl) on 20 08 1980 and I got my first promotion as SDE (Civil) on 
09

,012001 I.e., after putting in a service of more than 20 years 
and I have already passed the Departmental Qualifying Examination for promotion to the grade of AE 
(Civil) during August,1988 as per the Recruitment Rules Prevailing at that time. 

As per Para No: 1 (I) (D) (7) of BSNL Executives promotion policy notified Vide 0 M No 400-
Sl/2004-Pers.1/308 dated 18,01,2007 (Time Bound Promotion), i am eligible for getting the benefit of 2 ACP in the Scale of 	935Q187OO  service) 	 from 20,082004 (i.e., after completion of 24 years of regular 

The benefit of 2 nd 
ACP in the scale of Rs. 14500350.18700 was granted to my colleagues who 

have become eligible for 2'd 
ACP upto 01.09.2004 

in other circles i e, Kolkatta and Kerala etc (Copy of 
order enclosed 

as Annexure.! for your ready reference please). 

It Shows that there Is no any rationality In 
pay scale among the SDE(civ/l Our 4 years 

senior colleges are drawing the pay scale of Rs 16000.400.20800 & 4 years Junior are In the scale 13000.350.18250 but / am In the scale of Rs 11875 -300.17275 which is lowering my dignity (Copy 
of order enclosed 

as Annexure.1/ for your ready reference Please). 

Vide order No 25-4/2006. 
Personalll dated 2008 08 by BSNL one time relaxation has been granted to Executive who opt for grant of 2d 

ACP up to 01 10 2004. I am eligible for 2 nd ACP scale by 
20 .08,2004 I.e prior to 01.10.2004.(copy of order enclosed as Annexurel/I for your ready reference 
p/ease). 

In view of the above, I am constrained to bring to your kind notice the gros injustice met to me 
by way of non — granting of 2 ACP benefit in an arbitrary manner, 

 

Threfore I request your good self to be pleased enough to grant me the benefit of 2' ACP w,e 
20.08,2004 so that I can continue in the depament with the same dignity of my Junior & Senior colleges 

Thanking You in anticipation 

With regards, 
Yours faithfully 

J S BhattacharjeeSD(Cii l)  
BSNL Civil Sub Divislon.l 

Advance Copysubmitted to save the delay- Silchar 

The CGMT BSNL, Assam Circle Guwahati for kind information and necessary action please 
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To 

Shri. Pradeep Nagpal, 
General Manager (SP), 
Chairman, ACP Committee, 
BSNL Corporate Office, 
New Delhi. 

Dated 10 Feb.,09. striveTvf.i-' 
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of ACP Scheme in the cadre of JTOJCiviI/EIectrjcalc 

Ref: Order no ACP/AD(Bw-II)2007(pt) dated 20.02.2008 
Sir, 

Serious anomalies have resulted in the Civil wing of BSNL as a consequence of issuing of a highly 
arbitrary and unwarranted order no ACP/AD(BW-II)/2007 (Pt) dated 20.02.2008 by the BW wing. We 
are, however, thankful to Director(HRD) for acceding to our request of getting the entire issuc 
reexamined by way of constitution of a committee, and we are happy and confident that under your 
Chairmanship of the Committee the issue will be addressed in a comprehensive way. 
Basically, the issue needs to be looked at in a realistic and hard manner, keeping in view the entire 
background related to the issue in its totailty like the various orders and clarifications issued by DOT 
on the scheme of ACP from time to time. Along with these orders and clarifications are to be closely 
connected other Important relevant developments having taken place in BSNL with regard to 
Civil/Electrical executives like up gradation of their pay scales from a latter dater than 1.10.2000, 
counting of their residency period for first financial up gradation in BSNL from 1.10.2000, (even 
though their pay scales are actually upgraded at a latter date), and other orders and clarifications 
issued by the BSNL Corporate office. 

Hereunder, we are submitting a detailed brief of the entire issue, covering entire developments in 
DOT and BSNL, relating to the issue, so as to enable you and other members of the committee to 
appreciate the genuineness of the issue and an urgent need to address and resolve the serious 
anomalies that the aforesaid order under reference of 8W wing have resulted in. 
Since hundreds and hundreds of executives working in Civil/electrical wing of BSNL are 
facing the prospects of Unjustified and illegitimate recovery as a consequence of issuing 
of the order under reference, we make, thus, a humble submission to the Committee 
that, before addressing the issue in its entirety, which shall, of course, take a little time, 
to keep the said order under reference under abeyance. We feel that would be a 
beginning in the right direction since committee's mandate is to examine the issue in 
totality. 

BACKGROUND OF THE CASE 
a) As per the recommendation of Vth Central Pay Commission, Govt. of India had implemented ACP 

scheme vide order flO.35034/1/97-Estt (D) dated 9 August, 1999. The ACP ';cheine was 
implemented to deal with the problem of genuine stagnation and hardship faced by the 

' 



emyees due to lack of adequate promotional avenues. The same scheme was implemented in 
c the Civil Wing of Department of Telecom vide order no. 2-1/99-CSE Dated March 03, 2000 in 

order to overcome the acute stagnation In the cadre of JTO (C/E). The salient leatures of ACP 
scheme aic attached as annexure. 

b) Clarification no. 55 of ACP scheme says that the financial upgradation under ACP scheme is to 
be allowed under the hierarchy existing as on 09.08.1999 or at the time one becomes eligible 
whichever is later. Since a new hierarchy has come into being, the ii;iancinl ul )qraclation imly he 
allowed only in the restructured hierarchy i.e. JTO->SDE->EE. 

The hierarchy structure w.e.f 09.08.1999 is as under: 
On 09.08.1999 the hierarchy was JE->AE->EE. On 0 1.10.2000 (formation of BSNL) the 

hierarchy was .JE->AE->EE. On 01.12.2001 (JEs are Re-designated as iTO) hierarchy was 
JTO->AE->EE. On 01.03.2002 (AEs are Re-designated as SDE) hierarchy was JTO->SDE-
> EE. 
The applicable hierarchy till date is remained sanie as JTO->SDE->EE. 

AFTER FORMATION OF BSNL 
In the terms and conditions for absorption in BSNL, it was decided vide order No 
BSNL/26/SR/2002.dated 07.08.2002 that the existing scheme of ACP will continue in BSNL till it is 
revised by an agreement or BNSL formulate its own promotion policy. The BSNL HQ has 
promoted JE (C/E) to AE(C/E) vide order No 2-2/2004-CSE dated 16-07-2004 under ACP Scheme 
in the pay scale of Rs 11875-300-17275. Above said promotion order & the above clarifications 
on ACP scheme has strong correlation in terms of the hierarchy i.e. "the then JE(C) now ITO (C) 
may be promoted in the grade of SDE (C)" may kindly be perused as stated in the above order. If 
the above promotions order is considered correct in terms of hierarchy, there shall not be any 
doubt that the 1 st ACP granted JTOs prior to 01.10.2000, their pay scale shall also be egjy 
placed as Rs 11875-300-17275 w.e.f. 01.03.2002 (The date of effect of RR's of SDE). 
Now BSNL has issued its own Executive Promotion Policy vide No 400-61/2004-Pers.I/308 
dated 18.01.2007. As mentioned in para 1.0 1(d) 7 of BSNL Executive's Promotion Policy, one 
time relaxation will be granted to the executives who were upgraded on or before 01.10.2004 
based on earlier time bound policies /upgradation i.e. ACP scheme in the case of Civil/Elect wing. 

After issuing BSNL Executive's promotion policy when ACP scheme was about to implement as per 
para 1(I) (d)7, BSNL HQ personnel section issued an order No.25-4/2006-Pers-1I dated 20-08-
2007. The order states that the ACP will not be given on upgraded scale in BSNL, which explicitly 
violates the objectives of ACP scheme itself. Similar issue was there in the case of ITO (Telecom) 
when Vili pay commission report was Implemented. The Lateral iTO was given the pay scale of 
SDE after 12 years of service from 1990 onwards. In the Vth pay commission ITO pay scale was 
upgraded from Rs 5500 -9000 to Rs 6500-10750 and SDE pay scale upgraded from Rs 6500 - 
10750 to Rs 7500 -12000. Initially the JTOs and lateral JTOs after 12 years of service are placed 
in the same pay scale of Rs 6500-10750. Later on DOP clarified that the Lateral JTOs pay scale 
will be the same as that of the promotional cadre SDE ie. Rs 7500-12000. 
The Jt. DDG BW section issued order No. ACP/AD(BW-I1)/2007(Pt) dated 20.02.2008 that the 
JTO(C) who got first ACP prior to 1.10.2000 in the scale of 6500-10500 (CDA) will remain in the 
IDA scale of Rs 9850-14600 (IDA) even after 01.03.2002 (date of effect of RR's for SDE (C). 

ANOMALIES 
a) The cadre of JE (C/E) was absorbed in BSNL as non-executive w.e.f 0 1.10.2000 & placed in the 

pay scale of Rs 5000 - 8000 (CDA). But those JE (C/E) who got their first ACP prior to 01.10.2000 
& drawing pay scale of Rs 6500-10500 (CDA) were absorbed as Executive in BSNL and their pay 
fixed in the Executive pay scale of Rs 9850-14500 w.e.f. 1.10.2000 which explicitly exhibit that I 
ACP holder JEs in the pay scale of AE(C/E) were treated as Executives on 01.10.2000. 
Consequent upon re-designation of post of AE (C/E) to SDE(C/E) & also the implementation of 
upgraded pay scale of Rs 7500-12000 (CDA) w.e.f 01.03.2002, the JSt  ACP holder JEs/JTOs were 
also to be placed in the pay scale of Rs 1187 5-300-17275. If I ACP holder iTOs are continued in 
the scale of Rs 9850-14500 even after 01.03.2002, then on their regular I functidnal promotion 
as SDE (C/E) they shall not be placed in the scale of Rs 11875-300-17275 as per principle laid 

if 	irni 
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F,  

d~,wnb  in ACP scheme i.e. the financial benefit under ACP scheme is final and no financial benefit 
shall accure at the time of regular/ functional promotion (condition no. 9 of rule 7). 

The benefit under ACP scheme is to be given in the existing hierarchy of promotion. The 
promotional hierarchy after 01.03.2002 in BSNL is JTO>SDE>EE. The JTO eligible for first ACP 
after 01-3-2002 if placed in the scale of Rs 9850-11600 will violate the condition No.7 and 
subsequent clarification no 41 and 55 of ACP rule. 
If order dated 20.08.2007 and dated 20-02-2008 are applied, the treatment under ACP sctienie 
and regular promotion will be different and it would violate the clarification no 20 and 22 of ACP 
rule which clearly says that there shall be uniformity of treatment in case of ACP and regular 
promotion as for financial benefit is concerned and pay fixation shall he done under FR 
22(1)(a)(1) at the time of ACP & not at the time of functional promotion. 

d)If the iTO's who got first ACP prior to 01-10-2000 are not placed in the scale of Rs 11875-300-
17275 as on 01.03.2002 the benefit earned under ACP scheme in DOT period will be nullified 
and those JTO's having more than 15 years of service will be placed at par with a fresh recruit 
iTO of BSNL on 01.10.2000. 
Another anomaly will appear with the JTOs those have got their I' ACP between 01.10.2000 & 
01.10.2004. The Junior JTOs will draw more salary than the senior JTOs already got their 1 ACP 
prior to 1.10.2000 & rendered regular service even more than 25 years. 

PRAYER 

The stagnation in the cadre of JTO (C/E) is very much alarming as the ITO (C/E) of 1983 
batch after puttin9 a continuous regular service for 25 years are still waiting for their first functional 
promotion. In such circumstances ACP scheme was the only promotional avenue available for those 

JTOs to get rid of stagnation. 
In the light of above explanations & submissions, we humbly request your honour and other 

committee members please examine the case and kindly recommend: 
Implementation of ACP scheme as per the existing hierarchy ie. JTO->SDE->EE. 
Implementation of ACP scheme in the upgraded pay scales w.e.f 01-03-2002 and thereby 
extending the scale of Rs 11875-300-17275 to the iTOs under 1"  ACP. 
Continuation of ACP scheme till the first Time bound promotion. This will benefit those few 
JTOs having 14 years of service who are eligible to get 15t  ACP after 01-10-2001 and prior to 
the first Time bound promotion on 01-10-2006. 
Recommend notional fixation in order to overcome the anomaly of same pay scale of Rs 
9850-14500 for JTO and AE between 01-12-2001 to 0 1-03-2002, 

With regards 

Yours faithfully, 

(G. L. Jogi) 
General Secretary. 

Copy to: AU Committee members. 

Cetr 	L.'Jnr 	/;'yp 	
- 
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ANN EXU RE 

Salient features of ACP Scheme are: 

the financial up gradation under ACP scheme is to be given to the next higher grade in 
accordance with the existing hierarchy in a cadre I category of post without creating new 
post for the purpose and the ACP benefit in their case shall be granted conforming to the 
existing hierarchical structure only (condition no. 7 of ACP Scheme). 
under ACP scheme the pay of an employee shall be fixed under FR 22(1) (a)(1). The financial 
benefit under ACP scheme shall be final and no financial benefit shall accrue at the time of 
regular promotion i.e. posting against a functional post in higher grade (condition no. 9). 
all eligibility condition for regular promotion has to be fulfilled for upgradation under ACP 
scheme (clarification no. 16). 
the upgradation under ACP scheme shall be treated at par with the regular promotion in so 
far as pay fixation is concerned (clarification no. 20). 
Clarification no. 22 of ACP scheme says that the procedure in case of ACP is to be 
followed in the same pattern as that in the case of regular promotion. The basic idea making 
the provision is that there shall be uniformity of treatment both in case of ACP and regular 

promotion. 
If the feeder cadre and the promotional cadre become one grade due to rationalization of 
scale the mobility under ACP Scheme shall be in the hierarchy existing after merger of pay-
scales by ignoring the promotion. An employee who got promoted from iower pay-scale to 
higher pay-scale as a result of promotion before merger of pay-scales shall be entitled for 
upgradation under ACP Scheme ignoring the said promotion as otherwise he would be 
Placed In a dIsadvantageous position vi5--vi5 the fresh entrant in the mrncjncl grade 

(clarification No.1). 
Clarification no. 41 of ACP scheme says that if due to restructuring the feeder and the 
promotional post are merged to constitute one single level in the hierarchy then in such case 
next financial upgradation will be in the next higher grade above the merged grade. The 
same thing has alsobeen clarified in the clarification no.1. 
As per clarification No. 52 it is incorrect to have a feeder grade and a promotional grade in 
the same scale of pay. In such cases, appropriate course of action is to review the cadre 
structure. If as a restructuring, feeder and promotional posts are merged to constitute one 
single level in the hierarchy, then in such a case, next financial upgradation will be in the 
next hierarchical grade above the merged levels and if any promotion has been allowed in 
the past in grades which stand merged, it will have to be ignored as already clarified in reply 

to point of doubt No. 1. 
Clarification no. 55 of ACP scheme says that the financial upgradation under ACP scheme 

is to be allowed under the hierarchy existing as on 09.08.19 or at the time one becoiies 
eligible whichever is later. Since a new hierarchy has conic into being, the financial 
upgradation may be allowed only in the restructured hierarchy i.e. JTO->SDE->EE. 

2 
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BHARAT SANCHAR NIGAM LIMITED 
(A GOVT OF INDIA ENTERPRISE) 	 JN1'r uo f 19 
CORPORATsE OFflCE : 13W UNIT  

101H FLOOR, CHANIDRALOK BLDG, NEW DELHi 

NoACPIA1)(BW-li)12007(Pt) 	 Dated: 11.02.09. 

To 

AU PCE(C)1 CE(C) 
BSNL Civil Zones. 

Sub.: - 'Re-gaEUIng irpnt dl e ACP,. 

Re 1.DOT letter No. 3-112000-CWG dated 08.11.2006. 
2.13 Iett&No 32120O'jVG datet3O.032007, 

This offica has received representations from many Executives workkg in field units 
requesting for grant of 2 flnanciI upgradation under ACP Scheme, by rolaxiri9 the eductionaI 
qualification as.required under terms and:conditions of ACP Scheme. 

The br ef hiorv of the case is as follows: 

DOT vide orier's No. 3.112000-CWG dated 16.06.2002, 24.04.2003, 01.09.2003 & No. 
3-1(2Q00-CV1G (V61.11) dated 20.02.04 granted 2nd  financial upgradation under ACP 
Scheme to CivUWing officers. 
Beforeabsorptlon of er'B' officers in BSNL from March, 2004, the cadre was handle by 
DOT and hence all the orders mentioned in Para 1 above were issued by DOT. Alter 
absorption, BSNL has decided to Iceep the implementation of the ACP Scheme in 
abeyance till finalization of its Promotion Policy.' 
In the meantime, DOT vide letter No.3-1f2000-CWG dated 08.11.2006 has decided to 
review grant o2 financial upgradation under ACP Scheme, issued vide order No. 3- 
l!ZOOP-CWGdt 16.06.2002, 24.04.2003, 01.09.2003 & 20.02.04 and accordingly a 
nàtice was givon to all officers covered under these orders. 

• DOT vide letter No. 3-2/2006-CWG dated 30.03.07 has decided not to withdraw the 2 
financial upgradtion under ACP Scheme granted to officers covered under DOT orders 
No. 3.1l2000-CVVG'dated 16.09.02, 24.04.03, 01.09.03 & 20.02.04 not mee'tlng.the 
educational gusltficatioris as prescribed in the relevant.Recruitmnent Rules, subject to 
certa1 conditions as laid down in order dated 30.03.07. 

S. BSNL has Issued its Time bound! Post based Executive Promotional Policy for Gr'B' 
level officers vide letter No. 400-61/2004-Pers.1 dated 18.01.2007. Its pare 1 (l)(d) 7 
states that ' Since the first review under Executive up gradation policy is to be riede 
with reference to 01.10.2004; eny upgradation due to the Executive on or bokwe 
01.10.2004 based on earlier time bound policies, such upgradation will be grenled to 
the Executive on the basis of options as One time r&ex&icxl if he/she is willing for such 
promotion and adjudged fit in accordance with concerned reguletory condWons. 

Thus the Executive can opt for ACP scheme upto 01.10.2004. Since 2 d  ACP cases for 
SDE(C) are tobe processed in the same manner as promotion to EE(C) grade are to be 
processed, therefore, all the eligibUily criteria of DOT P&T Building Works Services 
GroupA' 1113s'94 are required to be fulfilled. 

21 The Executive's who are requesting for grant of 2 ACP without fuifliling the educational 
quaflcation as required now under terms and conditionS of ACP Scheme, are 

j; 
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demanding to eend the relaxation given by DOT vide letter dated 30.03.07 to them also. 

The case hQ9 been examined in the light of submjssjon; mentioned above, and It is 
 stated that DOT letter NQ , 3.212006CWG dated 30.03.2007 is valid only for those SDE(C)5 who were granted 2"' ACP vide order dated 16.06.2002, 24.042Q03,01Og2Qo3&Q, as a 

one time relaxation only, and no general eIaxation had been granted by DOT. 

• 	 in view of above, it Is requested that such cases, if available, shalt be revie*.,ed ai ybur 
level as per this office's letter No. ACP/AD(w..lI)/2oo7(pt) dated 

25 0607(copy encIose) 
EncI.;Asave  

(S C Garg 
DGM(BW.l) 



BHARATSANCHAR NIGAM LIMITED 
CORPORATE OFFICE: SW UNIT 

10T FLOOR, CHANDRALOK BLDG NEW DElhI 

No. PF/Dlgarnber Singh/AD(Bw.I)  
To 	 Dated 08 00 09 

AU PCE(C)I CE(CiviJ) 
BSNL Civil Zones. 

p. IpIementation of ACP Scheme: Regarding grant of 2"" ACP 

A representation of an Executive from field units has been received wherein it has been 
mentioned that some Civil Zones have granted 2"' ACP to the Civil Executives without fulfilling 
the criteria's stated in ACP scheme. On examination of the same it has came to notice that at 
least one of the Civil Zone has not impternenteci the ACP scheme in true spirit in respect of 
grant of 2nd ACP to the Executives 

The case is brief is as follows 

BSNL has issued its Time bound! Post based Executive Promotional Policy for Gr'B 
level officers vide letter No, 400-61/2004-Pers1 dated 18.01.2007. Its para 1 (I)(d) 7 states that 

Since the first review under Executive up gradation policy is to be made with 
reference to 01.10.2004, any upgradation due to the Executive on or before 
01.10.2004 based on earlier time bound policies, such upgradaf ion will he granted to the Executive on the basis of options as One time relaxation if lie/she is willing for 
such promotion and adjudged fit in accordance with concerned regtifatoty 
conditions". 

The ACP scheme under the erstwhile DOT scheme also 1a113 tinder the category of eirlier 
time bound policies. Thus, an Executive can opt for ACP scheme upto 01.10 2004 However, 
the ACP is to be provided under the erstwhile DOT Scheme. 

Accordingly, for grant of 2 n4  ACP in EE(C) grade DOT's P&T Building Works Service Group 'A' RRs'94 shall be applicable. Since, ACP cases are to be processed in the same 
manner as promotion to EE(C) grade is to be processed therefore, all the eligibility criteria are 
to be fulfilled while processing grant of 2 d  ACP cases. 

However, clarification No. 14 on the ACP scheme issued vide No 35034/97-
Estt(D)(Vo(.lV) dated 10.02.2000 states that 

Upgradations under the scheme are to be allowed or i completion of 12/24 
years of service counted from direct entry in the Govt employment If an employee 
gets first regular promot ion on completion of 20 years of service, lie will be err/it/ed 
to second financial upgradation under ACPS on completion of 4 years of service 
after such regular promotion, though the Recrutimeriti Service Rules prescribe 
higher length of service in the grade for next promotion. 

I am directed to request all the field units to implement the ACP scheme in true spirit and 
process cases from Executives of Civil Wing as per instructions of competent authority issued in 
this regard and rectify the error, it any. 

Central Ad mlnistrative  

19 AUG2009 

Guwahatj }1ench 

(S C Gar 
DGM(BW-I) 


